«vaith Sﬂ"ﬂ. Vol. n No.8 Wedmsday. March 21, 1990

Phalguna 30, 1911 (Saka)

LOK SABHA DEBATES
(English Version

Second Session
(Ninth Lok Sabhs)

M*"“‘

ol‘lik/ Gdernee

- T

— o Y

(Vol I contains Nos. | 10 10)

LOK SABHA SECRETARIA
NEW DELHI

Price : Rs, 6.00



[ORIGDIAL ENGLISH PROCEEDINGS INCLUDED IN BNGLISH VERSION AND
ORIGINAL Hmp! PROCEEDINGS INCLUDED IN HINDI VEASION WILL B8
YREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THERROF.)



CONTENTS
[Nin L sries, Vol. Il, Second Session, 1990/1911 (Saka)]

No. Vvednesday, March 21, 1990/Phalguna 3¢, 1911 (Saka)

COLUMNS
Re. Greetings on Attainment of Independence by 1—3
Mamibia
Oral Answers to Questions : 3-—40
*Starred Question Nos. 122 to 125
Written Ar:iswers to Questions : 40—494
Starred Question Nos. 126 to 141 40—61
Unstarred Questions Nos. 1336, 1337, 1339 to 1356, 61—485
1358 to 1385, 1387 to 1395,
1397 t0 1402, 1404 to 1414,
1416 to 1529, 1531 to 1540
and 1542 to 1568
Papers Laid on the Table 494—501
Election to Committees 502—505
(i) Indian Nursing Council, New Delhi 502
(ii)  Advisory Council of the Delhi 503
Development Aurhority
(i) Employees’ State Insurance 503—504
Corporation o
(iv) Central Silk Board 504—-505

¢The Sign + marked above the name of a Member indicates that the question was actually
asked on the iloor of the House by that Member.



(i)

Business Advisory Committee

Third Report—Adopted

Matters Under Rule 377

(i)

(i)

(iii)

(iv)

v)

(vi)

(vii)

Need for electrifying the Railway
hines in Kerala

Prof. K.V. Thomas

Need to declare Chatra in Bihar
as a “No Industry’ district

Shr Upendra Nath Verma

Need for a dam on river Kosi
in Bihar

Shri Surya Narayan Yadav
Need for setting up a Petroleum
Products Depaot at Ugain to
ensure adequate supply of LPG
in Madhya Pradesh

Shri Satynarayan Jatiya
Demand for an immediate decision
on the I0C proposal on Expansion
of the Haldia Oil Refinery

Shn Basudeb Achana

Demand for an electric tratn
between Madras and Kanchipuram

Shri Kanci Panneer Selvam
Need to construct the West Bengal Portion
of the road from Katihar in Bihar to West

Bengal

Dr. Golam Yazdani

CorLumns

508—-513

509510

510511

511512

512



(vis) Demand for steps to check over-
crowding in South bound express
trains
Shri R Jeevarathinam
Statutory Resolution Regarding Disapproval of
Code of Criminal Procedure (Amendment)
Ordinance, 1990
and
Code of Criminal Procedure (Amendment) Bill
Motion to Consider
Shri Piyare Lal Handoo
Shn K.S. Rao
Shn Nathu Singh
Shn P.C. Thomas
Shn Harish Rawat
Shri RLP. Verma
Shn Mutti Mohammad Sayeed
Shn Jaswant Singh
Clauses 2, 3and 1
Motion to pass, as amended
Shn Mutti Mohammad Sayeed
Resolution regarding Approval of First Report of
Raiway Convention Committee, 1989
Railway Budget. 1990-91—Generai Discussion

Demands for Grants (Railways), 1990-91
and

Supplementary Demands for Grants (Railways),
1989-90

Covumms

512513

513548

513516

516621

521522

523524

524525

525—531

531—533



Shri George Fernandes

Shri A.B.A. Ghani Khan Chowdhury
Shri Ram Naik

Shri Kusuma Krishna Murthy
Shri Yuvraj

Shn Muliappally Ramachandran
Shn Basudeb Achana

Shn Rajendra Agnihotr

Shri Govinda Chandra Munda
Shnmat Basava Rajeshwari
Shu D. Pandvan

Shri Ram Bahadur Singh

Shrn Srikanta Datta Narasimha Raja Wadiar

Shri Ram Krishna Yadav

Shn Kashiram Chhabildas Rana

Shri Shikiho Sema

COLUMNS

550—554

565--569

574—583

583—590

590—601

601—605

605—615

615—622

622—624

624—8630

630—634

634—638

638—644

644—647

647—651

651—854



LOK SABHA DEBATES

LOK SABHA

Wednesday, March, 21, 1990/ Phalguna
30, 1911 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER n the Chair]

RE. GREETINGS ON ATTAINMENT OF
INDEPENDENCE BY NAMIBIA

[English)

DR. THAMBI DURAI (Karur): Sir, lwant
to make a submission. Today is the historical
day in the world history. Namibia has got the
freedom. It is the highest forum. Therefore,
we haveto send our congratulations, through
you. Before starting the Question Hour, you
please say something and send some mes-
sage which may be appropriate. it is my
request.

SHRI EDUARDO FALEIRO (Mor-
mugao): | join Dr. Thambi Durai. It is a very
important occasion and the Government of
India, at alltimes, sincethe days of Mahatma
Gandhi, has been working in this direction. It
is afulfilment of the aspirations of the people

of Namibia. It is indeed the fulfillment of the
aspirations of all high-thinking people of India
and of mankind in general. This is a last
bastion of colonialism to fall in the world.

MR. SPEAKER: | quite agree with the
feelings of the Members of the House. |
think, if you all agree, we will send our

greetings to the people of Namibia. The
whole House would greet the people of

Namibia.

SHRI BASUDEB ACHARIA (Bankura);
Sir, we can adopt a Resolution also, today.

MR. SPEAKER: | think this is enough,
Acharyaji.

SHRI CHITTA BASU (Barasat): Sir,
there should be a greeting on behalf of this
Parliament to the people of Namibia.

MR. SPEAKER: Yes, we will send our
greetings. Chitta Basu.

[Translation)

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
On behalf of the Government also.

[English]

MR. SPEAKER: We will send our greet-
ings to the brave people of Namibia.

SHR! CHITTA BASU: Please ensure
that it should be on behalf of the Parliament
of India.

MR. SPEAKER: Yes, we can do that.
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SHRI SAMERENDRA KUNDU
(Balasore): Sir, Chitta Basu, should person-
aly hand over the message of greetings of
Lok Sabha.

11.02 hrs.
ORAL ANSWERS TO QUESTIONS

{£nglsh]

identification of Primitive Tribes

*122 SHRIHET RAM: Will the Minister
of WELFARS be pleased 10 stxte.

{a) wnether Governiment of Incia have
L ndaaraken or pian to underiake a system-
atic reviaw of pnimdive tribes to identify those
who are stll Lrvugjung tor survival as hun
tars, gatheress L shifting cultivators but have
not tumed 1nto landless labourers;

{b) i so, whether there is a proposal to
constitute an expert group for primitive tribes
at the national level to provide guidance in
the formulation of comprehensive plan and
action programme for reviewing their prog-
ress; and

(c) # so, the details thereof and # not,
the stops being taken by Government i this
direction?

(Translation}

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

Primitive Tribes are identified on the
basis of three criteria, namely (i) pro-agricul-
tural level of technology, (ii) low level of
Meracy and (iii) a stagnant or diminishing
population.

Seventy four primitive tribal groups have
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been identihied so far in 15 Tribal sub-Plan
States/Union Territories.

(b) and (c). The Working Group on the
Development and Wellare of Scheduled
Tribes during the VIll Five Year Plan (1990-
95), which included experts, was constituted
by the Planning Commission. it went into the
question of development of primitive tribal
groups and made recommendations regard-
ing formulation of comprehensive plan and
action programsnes.

[English)

SHRI HET RAM: Sir, for the last forty
years, the tribal india has been treated as
national park or ethclogical park and devel-
opment has been considered as per the
national park and other accepted things.
Nothing has been done to integrate them
with othe: Indians. May | know whether the
Government is thinking on the knes that
tribes should be separated and kept sepa-
rate?

Such provisions should be there so that
they may be integrated.

[ Transiation}

SHRI RAM VIL AS PASWAN: Speaker,
Sir, there cannot be two opinions about the
fact that the problem of the Scheduled Tribes
15 very disappointing That is why there is a
fecling ot resemtment among them. The
programmes prepared by the Govemment
could not be implemenied eoffectively any-
where. Any assistance granted by the Gov-
emment will not bear fruits unless it is prop-
erly utiised and the programmes are imple-
mented effactively by the State Governments.
I may tell you for information that the Central
Special Assistance worth Rs. 493.75 lakhs
was provided in the Filth Five Year Plan. But
you will be surprised to know that only Rs.
369 1akhs were spentout of the entire amount,
which implies that the State Governments
could not even spend the entire money
granted by the Central Government, what to
talk of making any contribution 10 the funds
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tral Assistance worth Rs. 1787 lakhs was
giveninthe Sixth Five Yedr Plan and the total
expenditurewas Rs. 1815 lakns which means
that contribution of the State Government to
the fund was even less than Rs. one crore. A
small contribution was made to the fund in
the Seventh Five Year Plan as the grant of
Rs. 2915 lakhs was provided by the Central
Govemment and the total expenditure
amounted to Rs. 4107 lakhs. | have person-
ally discussed this issue with the Planning
Commission and we are really concerned
about it. | agree with the honourabie Mem-
bers that appropriate efforts have not been
made so far towards the development of the
tribal people and their region. The new
Government is committed to the develop-
ment of the tribals and we shall try our level
best for their upliftment.

[Englishl

SHRI HET RAM (Sirsa): in my supple-
mentary, | saidthat achange of attitude must
be there, and did not speak about funds.
Funds have been provided by the Central
Government, but the attitude was that the
tribal areas were an ethological or a national
park, which have to be preserved. | was
asking whether a change was going to be
there, to consider that they are also men.
The tribal area is still fighting fnr
survival...(Interruptions)

My point is that even today, after 40
years, they are fighting for survival. They are
short inkerosene; and for salt and kerosene,
they are sold as animals in the market; and
for 40 years, Government has done nothing,
because the attitude was only that of treating
them as a park, an ethnological park. We
have to see whether Government is going to
change the attitude towards tribals... (Inter-
ruptions)

MR. SPEAKER: You must put a pointed
question.

SHRI HET RAM: My point is that in
areas where there is maximum population of
tribals, the total funds given are negligible;
and where most of their population has left,
most of these budgetary provisions are util-
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ized. When is this imbalance going to be
balanced?

[ Translation]

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the hon. Member’s question is
about the primitive tribes, particularly the
iliterate ones among them. In Andaman and
Nicobar, these people are still miles away
from civilization. No one can have any objec-
tion in principle to whatever the honourable
member has stated. He has asked for the
facilities of education, medicine and roads to
be made available to them. He has de-
manded to make them the rightful owners of
their forests. | totally agree with him on this
issue. But the most important question is
how to do all this? We have Tribal Sub-plan.
Scheduled Castes and Scheduled Tribes
Commissions and Scheduled Castes and
Scheduled Tribes Commissioners to look
into these matters. Despite all these efforts,
the progress made so far in this direction is
not at all satisfactory. We are going to organ-
ise aseminar on the topic “Problem of Sched-
uled Tribes” in Delhi on 31st which will be
inaugurated by the hon. Prime Minister. We
have invited all the honourable members
either representing or concerned about the
tribals and the hon. Members of the House
are also welcometocometo Vigyan Bhawan
and present their views on the topic.

[English]

SHRI P. NARSA REDDY: Sir, | want to
ask the hon. Minister. In view of the fact that
the State Governments are not spending the
amounts allotted by the Central Govern-
ment, would the Central Government con-
sider appointing, or taking steps to have, a
Corporation of the type which the Malaysian
Government has, to create the infrastructure
of digging wells and having electric motors
and levelling the land allotted to the primitive
tribes? Would Central Governmenttake such
steps?

[Translation)

SHRIRAM VILAS PASWAN: Speaker,
Sir, the suggestions given by the honourable
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Member have already been incorporated in
the report presented in July, 1989 by the
Working Group constituted for this purpose
which was headed by the Welfare Secretary.
It is pending with the Planning Commission.
The Working Group has suggested that a
sum of Rs. 200 crores should be spent on
this work an¢ thare =t ould be separate stud-
ies for various tribesand sub-tribesand sepa-
rate plans should be drawn up for their
development. The Working Group has sub-
mitted a proposal for Rs. 200 crores, but | do
not think that the Planning Commission will
give clearance for such a big amount. Butwe
will try to persuade the Planning Commis-
sior and ask them to allocate this amount.
But as | said, enactment of law alone I1s not
enough. All concerned have to change their
attitude. Everybody should think that the
tribals are the very foundation of our society
and everybody should do something with
determination for their development. Such a
teeling will have to be created. In my ~apac-
ity as the Union Minister, | have been writing
letters to the States and making all out efforts
in this regard. As | said, we have convened
a meeting for this purpose on 31st which
would go into the details of the proposal.

SHR! A LARANG SAl: Mr. Speaker,
Sir, | would like to know from the hon. Minis-
ter whether the assistance being released
by the centre is being spent properly by the
States? He said he has been writing letters
time and again. If so, i1s it that his letters do
not have any effect on them? In that casc, |
would like to know as to what steps are
proposed to be taken in this regard in future?

Secondly, is there any proposal to have
atime-bound programme to complete these
tribal plans?

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, though time-bound pro-
grammes are drawn up, these are not com-
pleted within the scheduled time-limit. It will
be our endeavour to see that time-bound
programmes are drawn up and then imple-
mented as per the scheoule.
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[English)

SHRIMATIUMA GAJAPA'i HI RAJU: Is
the hon. Minister aware that du. to lacunae
in the criteria worked out by ' & Planning
Commission for identification of .» 3w hill areas
underthe central assistance hili sreas devel-
opment programme, many trbals in the
Eastern Ghats especially in the Araku/
Anantgiri Districts of Visakh: satnam are
deprived of their legitimate sha, 3 of special
assictance? Will the Minister use his good
offices to expedite the extensio : of the cen-
tral assistance to these deprived people in
the tribal areas?

[Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, we will consider this
point...(Interruptions) As | said, we will defi-
nitely take the points made by the hon.
Member into consideration. We have been
taking steps to find out as to how much of the
assistance has reached the beneficiaries
We will remove the lacunae, if any, and also
take measures to see that the benefits reach
the beneficiaries.

[English}

SHR! LOKANATH CHOUDHARY: The
tribal development has taken place. Has the
Government so far identified those tribals
who still live on hunting and gathering tools,
etc.? Have these tribes been identified, how
many of them are there and where are they?

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, its reply has already been
given in the statement. Names ot the States
numbering 14-15 have been given and the
number of tribals based on 1981 census has
also been given. The population of such
tribals is 16,90,257.

SHRI THAN SINGH JATAV: Mr.
Speaker, Sir, the forests in the districts of
Banswara, Dungarpur, Sirohi, Chittorgarh,
Udaipur, falling underthe Aravali Hills Range
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in Rajasthan have beendenuded. Thetribals
living in these districts are totally dependent
on the forests. Will the Central Government
and the State Government take up planta-
tion work in these barren forest lands and
allot the barren land under these forests
areas to the tribals? Will the Government
als6 make some arrangements for providing
water to facilitate plantation? Mr. Speaker,
Sir, exodus of Adivasis form these areas is
taking place. They are migrating to cities in
searchof livelihood. Their huts are deserted.
It is a very serious problem.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, | have already said that there
are no two opinions about it. Laws have been
enacted, nobody can purchase AdivasilLand.
The Adivasi land which might have been
acquired by others will be restored to its
original owner. The Adivasis should be freed
from the exploitation by the mcney lenders
who keep them under their debt trap. | have
told the hon. Member that Act and fact are
two different things. We will make endeav-
ours to see that there is proper co-ordination
between the Act and the facts. We have all
along been writing about this. There is not a
single State in the country in which Adivasi
land has not been encroached upon. ltis the
primary responsibiiity of the State Govern-
ments to remove those encroachments.

As | said, | have already written to the
State Governments and | shall write to them
again. We are holding seminars to focuss
attention on this problem. We will go to each
and every State for this. We want to imple-
ment this proposal on priority basis. We seek
the support of the entire House for this work.
The tribal problem is a problem of the whole
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country. It is not the problem of Adivasis
alone. If, we view it as Adivasi problem, it wiil
be an injustice to ther. If we are to bring
Adivasis to the mainstream of the country,
the country has also to come forward for this.
I, being the Weifare Minister, would like to
give an assurance on behalf of the Govern-
ment of India that all the Acts made for tribal
development will be erforced effectively.

Minimum Wages for Agricultural
Labour

SHRI K. PRADHANI:
SHRI GANGA CHARAN
LODHI:

*123.

Wilithe Minister of LABOUR be pleased
to state:

(a) what is the minimum wage fixed for
agricultural labour in different States;

(b) when this limit was fixed;

(c) whether Government propose to
reconsider this limit in view of the rise in
prices and inflation; and

{d) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). A Statement is laid on the Table
of the House.

(c) and (d). Power to revise these mini-
mum wages vests in the Siate Government
and they are advised to periodically do so.
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[English)

SHRI K. PRADHARNI: Mr. Speaker, Sir,
the Minister has stated in his reply that the
State Governrnents are advised periodically
to revise the minimum wages. The Finance
Minister in his Budgat speech on 19.3.1990
has staied that they wititormulate an agricul-
wral policy like the industrial policy, where
the remunerative price will bz fixed based on
the cost of input, labour charges and mana-
gerial charges. | want to know from the hon.
Miriiste; whetherthe Minister willissue guide-
lines io the States based on the statement
made by the Finance Minister to fix up the
price accoraing to the fertility and productiv-
ity of the soil and taking into account all the
factors mentioned by the Finance Minister.

[Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, what the hon. Member has
pointed out is already being emphasised on
the states. It may be seen that we go by the
provisions of the Mimmum Wages Act of
1948. In 7948, there was a proposal to revise
the Minimum Wages after every 5 years.
Thereafter, tha National Commission on
Labour was set upin 1969. This commission
suggested that there should a revision ot the
minimum wages after every three years. A
conference of the Labour Minister was held
in 1980. It was decided in that conference
that the minimum wages be revised after
every two years or when Consumaers Price
Index reaches 50, whichever is earlier. In
1987 the proposals made in 1980 were
repeated and it was decided that minimum
weges should in no case be lessthan Rs. 11
under the Minimum Wages Act. In 1988, it
was decided that wages should be enhanced
with the rise in prices. At present, the rate of
minimum wages is Rs. 11 which is quite low.
There has been a proposal to raise this rate
to Rs. 14.25. We are examining this matter.
But one thing | would like to tell the hon.
Membaers that the minimum wages as stated
above are the minimum only, these are not
maximum. No State Government should pay
less than this amount. Haryana has more
paying capacity and it is paying more. If they
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pay a siill higher rate, it will be most wel-
come. There is a binding on the State Gov-
ernments which are paying less that they
cannot pay less than this amount.

[English)

SHRI K. PRADHANI: Sir, my second
supplementary question is this: Sir, the
minimum wages fixed for States differ from
State to State and it is State-wise. But in a
Statethere aredifferent type of lands varying
in fertility and praduction. And the State-wise
list does not seem to be proper. May | know
from the hon. Minister whether he will con-
sidertoissua guidelinestothe State Govern-
ments to fix up minimum wages according to
the fertility of the soil from region to region so
that it can be implemented in practicality for
the labourers and the farmers?

[Translation)

SHR!I RAM VILAS PASWAN: Mr.
Speaker, Sir, as the House is aware that the
Minimum Wages Act is implemented by offi-
cers of the State Governments. In this re-
gard, the main difficulty is that the agricul-
tural labour cannot press for wages till they
workthroughouttheyear. In beckward states,
they get get work for 3 to 4 months only
during thc year and for the rest of the period
they are idle. When agricultural labour
demands minimum wages from the landlord,
ke is told that he would get wages for three
months only and not for the rest of the yaar.
This is the reason that he goes to Haryana
and Punjab in search of job and there also he
is exploited. Therefore, we are considering
to bring forward a central legislation in Par-
liament. A national conference was also heid
in Delhion 2th and 10th March regarding the
problems of agricultural labourers, which
was inaugurated by the Prime Minister. We
are considering it seriously. We have de-
cided that we will inciude the problems re-
garding land in the Ninth Schedule of the
Constitution. By including land problems in
it, the right of the landlords to go to the court
would go. The lease of the land will be
received by the poor man directly and be will
not be requested to go to the courts. So far
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as the question of implementation of the
wages is concerned, it is under the purview
of State Governments. We are instructing
State Governments inthis respect. Thetrade
union leaders met me the day before yester-
day and we had discussions with them and
we are trying if an organisation like that of
trade unions is formed by the agricultural
labourers, we will be-able to give them to
same rights as are enjoyed by the trade
unions. | would request the hon. Member
that the labour leaders should strengthen
their agricultural labour cell so that we can
enforce Minimum Wages Act.

SHRI GANGA CHARAN LODHI: In our
country, the condition of agricultural labour-
ers is like that of bonded labourers and their
number is more than that of bonded labour-
ers. Today, the children of an agricultural
labourer, who are bornonthe same land, are
unable to feed themselves and their children
when they grow up even after working very
hard through out their life. Due to poverty
their children cannot receive education.
Government should make efforts to improve
the condition of agricultural labourers as it
has done in the case of industrial workers.
School should be opened in villages for their
children and hospitals should be set up for
the treatment of their parents. Special ar-
rangements should be made for the treat-
ment of their old parents in citias. They are
not in a position to marry away their caugh-
ters of marriageable age due to poverty and
Zamindars of the villages and sons of money
lenders kidnap their daughters and daugh-
ters-in-law to satisfy their lust. Therefore, |
would like to know what is being done by the
Government to ameliorate their social condi-
tion and to provide sociai security to them. |
want a positive reply that when this would be
implemented.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, as | said earlier we organised
a national seminar on 9th and 10th March
regarding problems of agricultural labour-
ers. Recently, a conference was aiso held
regarding agricultural labourers in the Ma-
valankar Hall by leftist parties, which was
inaugurated by me. As | said earlier also,

PHALGUNA 30, 1911 (SAKA)

Oral Answers 26

Government is tryingto enact a central faw in
this regard at the earliest. This central law
will be very effective and we will spare no
efforts to make it effective. As Shri Ganga
Charan has said that the main problem of
agricultural labourers is that they do not have
guarantee of work for the whole year. So
long as we do not guarantee this right of work
to them, the standard of living of agricultural
labours will not improve. We will try that they
should be guaranteed work throughout the
year under right to employment. Keeping in
view this object, we have decide to spend
Rs. 50 out of Rs. 100 on the rural develop-
ment, which will facilitate construction of
roads in villages, irrigation facilities and work
to labourers throughout the year. When they
will get work throughout the year, we can ask
them to contribute towards a savings fund in
which Government will also contribute and
those savings will be deposited in a bank so
that it could held them in future and in their
old age. We are also trying that they should
also receive benefits available to other work-
ers. We are much concerned in this regard.
As | have said, agricultural labourers are the
backbone of this country so we are making
all out efforts to solve the problems of agri-
cultural labourers.

[English]

SHRI S. BENJAMAN: Mr. Speaker, Sir,
the question of agricultural labour is a con-
tinuous problem. Directions were not given
to the State Governments to implement land
reforms. The number of working days avail-
able to the agricultural labour is just three or
four months in a year. The rest of the time
they have to starve. So, will the Government
consider the question of implementing land
reforms by deforesting the area where there
are huge tracks of land but no trees, and
where SCs/STs are living, or where there are
no forests, by giving them the right to culti-
vate the land? There are huge tracks of
Government land which are under the con-
trol of the Central Government. So, will the
Government consider allotting those lands
to these agricultural labourers in order to
bring them up as small or marginal farmers
because we have not been abie to bring their
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wages on par with the industrial labour?
What is the way in which the Government
can solve the problem of the agricultural
labour which constitutes at least twenty per
cent of the population of the country? Assur-
ances have been given since the time of
Independence that these people will be
developed as independent farmers but no
such thing has taken place sotar. So, willthe
Government consider whetherthey areto be
treated on par with the industrial labour at
least?

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, | want to reply first the second
question of the hon. Member. He has asked
whetherthe Governmentiis thinking of giving
to the agricultural labourers status equal to
the industrial labourers or other labourers. |
want to make it clear that once they are able
to organise themselves, they will be given
equal status and those who are organising
themselves, we are trying to give them equal
status. The second question is about land
problems. These can be solved only by
amending the existing laws relating to land.
Today, if a landless Is given slip for a land
and if that land is occupied by the landlord,
then as per the existing laws, there is no way
out for that poor man except to go to a court
of law to get the possession. If the poor
landless has to go to court, he can never get
justice because he cannot fight against the
landlord. To improve this situation, we are
considering to include ‘land’ in the Ninth
Schedule of the Constitution so that the right
of the landlord to go to the court could be
curtailed and the poor landless could get
justice.

[English]

SHRIMATI MALINI BHATTACHARYA:
Mr. Speaker, Sir, the law provides that there
should be equal wage for equal work so far
as women labourers are concerned. But as
we know, there are great difficulties in the
way of this law being implemented in reality.
The situation creates a dilemma. Women
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are brought into the job market only to de-
value labour. On the other hand, when la-
bour is not devalued, they are excluded from
the job market. So, | would like to ask the
hon. Minister whether the Government has
any plan in mind whereby this inequality can
be sorted out and the labour Law can be
enacted in reality.

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, hon. Member has correctly
said that law provides that there will be no
discrimination between a male and a female
labourer so far as their wages are concerned
but still discrimination is made. As | said, this
problem falls under the jurisdiction of the
States and it is their responsibility to seeto it.
Union Government can only write and ad-
vise them. If you have any suggestions, we
will consider them and exercise our powers.
We are considering the suggestions, we
have received.

SHRI SATYANARAYAN JATIYA: Mr.
Speaker, Sir, the agricultural labourers do
not have any organised sector. They do not
get employment for the whole year. It has
been said that in this sector the majority of
the labourers are women and they do not get
regular employment throughout the year.
Besides, there is exploitation of contract
labour. They do get minimum wages but if
you go through the list, you will find that even
the minimum wage is not sufficient to mest
the bare necessities of life. Therefore, it is
my submission that it will not solve the prob-
lem if we leave this matter to states. What is
the policy of the Government with regard to
save the labourers of the unorganised sector
from exploitation? What steps will be taken
in that direction?

SHRI RAM VILAS PASWAN: Sir, Gov-
ernment is considering introduction of a
central legislation in which it intends to cover
all these points.

SHRI YAMUNA PRASAD SHASTRI:
Mr. Speaker, Sir, I....
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MR. SPEAKER: Mr. Shastri, you may
please sit down

...{Interruptions)...

SHRI DASAI CHOWDHARY: Mr.
Speaker, Sir, hon. Minister has just now
stated in his reply that minimum wage is Rs.
11, which will not be reduced. But in Bihar,
the situation is that Rs. 2/- or 2.50 are paid to
the labourers, particularly to those engaged
in brick klins. They works there as bonded
labour. | want to know whether Government
has made or intends to make any enquiry
into the payment of wages less than the
prescribed minimum wages to the labourers
in Bihar?

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, though provision for monitor-
Ing exists, we have asked our Ministry to
conduct a survey about the total number of
agncultural labourers and also to see as to
whether those who have violated the provi-
sions of the Minimum Wages Act have been
punished, but no separate enquiry has been
conducted so far. Allthis has been laid down
in the Minimum Wages Act. | fully agree with
the views of the hon. Member that the la-
bourers are paid a lesser amount than that
prescribed under the Minimum Wages Act.
For that matter either the State Govern-
ments should enforce 1t or else it would be
left to the courts to decide. | completely
agree with you and | have asked my Ministry
to maintain a complete record of the number
of people against whom action has been
taken for violation of the Minimum Wages
Act. Apart from taking action against the
guilty, the amendment seeks to incorporate
a provision of fine of Rs. 500/- or six months
imprisonment. As regards the penaity of Rs.
500/, it is paid by the offenders, but for the
violation of act, no one has been jailed so far.
So, we are trying our level best to get strin-
gent punishment to the persons who violate
the law and a record is being kept for this
purpose.

SHRI YAMUNA PRASAD SHASTRI:
Mr. Speaker, Sir, the sympathy shown by the
hon. Minister for agricultural labourers is
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commendable, but | would like to draw your
attentiontothe factthat despite the provision
of Rs. 14.25 as minimum wages, agricultural
labourers in most of the villages are paid
their wages in kind and not in cash, as a
result of which they get foodgrains equiva-
lent to an amount for less than the minimum
wages fixed by the State Governments. Mr.
Speaker, Sir, it is the responsibility of the
State Governments to ensure that this Act is
implemented, but the hon. Minister is also
aware of the fact that they are unable to do
so. Therefore, | would like to know whether
the Central Government, in order to bring
about consistency in the Minimum Wages
Act and to make its implementation manda-
tory, proposes to establish a co-ordination
agency, which would at least see to it that
agncultural labourers are definitely paid
minimum wages in all the States.

Mr. Speaker, Sir, with my next supple-
mentary question, in the regard, | would like
to know whether the Central Government
proposes to make a mandatory provision for
payment of pension to the agricultural la-
bourers as they do not have any means of
livelihood in their old-age?

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, as regards the suggestion of
my hon. friend for setting up a machinery to
enforce the Act, it is my humble submission
that the creation of such a machinery would
only increase bureaucratic red-tapism and it
would not benefit the agricultural labourers.
Therefore, as | have said in the beginning,
agricultural labour organisations should be
strengthened. As regards the amount of
minimum wages, it is decided on the basis of
the per capita income in each state. Inspite
of that, it is the minimum wage, and not the
maximum wage that has been laid down in
the act.

Mr. Speaker, Sir, with regard to old-age
pension, State Governments have their own
schemes, but as | have said earlier, under
the central legislation, which we propose to
bring forward, these labourers would get
work throughout the year and a certain per-
centage of the wages would be deposited in
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the Provident Fund or some other fund, in
their name and from that fund, they would be
given financial assistance in their old age.

MR. SPEAKER: Next question. Shri
Madan Lal Khurana

...(Interruptions)...
[English]

SHRIK.S. RAQ: Sir, only four questions
are being covered every day leaving the rest
of the 16 questions unanswered. lf this is the
position, all questions cannot be covered on

any day
--(Interruptions)
Right to Housing

*124 SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government propose to
declare ‘'right to housing’ afundamental right;
and

(b) if so, the details of the steps taken in
this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). No Sir, At this stage, Government
does not consider it necessary or feasibie to
declare housing as a Fundamental Right.
The Action Plan announced by the Govern-
ment envisages a comprehensive Nationa!
housing Policy for different sections of the
society with specific programmes directed
towards the poor and improving the housing
finance structure and this would be placed
before the Parliament after its finalisation.

[ Transtation)

SHRI MADAN (AL KHURANA: Mr.
Speaker, Sir, | have a submission to make.
{ know that the right to property was deleted
from the Constitution through the 44th
Amendment in 1979, but here | am taking
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about the right to Housing. What | mean is
that after 42 years of independence, the right
to a roof or the night to shelter should be
granted to the common man. Mr. Speaker,
Sir, the freedom of speech and right to free-
dom of religicn are included in the list of our
fundamental rights. Even the right to ife is
there, but the right to lfe does not mean the
right to live like animals, instead, it means
the right to lead a dignified life. Mr. Speaker,
Sir, to lead adignified life means fulfiliment of
some basic necessities ke food, clothing
and sheflter. Housing also should be one of
them.

MR. SPEAKER: No one has any objec-
tion about housing.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, this is so important a nght that
ali other rights are useless without it. What |
mean o say is that, in this country, people
die of the adverse effects of weather in all the
seasons. They die of heat in summer. In
winter, it is cold that brings them death or
during the monsoons, excessive rains take
the toll of their lives Just now, the hon.
Minister said that he would make efforts.
Earlier, the Government had said that every
person in the country would be given-a 25
Sq. yard or 25 sq. metre plot. Govermnment
should at least come out with a statement in
this House, specitying therein the period by
which every person in the country would be
given a 25 sq. metre plot.

[English]

SHRI MURASOL! MARAN: Sir, | agree
with the basic principle underlying in the
argument of the hon. Member But, in fulfilling
the basic needs of the population, housing
ranks next only to food and clothing in impor-
tance and there is no doubt about it. if we
make it a justiciable right and a fundamental
right, it will create a lot of problems. in short
1 would like to give the hon. Member and the
House, through you, the total dimension of
the problem. For example, inthe Eighth Plan
period the housing needs i.e. the physical
requirement is about 21.77 million housing
units. f we have to fulfil all these obligations,
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the total investment required for the Eighth
Plan is Rs. 77,500 crores; that means per
year we require an investment of Rs. 15,500
crores which includes investment required
for provision of infrastructure and minimum
levels of services. At the same time, there
are about six lakhs (0.6 million) of people
who have no shelter at all; they are living in
pavements and intemples. This isthe nature
of the problem. So, it we make it afundamen-
tal ight and justiciable right, a change in the
Constitution alone will not bring about houses.
Therelore, having regard to the prevailing
conditions, existing resource and the level of
economic development of the country, we
think the time is not propitious to formally
recognise housing as a fundamental right
and justiciable right, but we also feel if we do
so, it will divert the attention to the legal
aspects. it will not help to secure thefinancial
and other resources. Therefore, we think the
purpose can be achieved through a prag-
matic pian.

[ Translation]

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, as the new Government has
proposed to make the right to work, afunda-
mental right. Similarly, the Right to Housing
oo should be made a fundamental right. At
least, the Government should come out with
an announcement that thoses without house
would be given minimum 25 sq. yards pilot
within a period of five or seven years.

[English}

SHRI MURASOLI MARAN: Sir, we are
drafting a new Housing Policy in which we
will announce all these schemes. We have
discussed about the problems in our Consul-
tative Committee. After it passes the drafting
stage, it will be placed before the House and
it will get the widest debate and it will be our
Magna Carta for our Housing Policy.

[ Translation}

PROF. RASA SINGH RAWAT: Mr.
Speaker, Si, through you, | would like 1o
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draw the attention of the hon. Minister to the
fact that here a question of the right to
housing has been raised. But in fact, the
people are in need of food, cloth and shelter.
The tact that crores of people in the country
are without a roof over their heads is not a
pleasant thing for a welfare State. Therefore,
| would like to request the Government to
accept #t in principle that they will provide
shefter to each and every citizen of the
country during the coming years. As at pres-
ent, thousands and lakhs of people have to
sleep on the pavements. At least, those
thousands of people who come from villages
and sleep on the platforms should be pro-
vided with shelter.

[English)

SHRIMURASOLIMARAN: Sir, the hon.
Member speaks about those who are dwell-
ing in the platiorms. In fact, six lakhs of
people in urban and rural area are shelter-
less. Atthe sametime, we have been provid-
ing arrangements for the night shehler under
the Night Shelter Scheme. Under this scheme
we are taking care of these people in all the
metropolitan cities. These people are also
taken care of in cold wave seasons and other
adverse conditions.

DR. RAM CHANDRA DOME: Sir, iwould
like to know from the hon. Ministerwhat isthe
total number of homeless people residing in
the great metropolitan city of Delhi.

SHRI MURASOLI MARAN: Sir, | re-
quire a notice for that.

SHRI KAMAL CHOWDHURY: Sir, may
I know from the hon. Minister the number of
applications pending with the DDA as on
31st December, 1989 and the number of
houses or flats constructed during 1989 and
aliotted to the applicants. | would also like to
know the time frame by which the backiog
will be cleared.

SHRI MURASOLI MARAN: Again
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crave your indulgence that | require a notice.
[ Translation]

SHRI VWJAY KUMAR MALHOTRA:
Hon'ble Speaker, Sir, the Hon’ble Minister
has just stated that he is going.to bring
forward a special scheme very shortly but
the amount of money allocated for the pur-
pose inthe current Budget presented yester-
day by Hon'ble Shri Madhu Dandavate is
only a little higher than that allocated under
this headin the last years' budget and unless
and until the amount of allocation is in-
creased the present allocation will fall shon
to solve even one percent of the housing
problem of this countiy. | would like to know
from the Hon'ble Minister as to how could he
share the problems oi the pecple in this way
without making provision of required amount
ot money for 1t in the budget because mere
allocation for it on paper will not solve the
piob!em. The second thing | would ke to ask
is wnether the Hon'ble Minister, Prof. Madhu
Dandavate proposes to utlize the black-
money in this country for the purpose of
housing and development of slums and to
bring out all that money in such a way that it
is utilised to solve the problem of slums and
housing of the entire country?

SHRI MURASOLI MARAN: Sir, | share
the feelings of the hon. Member, Prof. V. K.
Malhotraji. Two days ago, our hon. Finance
Minister has announced a new scheme in
the name of "Take Shelter for unaccounted
money” to be diverted in creating houses
andfqrthe development of slums. Naturally,
it is a very innovative scheme. | think, it will
go a long way in solving many of the housing
problems.

SHRI VASANT SATHE: tthink, thisis a
very important question. Firstly, | would like
to know whether the figure the hon. Minister
gave, 0.6 million...

SHRI MURASOLI MARAN: It is 6 lakh
households in urban and rural areas. Thatiis,
those who sleep on the platform, under the
trees, without any roof... (Interruptions)

MR. SPEAKER: Order please
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SHRIVASANT SATHE: There are lakhs
of people-actually, millions of people-in major
cities alone like Bombay, Calcutta, Delhi and
Madras who are living on footpath. My sug-
gestion is that the Government should seri-
ously consider allowing financial institutions
to liberally finance constructing of houses in
addition to what they are doing about
blackmoney. That scheme may come later
on. But if the existing financial institutions
can advance loans for housing, that willgo a
big way in easing housing problem. As far as
these people who are living on footpath are
concerned, community shelters should be
taken up urgently. Will the Government
consider these two suggestions?

SHRIMURASOL! MARAN: When | say
6 lakh households living in the urban and
rural areas, it is the figures given by the
Working Group of the Planning Commis-
sion. They are the set of people who do not
have shelters over their heads. They are
living on the platform or under the trees.
They are shelterless. These figures do not
include the slum dwellers. This 1s the figure
given by the Working Group of the Planning
Commission... (Interruptions)

Regarding the other scheme, | said the
previous Goveinment had launched many
schemes. We are continuing it and we are
improving tt.

[ Translation)

SHRI PRAKASH KOKO
BRAHMBHATT:. Hon'ble Speaker, Sir, |
would like to submit through you to the
Hon'’ble Minister that the Government has
not been able to provide houses to the
Membaers of Parliament to this date. Then
how it could provide houses to the people in
the villages. Hence | would like to request the
government o provide night shelters for the
people in the urban areas...(/nterruptions)

{English)

SHRI MURASOLI MARAN: Regarding
hon. Members of Parliament, we are doing
our best with the cooperation of the Housing
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Committee to solve the problem. (/nterrup-
tions)

[ Translation)

MR. SPEAKER: He is doing wnat ought
to be done.

..(Interruptions)
[ Translation)

SHRIRAM NAIK: Hon'ble Speaker, Sir,
canthe Government notdothe same at least
in Delhi as had been done in Bombay in
Maharashtra, till 1985 for the people living in
unauthorised houses and jhuggi-jhonpris?

[English]

SHRI MURASOLI MARAN: For Delhi
also, we have similar plan. Those people
who are on those plans will be re-schedyled
and alternative arrangements will be made
for them. Until then, we will not demolish or
destroy the flats.

Cauvery Waters Dispute

SHRI B. RAJARAVI VARMA:
DR. K. KALIMUTHU:

*125.

Will the Minister of WATER ‘RE-
SOURCES be pleased to state:

(a) whether Government propose to
constitute a tribunal to solve the Cauvery
Waters Dispute;

(b) it so, the details thereof; and

(c) if not, the other steps proposed to be
taken to solve the problem?

ANSWER

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). The
matteris under consideration. An inter-State
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meeting of the Chief Ministers of the Cauvery
Basin States on 7.4.1990 has been cr
vened.

SHRI B. RAJARAVI VARMA: The hon.
Minister's reply is cryptic, evasive and shows
lack of concern over the issue which is
hanging fire for 16 years. | would like to know
from the hon. Minister whether the then
Government of Dr. M.G. Ramachandran
communicated its resolve to the Central
Government of referring the issue to a Tribu-
nal and, if so, what steps have so far been
taken by the Government since then and, if
no steps have been taken, what were the
hurdles in taking the necessary steps?

SHRI MANUBHAI KOTADIA: A meet-
ing is already convened on 7th April. If it
would not deliver any good results, then
naturally we will take further steps to solve
the problem.

SHRIB. RAJARAVIVARMA: How many
bilateral meetings betweenthe Governments
of Tamil Nadu and Karnataka have taken
place since 1976 and with what results? |
also want details of the bilateral talks and
also the reasons for not being able to arrive
at an amicable solution to the whole issue. If
these reasons still continue, what is the
hesitation of the Government to refer it to a
tribunal straightaway without holding any
further discussions as proposed by the
Government? We want to know who went
wrong, when and why?

SHRI MANUBHAI KOTADIA: | have
already said that the mesting has already
been fixed for 7th April..(Interruptions) A
bilateral meeting was held at Madras be-
tween Karnataka and Maharashtra without
any results. But we are trying to find out a
solution...(Interruptions)

SHRI K.S. RAO: My first request to the
hon. Speaker is that during Question Hour,
you must protect the interests of the Mem-
bers without which we cannot get any
chance...(Interruptions) You must protect our
interests.
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MR. SPEAKER: Please come to the
question.

SHRI K.S. RAO: Sir, | want to know,
through you, from the hon. Minister some
details. Several tribunals have been formed
earlier. Our experience is that no solution is
coming out to solve this case. So | wish to
know from the hon. Minister whether the
Governmentis thinking in terms of making all
the projects and Inter-State Rivers as na-
tional projects.

SHRI MANUBHAI KOTADIA: Sir, |
should say that this is a suggestion... (Inter-
ruptions)

SHRI B. SHANKARANAND: Mr.
Speaker, Sir, perhaps the hon. Minister is
not aware that the State of Maharashtra is
not involved in the Cauvery Water
Dispute...(Interruptions) | must say that
Maharashtra is not a party to the Cauvery
Water dispute. Just now the hon. Minister
has said that. | am happy that he has called
a meeting on 7th April. | want to know from
the hon. Minister which are the issues he has
noted down for the purpose of discussing
between these parties concerned in the
Cauvery Water dispute? So that the dispute
can be narrowed down and he would also
know which are the projects to be imple-
mented and which are the parties which
have no objection. All these things will be
clear and at the same time, he would be able
to find out a solution for the real dispute. Has
he noted down any issues before him?

SHRI MANUBHAI KOTADIA: As far as
the dispute between Karnataka and Tamil
Nadu is concerned, the hon. Member, who
was in charge of the Ministry knows very
much that the dispute is between Tamil
Nadu and Karnataka...(/nterruptions) The
fact is that Karnataka is drawing more water
from the Cauvery Basin. That is why Tamil
Nadu is protesting that Karnataka is hurting
the interests of Tamil Nadu. That is
all...(Interruptions)

SHRI K. RAMAMURTHY: Mr. Speaker,
Sir, kindly tell the hon. Minister to read the
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facts before coming to the House. He is not
aware of the facts. The Cauvery Water dis-
pute is hanging fire for the last so many
years. | am asking the -question
now...(Interruptions) Is the Minister aware of
the fact in respect of the dispute? | want to
know from the Minister what are the issues
before the meeting for discussion ...(Inter-
ruptions)

SHRIMANUBHAIKOTADIA: Whatdoes
he want to know?

MR. SPEAKER: He is asking:"What are
the issues?”

(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[English)

Contaminated Foodgrains
*126. PROF. RUPCHAND PAL:
SHRI ANIL BASU:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report appearing
in the Free Press Journal dated 20th and
21st February, 1990 that contaminated
foodgrains to the tune of Rs. 900 crores was
imported and passed on to the Southern
States of the country;

(b) if so, the supplier of the damaged
grains;

(c) whether Government propose to
enquire into this deal; and

(d) if not, the reasons therefor?
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THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (d). The news reports appearing inthe
Free Press Joumnal dated 20th and 21st
February, 1990 have come to the notice of
Government.

India imported 2.011 million tonnes of
US wheat in 1988-89 at a cost of US §
323.932 millions comprising FOB cost of US
$ 243.362 million and ocean freight of US $
80.570 millions. Besides, 0.684 millon ton-
nes of rice was imported during this period
from Thailand at a FOB costof US § 166.76
million.

The entire consignment of wheat was fit
for human consumption according to rules
under Prevention of Food Adulteration Act
(PFA) which lays norms for determining fit-
ness of foodstuff for human consumption in
india. The Directorate of Plant Protection,
Quarrantineg and Storage, which is essen-
tially responsible for ensuring that grains
imported are free from disease which may
propagate in the country, found on inspec-
tion that there was very minute incidence of
ergot ranging from 0.0001% to 0.006% and
dwarf bunt ranging from 0.0002% to 0.0006%
in 1.028 million tonnes of wheat, as against
the PFA limit of 0.05% of ergot and 5% for
damagedgrains, which include fungus (bunt)
affected grains as well. According 10 the
Plants, Fruits and Seeds (Regulation of
imports into India) Order issued by the Min-
istry of Agriculture in 1984, consignment of
wheat to be imported shall be free from
Dwarf Bunt and Ergot. Since the imported
wheat was required for consumption and not

- seed purposes, the Directorate of Plant
Jrotection, Quarrantine and Storage under
the Department of Agriculture and Coopera-
tion on representation from the Department
of Food permitted the use of this slightly
infested wheat with proper safeguards only
to ensure that the ergot or dwart bunt ai-
fected wheatin no circumstance enters wheat
growing areas of the country to obviate any

possibility of its being used as seeds. Ac-
cordingly, the use of dwarf bunt affected
wheat was permitied under the following
main conditions:—

(i) No wheat infested by Dwart Bunt
shouid be allowed to be moved o
wheat growing States and its distri-
bution through the PDS would be
confined to Kerala, Kamataka,
Tamil Nadu, Andhra Pradesh,
Orissa and city districts of Bombay
and Calcutta.

(i) M¥anywheat aftected by Dwarf Bunt
is akeady at any of the ports lo-
cated outside Kerala, Kamnataka,
Tamil Nadu, Andhra Pradesh and
Orissa and city districts of Bombay
and Calcutta the stocks should be
moved in sealed wagons to centres
in these States; precautions, pre-
scribed by the Plamt Protection
Adviser (PPA), in the movement of
wheat should be observed by FCI.

For disposal of ergot affected wheat ine
following conditions were stipulated:—

(i) Alisuchwheat would be discharged
at any .port in the four Southem
States (Kerala, Kamataka, Tamil
Nadu and Andhra Pradesh), Orissa,
Bombay Conglomeration/industrial
Suburbs, Calcutta and Goa.

(i) The Ergot infectec wheat should
be milled under supervision at the
cengzps mentioned in (i) above and
then allowed 10 be distributed. The
should be bumt, as laid dowrt by
the PPA.

The imported wheat was supplied by
the following US firms:

1. Ws Louis Dreyfus Corporation.



43 Written Aniswers
2. Ms Bunge Corporation.

3. Ms Richco Grain Ltd.
4. Ms Garnac Grain Co.
5. M/s Continental Grain Co.
6. M/s Tradigrain Inc.
7. M/sUnion Equity Coop. Exchange.
8. M/s Cargill Inc.
9. Mss Artfer Inc.
10. M/s Marubent American Corp
11. M/s Feruzzi USA Inc.
12. M/s Mitsui Grain Corp.
The imported wheat conformed to the
P.F.A. Rules and transaction did not at any
stage reveal anything warranting probe.

[ Transliation)

lliegal Construction of Shops in New
Delhi

*127. SHRIBALESHWAR YADAV: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether it 1s a fact that sllegal con-
struction of shops is going on at large scale
in New Delhi area;

(b) it so, the details of the measures
taken or proposed to check illegal construc-
tions; and

(c) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRi MURASOL! MARAN): (a)
and (b). Delhi Administration has reported
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that no illegal construction of shops is going
on in the New Delhi Municipal Committee
area. However, soma such activity has been
reported by Municipal Corporation of Delhi
and Delhi Development Authority.

As and when such cases are detected,
necessary action as per the law is taken by
the authorities with a view to removing the
encroachments and unauthorised construc-
tions. The machinery has been activised in
this regard.

(c) Does not arise in view of reply to
parts (a) and (b). above.

[English)
Definition of Weaker Sections of
Soclety
*128. SHR! M.V. CHANDRA
SHEKARA MURTHY:

SHRIV. SRINIVASAPRASAD:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Supreme Court has
directed Union Government to define the
term “weaker sections of the society” and to
lay down appropriate guidelines; and

(b) if so, the action taken by Govern-
ment on the said directive of the Supreme
Court?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The judgement of the Supreme
Court delivered on 31.1.90 relates to the
definition of the term Weaker Sections of
Society in the context of exemptions given
under Urban Land Ceiling Act by the Mahar-
ashtra Government. The judgment contains
some directions to the Government of India
and the Government of Maharashtra. The
matter is under examination and necessary
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action is being taken by the Government.
[ Translation)
Steps to Check Floods

*129. SHRI RAMLAL RAHI: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the expenditure incurred on flood
control measures vis-a-vis loss to crops due
to monsoon and water-logging, during Fifth,
Sixth and Seventh Five-Year-Plan periods;

(b) the extent to which the expenditure
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incurred helped containing the floods;

(c) whether any durable and effective
method has been evolved to ¢ontrol floods
and water-logging in future; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Expenditure
incurred on flood control measures, area
givenreasonable protection and loss to crops
as reported by the State Governments are
given in the tabie below:—

Si Plan/Year Expenditure on

No works of flood
management
(Rs crores)
1 2 3
1 V Plan 299
1974-78
2. Annual Plans 338
1978-80
3. VI Plan 787
1980-85
4, Vil Plan 949"
1985-90

(b) to (d). Floods cannot be controlled
completely. But efforts can be made for
reducing the extent and frequency of dam-
age by construction of reservoirs, river
embankments, town protection works, rais-
ing of villages, provision of drainage chan-
ne's, landuse—zoning of the fioods prone
area and through a flood forecasting and
flood warning system.

Additional Loss to crops
area given as reported by the
reasonable State Government
protection (Rs. crores)
(Millon ha
4 5

1.94 ,989

123 1,081

1.80 3,972

0.84* 7,278*

[English]

Encroachment of Land in Delhi by

Jhuggi Dwellers

*130. SHRIK.S. RAO: Willthe Mirister
of URBAN DEVELOPMENT be pleased to

state:
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:a) whether there has been a large
scale encroachment of Government iand in
Delhi for the last two months and a large
number of jhuggis have come up thereon;

(b) if so, the reasons thereof;

(c) whether any survey has been made
in this regard;

(o) i so, the total number of Jhuggi
dwellers in Delhi; and -

(e) the steps taken by Government to
check such encroachment on Government
land?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR! MURASOL! MARAN): (a)
and (b). There is no authentic information to
indicate this,

{c) and (d). Pursuant to the Govern-
ment’s decisionto issue ration cards to jhuggi
dwellers, the Delhi Administration has done
enumeration of jhuggies for the purpose.
According to preliminary estimates there are
about 2.1 lakhjhuggies andthe average size
of the jhuggi house hold 1s 3.9.

(e) The firm policy of Government is not
to permit fresh encroachments. Dethi Ad-
ministration has directed public agencies to
maintain strict vigil and to take preventive
action. A control Room has also started
functioning to facilitate prompt reporting ot
encroachments by public.

Promotion of Ayurvedic System

*131. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HEALTH
AND FAMILY WEL FARE be pleased to state:

(a) whether Government have any new
specific proposals to promote and develop
the ayurvedic system of medicine in the

country;
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(b) i so, the details thereof;

(c) whether any new ayurvedic colleges

are proposed to be opened in Kerala; if so,
the details thereof;

(d) which are the ayurvedic colleges
now functioning in Kerala; and -

{e) whether Govermment propose to
introduce surgery in the syllabus of these

colleges?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). Yes, Sir. The
Govemment have proposals for the foliow-
ing new schemes for promotion and devel-
opment of Ayurvedic System of Medicine in
the country.

1. Creation of a separate Directorate
of Indian Systems of Medicine and
Homeopathy under the Ministry.

2. Strengthening and development of
the existing Ayurvedic colleges n
order to achieve good standards of
education.

3. Setting up of Regional Organisa-
tions, Institutes, Drug Testing L abo-
ratories and Pharmacies for Indian
Systems of Medicine and Homoe-
opathy.

(c) Opening of new colleges is the
concern of the State Government. Accord-
ing to the information fumished by Govern-
ment of Kerala, they do not have any pro-
posal to open any new Ayurvedic college > .
the near future.

(d) The following four Ayurvedic col-
leges are now functioning in Kerala:—

1. Govemment AyGrvedic College,
Trivandrum.
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2. Government Ayurvedic College,
Trippunithura, (Emakulam).

3. Vaidyarathnam Ayurved Col-
lege, Thaikkattussari, Ollur,
Trichur District.

4. - Vaidyarathnam P.S. Varrier
Ayurveda College, Kottakkal,
Malappuram District.

(e) There is already provision for train-
ing in surgery in the syllabus prescribed by
the Central Council of Indian Medicine.

[ Translation)

Facilities to Textile Workers

“132. SHRISATYANARAYANJATIYA:
Will the Minister of TEXTILE be pleased to
state:

(a) whether Government propose to
undertake areview of housing, medical treat-
ment, education and other facilities available
to textile workers in the country;

{b) ¢ so the details thereof; and

(c) the ime by which the outcome of the
review and the steps contemplated thereon

Writton Answers 50
would be available?

THE MINISTER OF TEXTILES AND
FOOD PROCESSING INDUSTRIES (SHRI
SHARAD YADAV): (a) No, Sir.

(b) and (c). Do not arise.

[Enghsh]
Employees Provident Fund Arrears

*133. SHRI HANNAN MOLLAH: Wil
the Minister of LABOUR be pleased to state:

(a) how much money is outstanding
from companies to the employees provident
fund;

(b) how many companies are defaul-
ters; and

(c) what action has been taken to re-
cover the outstanding amount?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(@) and (b). According to available informa-
tion, a sum of Rs. 217.83 crores was due
from the un-exempted and exempted estab-
lishments on account of provident fund ar-
rears as on 31st March, 1989, as per the
details below:—

No. of defaulting Rs. in crores
estabkshments
Unexempted establishments 11,421 88.27
Exempted establishments 164 129.56
Total 11,585 21783

(c) The action taken by the E.P.F.
authorities was as follows:—

(i) Revenue Recovery Certificates
have been issuedin 6018cases
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involving a sum of Rs. 25.87
crores and a sum of Rs. 11.85
crores was recovered during
1988-89.

(ii) 6593 prosecution cases were
launched under Section 14 of
the E.P.F. and M.P. Act and
2465 cases were decided dur-
ing 1988-89.

(ii) 770 complaints under Section
406/409 IPC were filed with the
Police Authorities and 108
complaints were filed directly
before the Courts. There were
18 convictions during 1988-89.

(iv) 13055 orders were passed
under section 14B of the EPF
Actlevying damagesof Rs. 4.63
crores for belated payments A
sum of Rs. 1.04 crores was
recovered during 1988-89.

Nurses-Patient Ratio in Central Hospi-
tals in Dethi

*134. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the nurse-patient ratio in Govern-
ment hospitals in Delhi, separately during

day time and night duty;

(b) the prescribed minimum stipulated
ratio in Gevernment and military hospitals;

(c) i the existing ratio is below the
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prescribed ratio, the reasons for not adher-
ing to the prescribed ratio; and

(d) the corrective steps taken or pro-
posed in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a)to (d). A statement showing
the over-all nurse-bed ratio in major Govern-
ment hospitals in Delhiis given at Statement—|
Nurses are deployed according to need of
each Ward and the condition of patients
requiring normal and intensive care during
day and night.

Government has not prescribed the
nurse-bed ratio for Government hospitals.
However, the norm tollowed in Military Hos-
pitals is given at Statement—Ii.

The Indian Nursing Council has recom-
mended that the ratio should be one nurse
for three beds in those wards where normal
patient care is required and one nurse per
bed in those wards which require intensive
care.

The staff inspection unit of the Ministry
of Finance has been requested to undertake
a study to fix the nurse-bed ratio for Govern-
ment hospitals.

In the meantime, Government have
decided to (i) enhance the strength of staff
nurse in Government hospitals by 5 per cent
and (ii) increase the number of Ward Sisters
to achieve a ratio of one Ward sister to 3.6
staff nurses.
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Supply of Common Rice 1o Tripura

*135. SHRI SONTOSH MOHAN DEV:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether the Food Corporation of
india has been making common rice regu-
larly available in adequate quantity to Tripura;

(b) if so, its percentage to the State's
total monthly allotment;

(c) whether the supply meets the re-
quirements of the Integrated Tribal Develop-
ment Project; and

(d) if not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). The Food Corporatior of india is
making all efforts to meet the varietywise
preference of rice of the Tripura State to the
extent possible depending upon the availa-
bility of stocks. On an average, the supply of
common rice to Tripura during 1989 was
39% of the total supply of rice to the state,
although common rice procurement as a
percentage of total rice procured for the
Central Pool generally ranges from 20% to
25%.

(c) and (d). Available statistics indicate
that during the year 1989, common rice
supplied to the ITDP areas in Tripura had
constituted about 86% of the total rice sup-
pliedtothose areas underthe ITDP scheme.
In six months of 1989 the supply was about
100% while in the remaining months the
supply was less due to overall shortage of
common rice.

Execution of N.C.R. Plan
136. DR. A.K. PATEL:
SHRI PYARELAL KHANDEL-
WAL:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

PHALGUNA 30, 1911 (SAKA)

Written Answers. - 58

(a) whether adequate financial provi-
sionwas made during the Seventh Five Year
Plan for proper execution of the National
Capital Region Plan;

(b) whether Government propose to
execute the N.C.R. Plan under a time bound
schedule; if so, the steps proposed; and

(c) the response of the States invoived
so far?

THE MINISTER 'OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). Plan allocations are made by the
Planning Commission after taking into ac-
count considerations of intersectoral priori-
ties and availability of resources. So far 50
schemes have been financially assisted by
the Central Government and the National
Capital Region Planning Board in parts of
the States of Haryana, Rajasthan and Uttar
Pradesh which fall within the National Capi-
tal Region. The total Investment on these
upto 31.12.89 has been Rs. 117.63 crores.
This includes assistance of Rs. 13.68 crores
released by the Central Government betore
the commencement of the 7th Plan.

The participating States have been
cooperating in the implementation of the
urban development schemes inthe National
Capital Region.

N.C.C.F. complaints with the institute of
Chartered Accountants of india

*137. SHRIM.S. PAL: Will the Minister
of FOOD AND CIVIL SUPPLIES be pleased
to state:

(a) whether the National Cooperative
Consumer’s Federation of iIndia Limited
(N.C.C.F.) has filed‘a complaint with the
Institute of Chartered Accountants of India;

(b) if so, the reasons for filing the
complaint; and

(c) the present position?
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THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (c). A complaint was filed with the
Institute of Chartered Accountants of India,
New Delhi on 12.12.88 by the Joint Secre-
tary to the Government of India, in the De-
partment of Civil Supplies, who was also
then holding the additional charge of Manag-
ing Dwector, NCCF, against Shri R.K.
Sharma, Partner of M/s. R.K. Sharma &
Associations, Chartered Accountants, New
Delhi. on grounds of professional and other
misconduct, while conducting the tax audit
of NCCF for 1986-87. After examination of
the complaint and the written statement of
Sh. R.K. Sharma, the Council of the Institute
has decided to Iinttiate an enquiry by its
Disciplinary Committee in the matter, which
is under progress.

Garland Water Grid Scheme

*138. SHRIKASHIRAM RANA: Willthe
Minister of WATER RESOURCES be
pleased to state:

(a) whether Government have decided
to formulate a Garland Water Grid Scheme
by linking all the major rivers in the country;
and

(b) i so, the action being taken by
Government to implement this scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) No, Sir.

(b) Does not arise.
Development of Housing
*139. PROF. P.J. KURIEN: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether Government have worked
out any comprehensive scheme for the
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development of housing in the semi-urban
and rural areas in the country;

(b) if so, the details thereof;

(c) whether there is any proposal to
increase the concessions and facilities for
encouraging housing; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). Action Plan of the Government
envisages a comprehensive National Hous-
ing Policy for difierent sections of the society
which would cover the housing needs of
semi urban and rural areas also.

(c) No, Sir.
(d) Question does not arise.

Proposal Regarding B & C Milis in
Tamil Nadu

*140. SHRIERA ANBARASU: Willthe
Minister of TEXTILES be pleased to state:

(a) whether Union Gevernment have
received any representation to nationalise
the B & C Mills, Tamil Nadu; and

(b) if so, the reaction of Union Govem-
ment thereon?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) Nationalisation does not provide
solution to the problem of sickness. How-
ever, a decision in this regard is taken in
each case on merits keeping in view viability
of the unit and other relevant aspects.
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Expansion of Ayurvedic Education

*141. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government have a pro-
posal for the expansion of ayurvedic educa-
tion in the country during the Eighth Plan;

(b) if so, the number of ayurvedic medical
colleges that have been set up by State
Governments and Central Government at
different places in the country so far; and

(c) the steps taken to set up more such
institutions in the State and Central sector?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) Expansion and Develop-
ment of ayurvedic education is the concern
of State Governments. However, inthe Eighth
Plan, there I1s a proposal for a Centrally
assisted scheme for development of Col-
leges of Indian Systems of Medicine and
Homoeopathy to achieve good standards of
education.

(b) 44 Colleges have been set up by
different State Governments and a National
Institute of Ayurveda at Jaipur has been set
up by the Central Government.

(c) The Union Government do not have
any proposal to set up more such institu-
tions. Information about setting up any more
such institutions by State Governments
during the Eighth Plan is not available.

[ Translation)

llegal Transaction of DDA Land in
Delhl

1336. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of URBAN DE-
VELOPMENT be pieased to state:
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(a) whether it is a fact that some prop-
erty dealers under various assumed names
have induiged in illegal transactions of DDA
land in Delhi, particularly in East Delh and
amassed black money during the last three
years; and

(b) if so, the details of steps taken or
proposed In this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). DDA has reported that some cases
of illegal transactions of its land have come
to its notice. Legal action has been taken
against the offenders. Administrative action
has also been against the DDA staff found
guilty of negligence and connivance.

{English]
Safety in Open Cast Coal Mines

1337. SHRIHARADHANROY: Willthe
Minister ot LABOUR be pleased to state:

(a) whether the statutory provisions for
safety in the open cast coal mines are ade-
quate; and

(b) if not, whether Government propose
to modify the statutes suitably for safe opera-
tion of the open cast coal mines?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) and (b). Provisions for safety, health and
welfare of workers empioyed in mines in-
cluding open cast mines are contained inthe
Mines Act, 1952 and the rules and the regu-
lations framed thereunder. These are re-
viewed from time to time by the Ministry of
Labour. Guidelines, wherever called for, are
also issued by the Director General of Mines
Safety. The Management of mines are re-
quired to comply with these provisions.

The 7th Conference in Safety in Mines
held on the 19th and the 20th December,
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1988 made several recommendations for
improving the status of safety in open cast
mines. These recommendations related to
framing of (i) a Code of traffic for regulating
the movement of heavy earth moving ma-
chinery (HEMM), (ii) a Code of practice for
prevention of injuries to persons engaged in
tipping on stock piles, dumping of overbur-
den atdumpyards, at loading points etc , (ui)
Codes of practice for dealing with fires, pre-
scribing the design and the maintenance of
haul roads as well as drawing up and imple-
menting schemes for proper maintenance,
repair, overhaul and erection of heavy earth
moving machinery, seiection of qualified
operators/drivers for heavy earth moving
machinery, provision of suitable training
centres for drivers and operators and provi-
sion of sufficient lighting arrangements etc.
The recommendations of the Conference
have been sent to all concerned and action
for framing the Codes of practice has been
initiated.
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Dam Collapses in India

1339. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether there have been a number
of cases of total dam collapses in India;

(b) if so, the details thereof;

(c) the main reasons therefor; and

(d) whether the cases of dam collapse
in India are on the high side vis-a-vis other
countries?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHR!
MANUBHAIKOTADIA): (a)to (c). There are
sixteen reported cases of total failures of
large dams in India. The main reasons of
these failures are overtopping, piping and
structural. A Statement giving the details of
these dams is given below.

(d) No, Sir.
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Proiiferation of Sex Determination
Clinics

1340. SHRISANAT KUMAR MANDAL.:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there has been increase in
sex determination clinics only to cater to the
need for selective abortion of female foe-
tuses in urban and rural areas;

likely to affect the gender ratio over the
years, with the female population dwindling
steadily,

(b) whether this pra}iice is ultimately

(c) whether Government propose to
bring forth concurrent legislation regulating
‘amniocentesis’; and

(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) No, Sir. .

(b) Does not arise.

(c) Alegislation on the subject is under
consideration.

(d) Does not arise.
E.S.I Hospitals at Rourkela
1341. SHRI BHAKTA CHARAN DAS:
Wil the Minister of LABOUR be pleased to
state:
(a) whether Government had agreed to

a proposal to construct a ESI hospital at
Rourkela in Orissa;

(b) it so, the reasons for not construct-
ing the hospital there so far; and

(c) the steps contemplated by Govern-

PHALGUNA 30, 1911 (SAKA)

Written Answers 70

ment to expedite the setting up of the hospi-
tal?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b)and (c). A Sub-Committee ofthe ESI
Corporation had visited Onssa in February,
1989 and observed that the existing ESI
dispensary in Rourkela and the ESI Hospital
in the vicinity of Rourkela were under staffed
and under-equipped. They had, therefore,
recommended thatthe question of construct-
ing a new hospital at Rourkela may be con-
sidered only after the State Government
makes necessary improvements in the ex-
isting ESI dispensary/hospital. The recom-
mendations of the Committee has been
brought to the notice of the State Govern-
ment for appropriate action. The question of
construction of ES| hospital at Rourkela may,
therefore, be considered, after the State
Government makes necessary improve-
ments in the existing ES| dispensary/hospi-
tal.

Damage to the Adjoining Areas of
Jamania Chakka Ghat and Gehmer due
to Ganga-erosion

1342. SHRI JAGDISH SINGH KUSH-
WAHA: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether considerable damage has
been caused to the adjoining areas of Ja-
mania Chakka Ghat and Gehmer on ac-
count of erosion by Ganga river; and

(b) if so, the immediate steps proposed
to be taken by Government to checks this
erosion?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). No
proposal for this reach has been received by
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the Government of India. Anti erosion works
costing less than Rs. 60 lakhs are taken up
directly by the State Governments without
referring them to the Centre.

Revival of Sick Textile Mills

1343. SHRIPARASRAMBHARDWAJ:
Wil the Minister of TEXTILES be pleased to
state:

(a) whether there was any proposal to
examine the feasibility of closing sick textile
mills in both the public and private sectors;

(b) whether huge amount is sunk in the
sick textile units and most of them cannot be
revived; and

(c) if so, the details regarding the plan
of Government so far as the sick textile mills
are concerned?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The feasibility of closing/running a sick pri-
vate sector textile mill is considered by the
Board for Industrial and Financial Recon-
struction. No such proposal is under consid-
eration of the Government at present in
respect of Public sector mills.

(b) An amount of Rs. 948.23 crores was
the outstanding Bank Credit in respect of
222 non-SSI sick textile units &t the end of
December '87. Of these 129 units were
classified as non-viable.

(c) Government have set up a Nodal
Agency to evolve and implement packages
for the revival of sick/closed textile units
found to be potentially viable. Government
have also set up a Board for Industrial and
Financial Reconstruction under the Sick
Industrial Companies (Special Provisions)
Act. 1985 for determining and enforcing the
preventive, ameliorative and remidial meas-
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ures in respect of sick industrial companies.
The Nodal Agency BIFR are expected to
give priority to cases of closed/sick textile
mills. The Government has started a scheme
of excise duty loan for weak units to facilitate
their revival. However, there may be no
alternative but to allow non-viable units to
close down provided the interest of their
workers is protected.

Janata Flats in Lawrance Road

1344. SHRIKALP NATH RAI: Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government are aware that
the so-called Property Dealers or Estate
Agents, have come to occupy a number of
Janata Flats in Lawrance Road, Delhi and
are indulging in profit-making deals by ar-
ranging transfer of possession of the flats;

(b) whether Governmentare also aware
that public pathways are under encroach-
ment and unauthorised alterations, are also
going on in these flats on a large scale; and

(c) if so, the action taken or proposed in
this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). As aresult of the survey done by the
DDA, it was found that 16 Property Dealers
were conducting illegal activities inthe Janata
flats in Lawrence Road, Delhi. Show cause
notices were issued and allotments/leases
have been cancelled in 8 cases. In 7 cases
final notices for cancellation have been is-
sued and in one case misuse has been
removed.

As per the survey report no encroach-
ments was found in public pathways. How-
ever unauthorised construction was noticed
in 36 Janata fiats of Pocket B-4 and notices
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have been issued to the concerned allot-
tees.

NTC Showrooms Staff

1345. PROF. VIJAY KUMAR
MALHOTRA: Willthe Minister of TEXTILES
be pleased to state:

(a) the total number of employees
working at present in the Natjonal Textile
Corpotation;

(b) the number of employees workingin
the NTC Show-rooms;

(c) whetherthe show-room employees,
who are working for the last 10-15 years, are
given the regular pay scales, promotions
and other service facilities as provided to the
other categories of employees of the NTC;
and

(d) if not, the reasons therefor?

THE MINISTER OF TEXTILE AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The total number of employees working at
presentin National Textile Corporationgroup
of companies is 1,75,390.

() The number of employees working
in NTC Showrooms is 1,919.

(c) and (d). The showroom employees
are governed by the Shops and Establish-
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ment Act, as applicable inthe different States
of India. As such their pay-scales, other
service facilities and promotion rules are not
the same as are applicable to the employees
of NTC.

[Translation)

Development of Bombay with Central
Assistance

1346. SHRIMATI JAYAWANTI NAV-
INCHANDRA MEHTA: Will the Minister of
URBAN DEVELOPMENT be pleased to
state:

(a) the details of the progress made in
the urban development works in Bombay
which started with the former Prime Minis-
ter’s grant for housing problem;

() the time by which these works are
likely to be completed;

(c) the expenditure incurred thereon so
far; and

(d) the nature of works to be undertaken
in Kurla-Vikroli and the time by which these
are likely to be completed?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (d). The Government of Maharashtra
have reported the progress of the works in
question as follows:—

~T

(a) Progress of Works:—

(i) Slum upgradation programme:

Slum pockets identified

Slum pockets where works have

commenced

47

24 covering 15674 families
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Development works completed

Construction work in progress
under relocat'»n scheme

Expenditure upto February, 1990

(i) Dharavi Redevelopment Programme.

Slum pockets taken in hand

Works commenced

Construction works taken up under

Relocation Scheme
Works completed

Construction of transit camp
tenaments completed

Expenditure upto February 1990
(i) Urban Renewal Programme;

Construction commenced

Construction completed
Transit tenaments taken in hand
Transit tenaments completed

Expenditure upto February, 1990
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18 slum pockets covering 7916 fami-
lies

4717 tenaments/pitches

Rs. 1,642.71 lakh

22 covering 11314 families

15 schemes consisting 2328 te-
naments

1000 tenaments, 340 pitches and
38 plots

34( pitches

1292

Rs. 2,007.90 lakh

4262 tenaments in 31 sites in Bom-
bay city

1965 tenaments
2,368
1938

Rs. 2,358.00 lakh

(b) The State Government have re-

ported that all works are likely to
be completed by March, 1991
except the works taken up under
the enlarged scope of Urban
Renewal and Dharavi Redevel-
opment Programme which are
likely to continue upto 1992-93,

(c) The State Government have re-
ported that an amount of Rs.
6,008.61 lakh has been spent till
February, 1990 under the entire
project.

(d) It is reported that no works are
pending to be taken up. The work
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of construction of transit te-
naments at Kurla has been com-
pleted and the sium upgradation
work at Vikroli has been taken up.

[English]
items Reserved for Handloom Sector

1347. SHRI MANORANJAN BHAKTA:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government are consider-
ing to increase the number of items, re-
served for exclusive production by the hand-
loom sector; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). As the Handlooms (Reservation of
Articles for Production) Act, 1985 has been
stayed and is subjudice in the Supreme
Count, no decision in this direction can be
takentill the Supreme Court gives its verdict.

[Translation)

Assistance to Garments Exporters

1348. DR. LAXMINARAYAN PANDEY:
Will the Minister of TEXTILES be pleased to
state:

(a) the foreign exchange earnings from
the export of readymade garments during
the year 1989-90 upto January 1990;

() the number of registered firms
exporting such garments; and

(¢) the criteria for providing assistance
and other facilities by Government to these
firms?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Exports of readymade garments during April,
89—January, 90 amounted to Rs 2644.15
crores.

(b) The number of firms registered with
Apparel Export Promotion Council as on
31.1.90 was 16,856.

(c) All garment exporters registered
with Apparel Export Promotion Council are
eligible for assistance and other facilities
provided in the Import-Export Polcy an-
nounced by the Government

[(English]

Recognition of Nursing Schools in
Andhra Pradesh

1349. SHRI P.C. THOMAS: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether there are Nursing Schools
in Andhra Pradesh which are not recognised
by Indian Nursing Council;

(b) if not, the details of such Nursing
Schools; and

(c) whether Government propose to
recognise those Schools and if so, by when?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) Yes.

(b) A list of schools which are not
recognised by Indian Nursing Councilis given
the statement below.

(c) There are 130 institutions not recog-
nised so far by the Indian Nursing Council.
30 institutions which were inspected by the
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Council's Inspectors were notfound suitable  Inspection reports. The Council will be ar-
for recognition and they have been asked to ranging inspections of other unrecognised
remove the deficiencies pointed out in the  schools in the near future.
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Opening of CGHS Dispensary in Nend
Nagri and Shalimar Bagh

1350. SHRI RAM SAGAR (Saidpur):
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given on 2 August, 1989 to Unstarred Ques-
tion No. 2352 regarding opening of CGHS
dispensaries in Nand Nagri and Shalimar
Bagh and state:

(a) whether the CGHS dispensaries
have been opened in Nand Nagri and Shali-
mar Bagh, Delhi;

(b) if so, the details thereof; and

(c) if not, the reasons for delay in
opening of the above dispensaries?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) to (c). All Central Govern-
ment employees/Pensioners residing in
Shalimar Bagh have been covered by the
newly opened CGHS dispensary (No.81)n
Pritam Pura, A C.G.H.S. dispensary in Nand
Nagri will be opened on availability of suit-
able accommodation.

Translation)

Reduction in price of Bread

1351. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

(a) whether Government propose to
reduce the prices of bread in Delhi which
were increased during the previous year;

" and

(b) i so, the steps taken in that direc-
tion?

TYHE MINISTER OF TEXTILES AND
MINE (R OF FOOD PROCESSING IN-
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DUSTRIES (SHRI SHARAL YADAV): (a)
and (b). As per information furnished by
Delhi Administration, they “ave no such
proposal.

[English]

Financial Assistance to Control En-
cephalitis in Punjab

1352. SHRIKAMAL CHAUDHRY: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Punjab Government have
sought financial assistance t8 control en-
cephalitis; and

(b) if so, the amount sought and Union
Government’s decision thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) No.

(b) Does not arise.
[ Translation)

Mansi and Vikal Projects and Barrage
Construction in Rajasthan

1353. SHRIGULAB CHAND KATARIA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether Government propose to
construct a barrage in Udaipur on river
Sabarmatito divert the water flowing into sea
through river Sabarmati and utilise the same
for irrigation purposes; and

(b) whether Govemment propose to
clear the pending Mansi and Vikal Projects?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). The
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proposal to construct a barrage in Udaipur
on river Sabarmati as also for Mansi and
Vikal projects have not been received at the
Centre for appraisal.

[English)
Fruit Processing in Pepsi Foods

1354. CH. RAM PRAKASH:
SHRI PRAKASH V. PATIL:
SHRI KHEMCHANDBHAI
SOMABHAI CHAVDA:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether Pepsico Foods projects is
processing only tomatoes and will not proc-
ess fruits like Pears, Apples and Mangoes as
committed;

(b) if so, the reasons for not processing
fruts;

(c) the quantity of apples, pears, man-
goes etc. which were to be processed as per
the application of Punjab Agro;

(d) whether there was a report submit-
ted about viability of the fruit processing units
along with the application; and

(e) if so, the reasons as to why no fruit
processing will be undertaken and the steps
Government propose to take?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(e). M/s Punjab Agro Industries Corporation
were granted a letter of intent on 19th/28th
September, 1988 (subsequently transferred
to M/s Pepsi Foods Private Ltd.) for manu-
facture of, among other things, 12,000 ton-
nes of processed fruits and vegetables. The
information sought for will be ascertained
from M/s Pepsi Foods Pvt. Lid. and to the
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extent information is available, it will be laid
on the Table of the House.

{c) In their application for Industrial
Licence, M/s Punjab Agro Industries Corpo-
ration had indicated the requirement of fruits
as follows:—

Apples 22,000 MTs
Pears 22,000 MTs
Mangoes 7,000 MTs

(d) A feasibility study into the econom-
ics of juice concentrate plant in India and
availability of raw products for the juice
concentrate plant were furnished by M/s.
Punjab Agro Industries Corporation after the
application was filed.

Clearance of imported Drugs and
Condoms after Testing

1355. SHRI BHAGEY GOBARDHAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of various drugs and
condoms that were imported and were
cleared for sale after second testing during
the last one year;

(b) whether there is a provision to get
disputed products re-tected from laborato-
ries abroad; and

(c) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) A list of Condoms/drugs
imported and released after second testing
during the last one year is given in the
statement below.

(b) There is no provision under the
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Drugs and Cosmetics Act and Rules to get (c) The laboratories in the country are
disputed products re-tested from laboraties  adequately equipped and have competent
abroad. technical staff.



110

Written Answers

PHALGUNA 30, 1911 (SAKA)

Written Answers

108

—op— —op— —op— —op— —op— wopuog jiog Aqeg ‘ol
—op— —op— —O0p— —op— —op— wopuo) o Axes g
—op— —op— —op— —Oop— —ap— wopuos Apejie4 g
Iyieg o0 g (e
—op— ® ¢ = uepuny| ey ueloug ‘siN ~ -/00Z2‘€E'L "SHY ss0i6 9002 wopuo) Aog Aeid !
—op— —op— —Oop— -/6€60€L 'sH  sso1b 0002 —O0op— ‘g
—Oop— —op— —op— -/6E60EL 'SH  S$016 0002 —Oop— 'S
—op— —op— —op— -/6E60EL 'SH  ss016 0052 —op— ‘v
£310) YINOS
—Op— Buipesj 6nybueq 00 9 [elewy | SN -€£29€91 "SH ss016 0052 wopuod pueiq Auung, ‘€
©310)
—Oop— ‘udion Buaquiyg Su0g 9 se( weler ‘s - — wopuo) pueig Buiyiiany - g
peseajal
pue Buijselas ealo)] yinog
13ye piepuels Buipesj Bnybueq sasudieul Py ‘S/N -/0SPE2L "SY ss0i6 0002 wopuo)) pue.g Aog Aejd ‘1
Z 9 ) 14 [ c i
syrewey Jayddng Jopoduwy enfeA H10 Anuend Brup jo ewey ‘ON 1S

AIN3IN3LVIS



112

Written Answers

MARCH 21, 1990

Written Answers

11

utedg iyjag maN
—Oop— ¢S eouaq| owsy) “pi1sqeq Axequey 's/N -/L/p'82'L 'SH By 01 sjeajep |udejeu] Vi
pueIaZIMS Aequog
—Op— Z0pueg 's/\ p¥7 (1) zopues 's/y -/1209/ 'SH By Sy suop upoMxo €l
—Oop— —0p— —O0p— —O0op— —Oop— Wopuod Uiyg §s87 UNS et
—op— —op— —op— —op— —op— wopuoo Ape leq 1
V4 9 [ v € c i
syewey J8//ddng Japoduwy enjeA 410 Auend b6rup jo sweN ON IS




113 Written Answers
New outlets of Super Bazar
1356. SHRI P.A. ANTONY: Will the

Minister of FOOD AND CIVilL. SUPPLIES be
pleased to state:

(a) whether there is any proposal to
open new retail outlets of the Super Bazar in
Delhi during the current year; and

(b) if so, the locations identified thereof?

THE MINISTER OF FOOD AND CiViIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
{(a) and (b). During the current year 1989-90
the Super Bazar has opened six new
oranches at ihe following places:

1. Tri Nagar (General)
2. Vaishali

3. DESU Colony Tripolia
(Rana Pratap Bagh)

4. Basant Enclave

o

Kalkaji-l

{
6. Badarpur Thermal Power Project
Colony

In addition, the Super Bazar plans to
open eleven new branches during the year
1980-91 at tha following locations:

1. Pritampura R.P. (Drug outlet
Pocket only)

2. Swasthya Vihar “

3. Trinagar “

4. Delhi University “

5. North Avenue

6. Gaeta Colony
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7. Sukhdev Vihar

8. Hindu Rao Hospital

9. Vijay Nagar
10. Airforce Station Palam
11. Alipur Village

Project for Sports Complex

1358. SHRI H.K.L. BHAGAT: Wilithe
Ministar of URBAN DEVELOPMENT be
pleased to state:

(a) whether a Sports Compiex in the
Trans Yamuna area was sanctioned by the
Delhi Development Authority and the foun-
dation stone laid for the purpose; and

(b) if so, the progress of the project and
the time by which it is likely to be completed?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) The work has commenced with
earth-filling and compound wall. Time span
of project is around 3 years.

Regularisation of Ad Hoc Staff In EPF
Organisation

1359. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of LABOUR be
pleased tc state:

(a) whether a large number of employ-
ees working in Central and Regional Offices
ofthe Employees’ Provident Fund Organisa-
tion are continuing on ad-hoc basis for the
last several years;

(b) i so, the reasons for delaying the
regularisation of such employees; and
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(c) action proposed for their early regu-
larisation?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN).
(a) and (b). A good number ot employees in
the cadre of UDCs, Head Clerks and Super-
intendent/Enforcement Officer/Assistant
Accounts Officers have been continuing on
ad-hoc basis, ot the following reasons'—

() Non-availabilty of qualified
candidates;

(i) Non-finahsation of the senionity
rules; and

{(t) Non-finalsation of recrutment
rules

{c) The following action have baen
taken:—

() departmentalexaminations are
being held periodically, so that
qualitied candidates become
available;

(i) The senionty rules were final-
ised in January, 1990.

(i) Recruitment rules for the posts
of Superintendent and Enforce-
ment Officers etc. have been
finalised recently.

Transiation)

Constitution of Scheduled Castes/
Scheduled Tribes Commission

1360. SHR!I GOPAL PACHERWAL:
Will the Minister of WELFARE be pleased to
state:

(a} when the Commission for Sched-
uled Castes/Scheguled Tribes was consti-
tuted, and the composition of the Commis-
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sion since its inception;

(b) whether Government propose to
reconstitute the said Commission;

{c) the number of reports submitted by
the Commission since its inception and the
dates on which the first and the last reports
were submitted; and

(d) the steps taken by Government on
the recommendations thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) The Commission for Scheduled Castes
and Scheduled Tnibes was constituted on
21.7.78 by a Government Resolution. it was
set up with a Charman and four other
Members including the Special Officer ap-
pointed under Articie 338 of the Constitution.
By another Government Resolution dated
1.9.1987, the Commission for Scheduled
Castes and Scheduled Tribes was re-named
the National Commission for Scheduled
Castos ano Scheduled Tribes comprising a
Chairman and not more than 11 other
Members.

(b) The Government are examining the
whole posttion to make the National Com-
mission more effective.

(c) and (d). FEight Reports have been
submitted by the Commission since its in-
ception. The first Report was submitted to
the Government on 8.2.1980 and the last
report was submitted on 6.11.1987. All the
Reports have been laid on the Table of both
the Houses of Parliament. The recommen-
dations made in the Reports of the Commis-
sion have bsen examined by the Cantral
Ministries and State Governments, and out
of the Eight Reports, the detailed Action
Taken Statements of six Reports have been
placed in Parliament.
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Unskilled and Semi-Skilled Unem-
ployed In Punjab

1361. BABA SUJCHA SINGH: Wil the
Minister of LABOUR be pleased to state:

(a) the number of unemployed un-
skilled and semi-skilled labourers in Punjab;

() the number of unskilled and semi-
skilled migrated labourers ir the State; and

(¢c) the reasons for not employing local
unskilled and semi-skilied labourers in the
public sector and private sector undertak-
ings?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The number ouf job-seekers (al! of whom
are not necessarily unemployed) registered
with the Employment Exchanges n Punjab
as on 31.12.1988 was:—

(i) Ynskilled 2,20,688

(i) Semi-skilled 32,274

(b) The number of migrant labour
varies from season to season and it is not
possible to give the precise figures. How-
ever as per the survey conducted in 1983 by
the Labour Department, Punjab, the number
of migrart labour was estimated to be 80,000
in industry and 2,01,000 in agriculture.

(c) According to the information fur-
nished by the State Government of Punjab,
there is no law or policy decision which
makes it compulsory for Public and Private
sector undertakings to employ local labour

only.
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New Sugar Milis in Bihar

1362. SHRISURYANARAYAN SINGH:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government ptopose to
create additional capacity for sugar produc-
tion during Eighth Plan period to meet the
internal desmands;

(b) i so, the details thereof;

(c) whether it is a fact that the Bihar
State has large potential for establishment of
sugar mills;

(d) whether the Bihar State Govern-
ment has urged the Centre to clear four new
sugar projects in the State; and

(e) if so, the details thereat and Govern-
ment'’s reaction thereto?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
{a) and (b). Based on the present guidelines
for licensing during the 7th Five Year Plan,
additional capacity of 61.44 \akh tonnes has
already been licensed in terms of annual
sugar production capacity making a total
licensed capacity of 148.91 lakh tonnas as
on 28.2.90 which 1s expected to be installed
during the 8th Five Year Plan.

(c) to (2). The Stete Governments are
required to assess the potentiality of sugar-
cand cultivation while recommending the
applications to the Central Government for
establishment of new sugar factories. After
the announcement of guidelines for licens-
ing additional capacity in the sugar industry,
the Central Government (Department of
Food) have so far received four applications
for setting up of new sugar factories in Bihar
at the following locations:—
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Sl Location
No.

1. Dhanaha, Distt. West Champaran
(2500 TCD)

2.  Pirpaiti, Tal. Pirpatti,
Distt. Bhagalpur
(1750 TCD)

3. Jamui, Tal. Jamui,
Distt. Monghyr
(1750 TCD)

4, Dhanaha, Distt. West Champaran,
(5000 TCD)

The application at SI. No. 1 was consid-
ered by the Government and rejected since
it did not fulfil the distance criteria of the
licensing guidelines. The remaining three
applications have been received recently
and would be considered as per existing
guidelines.

Cotton Monopoly Purchase Scheme in
Maharashtra

1363. SHRISUDAM DESHMUKH: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Central approvalis granted
to Cotton Monopoly Purchase Scheme of
Maharashtraon yearly basis and the present
sanction is valid upto the current cctton
season of 1989-90;

(b) whether Government of Maharash-
trahas requested for approvalofthe Scheme
on long term basis viz. for a period of Five to
Ten years; and

(c) if so, the decision of Government
thereon?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Approval for extension of Maharashtra Cot-
ton Monopoly Procurement Scheme is
granted by Government of India from time to
time. The present approvalis validill 30.6.90.

(b) Yes, Sir.

(c) The Government have constituted
an intar-ministerial Committee to examine
the merits and demerits of the further con-
tinuance of the Scheme beyond 30th June,
1990.

Filling up of Posts of Junior Engineers
Reserved fo SC/ST in Water Supply and
Sewage Disposal Undertaking

1364. SHRI R.L.P. VERMA: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of vacancies of Junior
Engineer (Civil) lying vacant in the Water
Supply and Sewage Disposal Undertaking
under M.C.D. Delhi;

(b) tha number of such vacancies re-
served for Scheduled Castes and Sched-
uled Tribes; and

(c) the steps takentofill up these posts?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
103.

(b) Out of 103 vacancies, 27 are re-
served for SC/ST including backlog of 5
vacancies of Scheduled Tribes.

(c) Selection process for filling up the
vacancies has already commenced.
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[ Translation)
Procurement of Wheat

1365. SHRI HARIKEWAL PRASAD:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state the quantity of
wheat procured from various Government
procurement centres during the current rabi
season, State-wise?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
90.04 lakh tonnes (as on 16.3.90). State-
wise procurement figures during the current
1989-90 rabi marketing season are as un-
der.—

{In lakh tonnes)

State Quantity
1 2
Punjab 56.02
Haryana 19.73
Uttar Pradesh 13.23
Rajasthan 1.06
Jammu & Kashmir Negligible
90.04

Utilisation of River Water for Pali, Sirohi
and Jalore Districts in Rajasthan

1366. SHRIGUMAN MAL LODHA: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether Government have formu-
lated any plan for the utilisation of water of
monsoon rivers for drought prone districts of
Rajasthan especially Pali, Sirohi and Jalore
districts; and
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(b) the time by which water from Indira
Gandhi Canal (Rajasthan Ganal) is likely to
be made available to the people of Jodhpur
division?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) The State
Government has formulated proposals to
impound flood waters in Luni basin for flood
moderation and subsequent utilisation to
bensfit among others Pali, Jalore and Sirohi
districts.

(b) Partial benefits from Phalodi and
Pokhran Lift Irrigation Projects and Jodhpur
Water Supply Scheme which draw water
from Indira Gandhi Canal are scheduled to
accrue in Jodhpur District during the Eighth
Plan.

[English]

Facllities to SC/ST Converted to
Budhism

1367. SHRI P.M. SAYEED: Will the
Minister of WELFARE be pleased to state:

(a) whether there is a proposael to en-
sure that Scheduled Castes/Scheduled Tribe
people who convert to Budhism are entitled
to the same facilities which are available to
them before conversion;

(b) whether they would also be entitled
for the same facilities if converted to other
religions; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

The Constitution (Scheduled Castes)
Orders (Amendment) Bill, 1990, to remove
bar on the Scheduled Caste converts to
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Buddhism from being deemed to be mem-
bers of the Scheduled Castes has been
introduced inthe Rajya Sabhaon 12.3.1990.
For Scheduled Tribes, there is no bar what-
so-over based on religion.

(b) and (c). Afterthe above amendment
is made in para 3 of all the Presidential
Orders issued so far specifying Scheduled
Castes, all persons who profess the relig-
ions Hindu, Sikh or the Buddhism shall be
deemed to be members of Scheduled Castes.
Persons professing religions different from
Hindu, Sikh, Buddhism, therefore, will not be
entitled to get the benefits of Scheduled
Castes.

Preservation and marketing of Coconut
Water

1368. SHRIG.M. BANATWALLA: Will
the Minister of FOOD PRCCESSING IN-
DUSTRIES be pleased to state:

(a) whether Government propose to
formulate comprehensive scheme for pres-
ervation and marketing of coconut water;
and
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(b) i so, the details of the scheme?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The Ministry of Food Processing Industries
do not have any proposal in this regard.

(b) Does not arise.

Retail and wholesale prices of con-
sumer tems

1369. SHRI MADHAVRAO SCINDIA:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state the com-
parative retail and whole-sale prices of vari-
ous consumer items, especially, varieties of
wheat, rice, cereals, pulses, sugar, soaps,
teas, edible oils, spices as in January, 1988,
1989 and 19907

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
A statement showing the retail and whole-
sale prices of various commodities as in
January, 1988, 1989 and 1990 is given be-
low.
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Accidents in Coal Mines-

1370. SHRIRAVINARAYAN PANI: Will
the Minister of LABOUR be pleased to state.

(a) the number of accidents that took
place in coal mines during the last three
years mines-wise; and

(a) the steps being taken for the safe-
guards against such accidents?

THE MINISTER OF LABOUR AND
WELFARE: (SHRI RAM VILAS PASWAN):
(a) The number of accidents that took place
in the mines of the coal mining companies
during the last three years is shown in the
statement below.

(a) Provisions for safety, health and

PHALGUNA 30, 1911 (SAKA)
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welfare of workers employed in mines are
contained in the Mines Act, 1952 and the
rules and the regulations framed thereun-
der. The Director General of Mines Satety,
Dhanbad and his officers inspect the mines
periodically in order to enforce the statutory
provisions in respect of mines safety and
take appropriate action underthe Mines Act,
1952 against the persons held responsible
for accidents and for violating the provisions
of the Act. The Director General of Mines
Safety also issues guidelines in the form of
circulars to the mines management from
time to time for adopting the safety meas-
ures.

A Standing Committee on Safety in Coal
Mines headed by the Union Energy Minister
reviews the status of safety in coal mines
from time to time.
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Accommodation for Supreme Court
Judges

1371. SHRI CHIRANJI LAL SHARMA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of judges of Supreme
Court who are without Government accom-
modation; and

(b) the steps taken or proposed by
Government to provide accommodation to
them?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Four Judges are without official accommo-
dation.

(b) As desired by the Hon'ble Chief
Justice of |ndia 8 (eight) bungalows were
"placed at the disposal of Supreme Court
Judges pool on vacation basts. Two bunga-
lows have already fallen vacant and efforts
are being made to get the remaining bunga-
lows vacated at the earliest.

Requirement and imports of Essential
Commodities

1372. SHRIK. RAMAMURTHY: Willthe
Minister »f FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government have made
assessmentofthe annualdemand and supply
of essential items of food commodities, such
as foodgrains, pulses, edible/vegetable oils,
milk and sugar in the country;

(b) if so, the annual break-up of indige-
nous production and import content of each
such commodity in terms of quantity; and

(c) the names of the countries from
which the respective commodities were
imported during 1987 to 1990, year-wise?

MARCH 21, 1990
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THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA).
(a) to (c). The information is being collected
and will be laid on the table of the House.

[ Translation)

Scheme to Produce Silkk From Dak
Trees.

1373. SHRI HARISH RAWAT: Will the
Minister of TEXTILES be pleased to state:

(a) whether there is any comprehensive
scheme under consideration of Indian Gov-
ernment to produce silk from oak trees in hill
areas of Uttar Pradesh and Himachal
Pradesh during the Eighth Five Year Plan
period;

(b) if so, the details there-of; and

(c) the names of the places and value of
silkk produced during last three years, year-
wise and to what extent this production is
likely to increase during the Eighth Five Year
plan?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) The Central Sitk Board has formu-
lated a comprehensive project for produc-
tion of 137 tonnes of Oak Tasar silkk over a
period of § years, in the states of Uttar
Pradesh, Himachal Pradesh, Jammu &
Kashmir, Manipur, Nagaland, Assam, Arun-
achal Pradesh & Mizoram. The total cost of
the project is Rs. 45.50 crores, the imple-
menting agencies would be the Central Silk
Board and the concerned States.

(c) Dak Tasar silk is produced in the
states of Arunachal Pradesh, Manipur,
Mizoram, Nagaland, Himachal Pradesh,
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Jammu & Kashmir and Uttar Pradesh. The
following table shows the total production of
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oak tasar sik with value produced during the
last 3 yoars.

Year Production (in tonnes) Value * (Rs. in lakhs)
1986-87 1.00 6.00
1987-88 2.50 15.00
1988-89 1.00 6.00

* (@ Rs. 600 per kg)

Under the normal Eighth Five Year Plan
programme the sub-group on sericulture has
recommended to achieve a target produc-
tion of 50 tonnes of Oak Tasar Silk.

[English]

import of Wool Tops and Wool Yarn

1374. SHRI RAJVEER SINGH: Will the
Minister of TEXTILES be pleased to state:

(a) the quantity of greasy wool, wool
tops, woollen and worsted yams imported
during 1989-90, respectively;

(b) the C.LF. value of all the above
commodities; and

(c) how it compares with the tigures of
1987-88?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). Since the financial year 1989-90 is not
yet over, the figures for years 1987-88 and
1988-89 are given below: Import of wooltops
during 1987-88 and 1988-89 is nil. The esti-
mated import of raw wool and woollen/wor-
sted yarn during 1987-88 and 1988-89 is as
follows:—

Year Quantity C.LF. value
in Rs. crores
Raw wool 1987-88 29.0 246.50
(Mil . kg)

1988-89 28.0 350.00
(Mit . kg.)

Woollen/worsted yarn 1987-88 1.45 248
(lakh . kgs.)

(Under Advance Licensing 1988-89 14.85 25.10

and REP SCHEMES) (lakh . kgs.)
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[ Translation)]

Anomaly in Pay Scales in Certain in
Categories of Delhi Water Supply and
Sewage Disposal Undertaking MCD

1375. SHRI RAM  PRASAD
CHAUDHARY:
SHRI JANARDAN TIWARI:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether there was anomaly in the
pay scales of Senior Stenographers and
Hindi Assistants employed in the Water
Supply and Sewage Disposal Undertaking
in the Delhi Municipal Corporation as com-
pared to the employees of the same cate-
gory employed in the general Wing;

(b) if so, whether the anomaly has been
removed and the employees concerned are
getting the benefit thereof;

(c) if not, the reasons forthe delay in this
regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

MARCH 21, 1990

Written Answers 172

(b) and (c). Dethi Administration and
Delhi Water Supply & Sewage Disposal
Undertaking have reported the decision has
already been taken to revise the pay scales
and the Recruitment Rules of the Senior
Stenographers and Hindi Assistants in the
Undertaking to fall in line with those in the
General Wing of the Municipal Corporation
of Delhi.

Wholesale and retail prices of Essential
Commodities

1376. SHRI JANARDAN TIWARI: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to statetheratio ofincreaseinthe
wholesale and retail prices of essential
commodi'es during 1989 and after the as-
sumption of office by present Government?

THE MINISTER OF FOOD AND CIViL
SUPPLIES (SHRI NATHU RAM MIRDHA):
A statement showing the percentage vari-
ations in wholesale Price Index and average
retail prices of selected commodities during
January- December, 1989 and after assump-
tion of office by present Government is given
below.
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Special Grant for the Improvement of
Bangalore City

1377. SHRI R. GUNDU RAO: Will the
Minister of URBAN DEVELOPMENT be
pieased to state:

(a) whether Government propose to
sanction a special grant of Rs. 100 crore for
the improvement of Bangalore City like
Bombay, and

(b) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
No, Sir.

(b) Does not arise.
improvement of Caicutta City

1378. SHRI AMAR ROYPRADHAN:
SHRI CHITTA BASU:

Wili the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Calcutta Citizens’ Con-
ference has since submitted a detailed
memorandum to Union Government for all
round improvement of Calcutta City with an
estimated investment of Rs. 1827 crores;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) The memorandum has been for-
warded to the Gowvt. of West Bengal. No
formal proposal in this regard has yet been
received from the State Government.
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import of Tractors by Pepsi Foods

1379. SHRI DHARMESH PRASAD
VARMA: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

(a) whether Union Govemment have
permitted import of big horse power tractors
needed for increasing production in Pepsi
Food Project; and

(b) if not, the reasons therefor?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Import Licence has been granted to M/s
Pepsi Foods Private Limited for the import of
high power tractor and implements.

(b) Does not arise in view of (a) above.

Construction of Barrage on Ganga at
Kanpur

1380. SHRIMATISUBHASHINI ALI: Wil
the Minister of WATER RESOURCES be
pleased to state:

(a) whether there is any proposal for the
construction of a barrage on the river Ganga
at Kanpur; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) A barrage is proposed to be located
at about T km. U/S of Bhironghat and is
estimated to cost Rs. 151 crores to provide
among other benefits, water supply to Kanpur
city, cooling water for power house and
channelisation of the dry weather flow along
the ghats of Kanpur.
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Sugar Units in Orissa

1381. SHRI A.N. SINGH DEO: Wili the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the number of industrial licences
issued for setting up sugar industries in the
State of Orissa in the co-operative sector
during the years 1988, 1989 and 1990;

(b) the location of such units;
(c) whether Government of Orissa pro-
pose to seek assistance from private parties

in setting up of these sugar industries; and

(d) if so, the details thereof?
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THE MINISTER OF FOOD AND CiVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). No letter of intent /flicence has
been issued for setting up of new sugar
factories in the State of Orissa in the coop-
erative sector during the years 1988, 1989
and 1990, so far.

(c) and (d). M/s Industrial Promotion &
Investment Corporation of Orissa Limited, a
Government of Orissa undertaking, who have
been issued Letters of Intent for setting up of
new sugar factories have signed Memoran-
dum of Understanding with certain private
parties as co-promoters to implement the
sugar projects jointly as per details given
below.

Sl. No. Location of Proposed Unit

Date of Name of party with who
LOI MOVU has been signed
1. Sogar Village, Teh. Kamakhya 29.8.88 M’/S Sakthi Sugars Lid.,
Nagar, Distt. Dhenkanal Coimbatore (T.N.)
2. Bolangir 20.3.89 M/S Dhampur Sugar Mills
Lid., Distt. Bijnor (U.P.)
3 Dharamgarh Distt. 20.3.89 -do-
Kalahandi
4 Nawarangpur Distt. 20.3.89 M/S Mohan Breweries &
Koraput Distilleries Lid., Madras.
LOI = Letter of Intent.
MOU = Memorandum of Understanding.
import of LIFE Saving Drugs THE MINISTER OF HEALTH AND

1382. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state the

“:r.mborofvariotiesd lite saving drugs which
in the list of priority import?

FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): The list of life saving and anti-
cancer drugs formulation allowed for import
under open general licance are given in the
list 3 of Appendix 6 Volume | of the current
Iimport and Export Policy issued by the Min-
istry of Commerce.
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Modernisation of Modern Food Indus-
tries

1388. PROF. K. V. THOMAS: Wil the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether there is any proposal under
consideration of Government to modernise
and expand the Modern Food Industries;

(b) i so, the units which are to be mod-
emised and expanded; and

(c) the profit/loss of the Modern Food
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Industries during the last three years, unit-
wise?

THE MINISTER FOR TEXTILE AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Modemisation is done from time to
time. As at present the Modem Food Indus-
tries (India) Ltd., have undertaking modemni-
sation in its units at Madras, Delhi, Bombay,
Bangalore, Kanpur and Hyderabad. The unit
at Cochin has already been modemised.
Work for expansion of capacities at Madras
and Delhi units has also been undertaken.

(c) A Statement is given below.
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Adulteration in Drugs, Food Stuffs and
Edible Olls

1384. SHRI PRATAP RAO B.
BHOSALE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether Government are aware of
growing incidence of adulteration in drugs,
food-stuffs and edible oils;

(b) if s0, the nature and extent of adul-
teration;

(c) whether any new steps have been
taken recently to curb this menace; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) to (d). The information in
respect of adulteration in drugs, food-stuffs
and edible oils are given in statements | and
Il below.

STATEMENT |

(a) and (b). This Ministry has not re-
ceived any information regarding growing
incidence of adulteration in drugs:

(c) and (d). Central Government have
been advising the State Governments to
strengthen their Drug Control Machinery to
curb the manufacture of spurious/adulter-
ated drugs. The steps taken in this regard
are as follows:

(i) Penalties for the manufacture for sale
and selling of spurious drugs have been
enhanced as per Drugs and Cosmetics
(Amendment) Act, 1982.

(iii) Resolutions were passed in the
meeting of the Central Council of Health and
Family Welfare held in February, 1989 -~
questing State Governments to streng,..'e:
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Drugs Control Organisation and to set up
adequate testing facilities and to establish
separate intelligence-cum-legal cell. The
meeting also recommended that Drugs
Control Organisation at the Centre should
be upgraded and strengthened.

STATEMENT Il

(a) and (b). As per the Annual Reports
on the working of the Prevention of Food
Adulteration Act, received from the States/
Union Territories the overall extent of adul-
teration in foodstuffs including edible oils
during the years 1985-1988ranges between
11 per cent to 12 per cent. Adulteration in
foodstuffs is generally due to:-

(i) not conforming to the standards laid
down under the Prevention of Food Adul-
teration Rules; )

(i) presence of adulterants like water,
unpermitted colours and foreign matters.

(c) and (d). The Prevention of Food
Adulteration Act, 1954 has been amended in
the year 1986 giving power to the recognised
Consumer Associations alsoto draw samples
of food articles and initiate legal action in
case the sample is declared adulterated or
misbranded.

Conference/Workshops have been ar-
ranged, where the State Food (Health) Au-
thorities/Consumer Organisations/Industries
have been urged upon to play their role
effectively in ensuring food quality and food
safety.

Recovery of Dues by D.D.A.

1385. SHRI R. N. RAKESH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether huge loss has been suf-
fered by the Delhi Development Authority
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(DDA) due to hon-recovery of dues;
(b) if so, the details thereof;
(c)the reasons for non-recovery of dues;

(d) the estimated amount of non-recov-
ery dues, at present and since when; and

(e) the time by which this money will be
recovered?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). Dues are payable with penal interest
and this way no loss is suffered by DDA.

(c) Reluctance on the part of some of
the allottees to pay the DDA dues on time
after having taken possession of the proper-
ties and litigation by the allottees.

(d) Rs. 177.06 crores upto 31.3.1989 in
respect of DDA main and Rs. 34.55 crores in
respect of the Slum Wing, since 1966-67.

(e) Itis not possible to stipulate any fixed
time limit.

Co-Operative Spinning Milis in Mahar-
ashtra

1387. SHRI ARVIND TULSHIRAM
KAMBLE: Will the Minister of TEXTILES be
pleased fo state;

(a) the number of cases pending for the
setting up of co-operative spinning mills in
Maharashtra;

(b) the reasons for delay in granting
licences; and

(c) the number of new licences for the
setting up of co-operative spinning mills which
are proposed to be issued to Maharashtra in
the coming year?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
There is no case pending for issue of a
licence for setting up a cooperative spinning
Mill in Maharashtra.

(b) and (c). Do not arise in view of (a)
above.

[ Translation)

Irrigation Schemes of Uttar Pradesh
Awaiting Central Ciearance

1388. SHRI HARSH VARDHAN: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the number of Irrigation Schemes of
Uttar Pradesh pending with Union Govern-
ment;

(b)the period sincewhenthese schemes
are pending; and

(c) the time by which a decision s likely
to be taken thereon?

THE MINISTER OF STATE OF THE
MINISTRYOF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). Out of the
10 projects received from the State Govern-
ment from March, 1984 to August, 1989,
comments on 9 major projects received have

been sent to the State Government for °

compliance. The remaining medium project
has been received recently in February, 1990
at Centre. In addition, techno-economic
appraisal of 7 major projects received from
February, 1975 to February, 1987 has not
been considered worthwhile because sub-
stantial expenditure had already been in-
curred by the State Government prior to their
appraisal and acceptance by the Centre.
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Setting up of institute Like A.L.LM.S. in
Bihar

1389. PROF. YADUNATH PANDEY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether in order to provide better
Medical facilities to masses in Bihar, Union
Government propose to set up an Institute
hke AIIMS at a suitable place in Bihar;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). There is no such

proposal.

(c) The Government have recently
decided to set up a Regional Institute of
Post-graduate Medical Education & Re-
search at Shillong on the pattern of All India
Institute of Medical Sciences. The State Gowt.
have already established a Post-graduate
Institute at Patna which will provide special-
ised treatment facilities for people of that
region.

Pritam Singh Committee on Anti-
Erosion

1390. SHRI ZAINAL ABEDIN: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether an anti-erosion committee
underthe Chairmanship of ShriPritam Singh
was set up by Government of West Bengal;

(b) if so, the main recommendations
made by the said Committee-

(c) whether Government of West Ben-
gal has sought financial assistance from

PHALGUNA 30, 1911 (SAKA)

Weritten Answers 194

Union Government forthe implementation of
those recommendations; and

(d) if so, the reaction of Union Govern-
ment there to?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) Anti erosion and river training works
costing Rs. 294 crores were recommended
by the Committee.

(c) Yes, Sir.

(d) The State Government have been
advised to take up the works from their State
Plan resources.

Revision on Lease-Hold System in
Delhi

1391. SHRI ANAND SINGH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whetherthe decision to abolish lease-
hold system with respectto land in Delhi has
been reviewed and revised; and

{b) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). Representations have been received
which contain suggestions regarding con-
version of lease-hold system into free-hoid.
These are under consideration.

Irrigation Projects of Orissa Awaliting
Central Clearance

1392. SHRI ANADI CHARAN DAS:
SHRI BHATAMAN BEHERA:

Will the Minister of WATER RE-
SOURCES be pleased to state:
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(a) the dstails of irrigation projects in
Orissa awaiting Central clearance;

(b) the steps taken by Union Govern-
ment for their early clearance;

(c) the details of on-going irrigation
projects being taken up with Central assis-
tance; and

(d) the target dates of completion of
these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI MANUBHAI KOTADIA): (a) and (b).
Comments on 5 major projects, namely,
Lower Suktel, Ong, Subarnarekha, Nara
and Kanupur and 8 medium projects re-
ceived at the Centre from August, 1984 to
October, 1989 have been sent to the State
Government for comphance.

(c) and (d). While flood component of
Rengali Dam recewved Central loan assis-
tance, Mahanadi Delta Project received
special assistance under Additional Food
Production Programme. Another two proj-
ects, namely, Satigude and Potteru have
ben financed by Department of Rehabilita-
tion and are scheduled for completion in
Eighth Plan.

Irrigation Projects of Karnataka Await-
ing Central Clearance

1393. SHRIJANARDHANA POOJARY:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) the details of the irrigation projects of
Karnataka pending clearance with Union

Government; and

(b) the time by which these are likely to
be cleared?

THE MINISTER OF STATE IN THE
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MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): {a) Techno eco-
nomic appraisal of Hippargi and Karanja
major projects was completed in October,
1986 and 1988 respectively. The State
Government has to comply with the obser-
vations of the Advisory Committee. Also,
after examination, observations of various
Central appraising agencies in respect of
Ramthal and Bennithora major lrrigation
projects have been senttothe State Govern-
ment from January, 1989 to January, 1990.

(b) Clearance of projects depends on
the compliance of the State Government to
the observations of the Central appraising
agencres.

[ Translation]
Wages of Industrial Workers

1394. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of LABOUR be
pleased to state.

(a) whether there is a proposal to in-
crease the wages of industrial workers inthe
States in view of the price-rise;

(b) it so, the broad details of the propos-
als; and

(c) whether any directions have been
issued to the State Governments in this
regard. if so, details thereot?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The State Governments are the
appropriate Governments for the purpose of
fixation/revision of minimum wages in rela-
tion to scheduled employments. The 31st
Session of Labour Ministers’ Conference
held in July, 1980 recommended that the
minimum wages may be reviewed and re-
vised, if necessary, every two years oron a
rise of 50 points in CPI Number, whicheveris
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earlier. This recommendation was commu-
nicated to, the State Governments/Union
Territory Administrations for their guidance.

[English)

National Wage Policy and Uniform
Policy on D.A.

1395. SHRI CHITTA BASU: Will the
Minister of LABOUR be pleased to state:

(a) whether the Government have a
proposal under consideration to formulate a
national wage policy and a uniform policy on
dearness allowance; and

(b) if so, the specific steps taken in that
direction”?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) Does not arise
Out of Turn Allotment of DDA Flats

1397. SHRI L. K. ADVANI
SHRI HET RAM:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Delhi Development
Authority has allotted about 256 flats and
plots of various categories, out of turn, dur-
ing the year 1989; and

(b) the criterion for allotment adopted in
these cases and also the policy of Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): {a)
341 DDA flats were allotted on out of turn
basis during the year 1989.
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(b) As per current guidelines/policy, LG.
Delhi Vice-Chairman, DDA can allot 2 1/2%
of the total number of flats allotted during an
yearonout of turn basis in cases of extreme
compassion and hardship as also widows
and physically handicapped persons and in
such other special cases which in their opin-
ion deserve special consideration such as
cases of outstanding sportsmen who have
brought glory to the nation and have been
honoured with national awards, defence
personnel who have won gallantry awards
forthe defence of the mother-land and cases
of distinguished service in other fields of
national life.

Major and Medium Irrigation Projects in
Kerala Awaiting Central Clearance

1398. SHRI T. BASHEER: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the names of the major and medium
irrigation projects in Kerala pending with
Union Government for clearance;

(b) the action taken by Government;

(c) the present position regarding these
projects;

(d) the names of the major and medium
irrigation projects which are under construc-
tion in Kerala; and

(e) when these projects are likely to be
completed?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) No major and
medium irrigation project from Kerala is
pending at the Centre.

(b) and (c). Do not arise.

(d) and (e). 9 major and 2 medium
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approved irrigation projects, namely, Peri-
yar Valley, Pamba, Chitturpuzha, Kuttiadi,
Kamhirapuzha, Pazhassi, Kallada, Muvat-
tupuzha, Chitimoni and Karapuzha and
Vamanapuram are under construction and
are scheduled for completion in the Eighth
Plan. In addition, 6 other irrigation projects,
which have not received the approval of the
Central Government are also reported to be
under construction.

Msnagement and Development of
Water Resources in the Country

1399. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of WATER RE-
SOURCES be pleased 1o state:

(a) the total demand for water in the
country for agricultural purposes;

(b) the details of steps Government
propose to take for the management and
developmeant of water resources in the coun-
try; and

(c)thelikely provision made inthis regard
in the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) The annual
requirement of water in the country for irriga-
tion purposes has ben assessed as 63 mil-
lion ha. metre and 77 million ha. metre for
2000 A.D. and 2025 A.D. respectively.

(b) For the proper development and
management of water resources, speedy
completion of the Major and Medium and
Minor irrigation projects alongwith storages
required for them, increased use of ground
water, conjunctive use of water in the com-
mand areas. popularisation of the measures
for prevention of evaporation losses and
training of farmers in scientific and system-
atic use of irrigation water is proposed.
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(c) The provision for VIil Five Year Plan
has not been finalised.

Treatment of Leprosy Patients In Orissa

1400. SHRI GOPINATH GAJAPATHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a large number of leprosy
patients are living in Orissa;

(b) it so, what is the exact number of
leprosy patients living in Orissa;

(c) whether they are mostly seen in the
big cities and pilgrim places like Puri, Kon-
ark, etc; and

(c) the steps taken for their proper treat- '
ment and rehabilitation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE(SHRI NILAMANI
ROUTRAY): (a) and (b). The entire State is
endemic for leprosy with a total number of
1,86,068 cases on record in Orissa as on
December, 89.

(c) and (d). There is no evidence to
show that the leprosy patients are mostly
seen in the big cities or pilgrim places. But of
13 districts in the State, 9 districts have been
covered under Multi Drug Therapy.

Two leprosy rehabilitation promotion
units have been established in the State at
Puri and Olatpur (Bhubaneshwar) which
provide facilities for reconstructive surgery
and vocationaltraining. Under the Ministry of
Welfare there is a scheme titled “Assistance
to Organisations for the disabled persons”
which gives grants-in -aid to organisations
engaged in providing education, training for
rehabilitation for the leprosy cured persons.
Hind Kusth Nivaran Sangh (Bhubaneshwar)
is one such Organisation which receives
grant-in-aid under the above scheme.
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Cash Compensatory Support for
Handiooms

1401. SHRI A. ASOKARAJ: Will the
Minister of TEXTILES be pleased to state:

(a) whether Government have reviewed
the Cash Compensatory Support and the
Duty Drawback facilities being enjoyed by
the handlooms;

(b) if so, the outcome thereof; and

(c) the action taken on the recommen-

PHALGUNA 30, 1911 (SAKA)

Written Answers 202

dations of Abid Hussain Committee report in
this regard?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING
INDUSTRIES(SHRI SHARAD YADAV): (a)
Government have been reviewing the CCS
and Duty drawback rates from time to time.

(b) The current CCS and duty drawback
rates for handlooms are given in the state-
ment below.

(c) The report of Abid Hussain Commit-
tee is being examined by Government.
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Revival of Textile Miile in Gujarat

1402. SHRI SHANTILAL PURUSHOT-
TAM DAS PATEL: Will the Minister of TEX-
TILES be pleased to state:

(a) whether Union Government have
received representation from State Govern-
ment of Guijarat for speedy revival of twenty
six closed textile mills in the State;

(b) it so, whether one of the main recom-
mendations was to extend the Textile Work-
ers Rehabilitation Fund Schemetothe closad
composite textile mills; and

(c) it so, the steps taken by Union Gov-
ernment thereon?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(a) Yes, Sir.

(b) and (c). The Scheme is aiready
applicable where an entire mill closes down
permanently. The State Government has
suggested extension ofthe Schemetocases
of partial closure. The State Government
have been advised to work out the financial
implication of the proposal.
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Closed Textile Milis

1404. SHRI D. AMAT. Will the Minister
of TEXTILES be pleased to state:

(a) the number of textile mills that re-
mained closed as on 31st December, 1989,
State-wise;

(b) the number of workers rendered
unemployed by the closure of these mills;

(c)the details of relief provided by Union
Government to the unemployed workers:;
and

(d) by when, these mills are likely to start
working again?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING
INDUSTRIES(SHRI SHARAD YADAV): (a)
and (b). A statement is given below.

(c) A sum of Rs. 10 crores was paid ull
16-2-90 to the 6475 workers of 8 ciosed
textile mills.

(d) Reopening of a closed mill depends
onits viability being established before Nodal
Agency/BIFR. Reopening of non-viable mills
may not be possible.

STATEMENT
State No . of Mills No. of workers
Closed affected
rdhra Pradesh 5 2,409
har 1 621
ujarat 35 55,830
aryana 2 5,056
arnataka 12 6,986
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State No . of Mills No. of workers
Closed affected

6. Kerala 1 1,015
7. Madhya Pradesh 2 2,636
8. Maharashtra 17 36,665
9. Rajasthan 7 5,554
10. Tamil Nadu 27 14,352
11. Uttar Pradesh 7 14,929
12. West Bengal 7 13,754
13. Delhi 1 5,803
Totals 124 1,65,610

Clearance to Inter-State inchampalli
Project of Andhra Pradesh

1405. SHRI J. CHOKKA RAQ: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether Andhra Pradesh Govern-
ment has proposed to the Central Water
Commission for clearance of the inter-State
Inchampalli Project;

(b) if so, whether the project has been
cleared;

(c) if not, the reasons therefor; and
(d) whetherthere is any proposalto take
up this project in Central Sector on the lines

of Bhakra-Nangal Project?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI

MANUBHAI KOTADIA): (a) Yes, Sir. The
Inter-State Inchampalli Project report pre-
pared by the State Government was re-
ceived in October 1988.

(b) and (c). The report has been re-
turned to the State Government to get the
report prepared by a joint Inter-State Task
Force, as agreed to.

(d) No, Sir.
Yarn Price

1406. SHRI BANWARI LAL PUROHIT:
Will the Minister of TEXTILES be pleased to
state:

(a) whether one lakh powerloom and
two lakh handloom units in the country are
ontheverge of closure on account of sudden
rise inthe price of cotton yarn due to Govern-
ment's export policy on the yarn;
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(b) if so, whether it is also a fact that due
to closure of powerlooms and handiooms,
nearly twenty lakh people will be jobless;
and

(c) the immediate steps Government
propose to take to bring down the prices of
yarn in view of difficulties being experienced
by handloom and powerloom weavers?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
No, Sir. It is difficult to say so.

(b) Does not arise.

(c) Export of hank yarn below counts of
60s have been prohibited while exports of
cone yarn have now been restricted. Yarn
depots have been set up through National
Handloom Development Corporation &
National Textile Corporation to supply yarn
to weavers at mill gate prices. State Govern-
ments have been requested to constitute
Yarn Price Fixation Committees to fix rea-
sonable prices of yarn produced by coopera-
tive mills. A Monitoring Committee has been
set up to continuously monitor the availabil-
ity and prices of hank yarn.

Water Dispute Between Punjab and
Rajasthan
1407. SHRI NATHU SINGH: Will the
Minister of WATER RESOURCES be

pleased to state:

(a) whether there is any water dispute
between Punjab and Rajasthan;

(b) if so, the details thereof stating the
date from which the issue is pending; and

(c) the steps Union Government pro-
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pose to take to resolve the dispute?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) No, Sir.

(b) and (c). Do not arise.

Surpius Land Under Urban Land
, Celling Act

1408. SHRI PIYARE LAL HANDOO:
Wiilthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the name of States where Urban
Land Ceiling Act has been implemented;
and

(b) the extent of surplus urban land
available as a result thereof, State-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The Urban Land (Ceiling and Regulation)
Act, 1976 has been implemented in the
States of Andhra Pradesh, Assam, Bihar,
Gujarat, Karnataka, Maharashtra, Madhya
Pradesh, Orissa, Punjab, Rajasthan, Uttar
Pradesh, West Bengal. In Union Territories,
it has been implemented in Delhi, Pondich-
erry and Chandigarh. This Act was also
adopted by the States of Haryana, Himachal
Pradesh, Tripura, Manipur and Meghalaya
but it has not been implemented in these
States because there is no urban agglom-
eration having a population of more than 2
lakhs (as per 1971 Census). The States of
Jammu & Kashmir, Kerala, Nagaland, Sikkim
and Tamil Nadu did not adopt this Act. In
Tamil Nadu there is a State Law namely;
Tamil Nadu Urban Land (Ceiling and Regu-
lation) Act, 1978.

(b) Details are given in the Statement
below
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STATEMENT
Name of the State/ Extent of surplus vacant Extent of ;acant land
Union Territories etc. land in Hectares acquired and Vested
with the State Govts. /
UTs in Hectares

Andhra Pradesh 12,364.37 2,420 07
Assam 73.43 1899
Bihar 235.45 23.92
Guijarat 32,513.00 2,085.00
Karnataka 9,560.86 2,347.64
Madhya Pradesh 16,007 73 4,245 18
Maharashtra 49,798.85 4,494.70
Orissa 124 60 68.42
Punjab 1,851.16 7117
Rajasthan 27,369.14 1,523.77
Uttar Pradesh 55,616.58 10,885.73
Waest Bengal 5,007.00 133.56
Cantonment areas 606.18 362.67
Delhi 339.21 25.70
Pondicherry 189.15 15.74
Chandigarh 13.63

2,11,670.34 28,722.26

FARE be pleased to state:

Analysis of Pan Masala

1409. SHRI SHIKIHO SEMA: Will the
Minister of HEALTH AND FAMILY WEL-

(a) whether the mixture of Pan masala
has been chemically analysed by heaith
laboratories;

(b) if so, the details thereof; and
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(c) it not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NiLAMANI
ROUTRAY): (a) to (c) As per information
made available by State/Union Territories
during the years 1986 to 1988 atotal of 255
samples of pan masaia have been analysed
out of which 93 samples have been found
adulterated/misbranded on account of pres-
ence of synthetic colours, saccharin, alumin-
ium leaves and grit.

Use of Mercury in Soap

1410. SHRIP.R. KUMARAMANGLAM:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware that
addition of mercury is being made in soaps
for help in whitening of skin colour under the
guise of medicinal products;

(b) if so, the name of such soaps and the
name of manufacturers in India;

(c) whether Government are aware that
such soaps are banned in many countries as
these produce skin and other ailments; and
if so, the details thereof; and

(d) whether Government propose to ban
use of mercury in soaps?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! NILAMANI
ROUTRAY): (a) No complaints have come
to the notice.

(b) Question does not arise.

(c) and (d). Based on the information
that use of mercury compounds in cosmetics
preparations is banned in many countries,
Rule 45 (D) undey Part XIV of the Drugs and
Cosmetics Act, 1945 was inserted under
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Notitication No. GSR 1074 dated 19 8.1978,
prohibiting the use of mercury compounds in
the manufacture of cosmetics.

New Edible Oiis Policy

1411. SHRI RAM SAJIWAN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government propose to
evolve a new edible oils policy; and

(b) if so, the details thereof?

THE MINISTER OF FOOD AND CiViL
SUPPLIES ((SHRI NATHU RAM MIRDHA):
(a) and (b). Edible oil policy is reviewed from
time to time, keaping in view various factors
such as demand and availability ot the in-
digenous edible oils in the country, the need
fo bridge the gap between demand and
supply through imports etc. The edible ol
policy aims to promote self reliance in the
matter of oilseeds and oils over a period of
time through a policy of ensuring adequate
price to the farmer and reasonable price to
the consumer. This is sought to be accom-
plished mainly through a policy of price
support and market intervention operation.

ES! Benefits to Workers

1412, SHRI S. KRISHNA KUMAR: Will
the Minister of LABOUR be pleased to state:

(a) whether the workers are deprived of
certain benefits under the ES| scheme dur-
ing the period when they are on strike;

(b) if so, the details thereof;

(c) whether Government propose to
rescind this provision in the ESV/Act, 1948;

and

(d) if not, the reasons therefor?
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THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b) According to a provision made in
the Employees’ State Insurance Act, 1948 in
August, 1989, the insured workers are not
enttled to sickness benefit or disablement
beneftt for temporary disablement on any
day on which they remain on strike.

(c) No, Sir.

(d) This provision was made with a view
to prevent the mis-use of sickness benefit
and temporary disablement benefit during
the penod of strike. This purpose still re-
mans vahd.

Export of Pepsi Foods through Pepsi
Worlid Trade

1413. SHRI KHEMCHANDBHAI SOM-
ABHAI CHAVDA: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state:

(a)whether allthe exports through Pepsi
World Trade are to be taken into account for
the export commitment of Pepsi Foods; and

(b) it so, the details thereof".

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). One of the conditions of the Letter of
Intent granted to M/s Pepsi Foods Private
Limited is that the project shall export 50% of
its total turnover each year for a period of 10
years from commencement of commercial
production of which 40% will be from the
company's own manufactured products and
10% from Select List Products manufac-
tured by others.

This export obligation is required to be
fulfilled by M/s Pepsi Foods Private Limited.
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Announcements Made by Real Estate
Promoters in Deilti

1414, SHRI Y. S. RAJA SEKHAR
REDDY: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether Government are aware of
the public announcements made by real
estate promoters and builders in Delhi offer-
ing “original booking” in various housing
colonies on security deposits;

(b) if so, whether these announcements
are genuine offers with legal rights/authority
over the properties offered;

(c) if not, whether Government have
made enquiries in these cases; and

(d} if so, the outcome thereof and any
action taken thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (d). While no private colonisation is per-
mitted in Delhi, there is no legal ban on
inviting offers for booking of space by pro-
moters in properties built with sanctioned
plans and in accordance with the relevant
laws.

E.P.M. Subscribers in Delhi Region of
E.P.F

1416. SHRI RAGHAVJI: Will the Minis:
ter of LABOUR be pleased to state:

(a) the actual number of subscribers of
E.P.M. under the jurisdiction of Delhi Re-
gional Provident Fund Commissioner;

(b) the details of establishments which
are objecting to the coverage under E.P.F.
scheme;

(c) whether it has come to the notice of
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the Government that inflated figures of sub-
scribers had been submitted to the Govern-
ment to get the region upgraded; and

(d) remedial steps Government propose
to take in the matter?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) According to available information, the
actual number of subscribers under the Of-
fice of Regional Provident Funds Commis-
sioner, Delhias on 31.3.1990 was 7,11,285.

(b) Out of 3281 establishments covered
during the past two years, only 85 establish-
ments were reported to be contesting cover-
age of their establishments.

(c) No, Sir.
(d) Does not arise.

Goods Terminal Near Indira Gandhi
Airport

1417. SHRIMATI CHENNUPATI
VIDYA: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether Government have proposal
to locate site for goods terminal near the
Indira Gandhi International Airport;

(b) if so, the views of the experts on the
subject; and

(c) the steps proposed to be taken to
ensure the safety at the airport?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes Sir.
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(b) Experts were associated in the for-
mulation of the project.

(c) Bird menace is an important consid-
eration. Compliance with this and other safety
measures is ensured through consultation
and liaison with experts from the National
Airports  Authority, International Airpoits
Authority of India and Ministry of Civil Avia-
tion.

[ Translation]
Expenditure by D.D.A. in Court Cases

1418. SHRI HUKMDEO NARAYAN
YADAV: Willthe Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) the number of court cases and the
amount spent on the litigation by the DDA in
pursuing cases in the Supreme Court, Delhi
High Court and Lower Courts during the last
three years, year-wise;

(b) the criteria followed in appointment
of Advocates and fixing their fees;

(c) whether any complaints have been
received in the matter of appointment of
Advocates and payment of fees; and

(d). if so, the details thereof and the
action taken thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL!I MARAN): (a)
Following is the year-wise detail of the cases
instituted by the Delhi Development Author-
ity during the preceding 3 years and of the
amounts spent on litigation in the Supreme
Coun, High Court and the Lower Courts:-

1986-87 1987-88 1988-89
Supreme Court 52 52 35
High Court 1082 693 1233
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1986-87 1987-88 1988-89
Lower Courts 1615 1415 1755
Amount spent
(Rs. in lakhs approx.) 6.94 4.88 3.98

(b) Advocates are appoint'ed by Vice
Chairman, DDA from the panel of the DDA
on the basis of their merit. For the cases in
the Supreme Court, fee is paid as prescribed
in Schedule | & Il of the Supreme Court
Rules. Counsel engaged for the High Court
cases are paid at the Government of India
rates. The Standing Counsel, the Addl. Stand-
ing Counsel and the Arbitration Counsel are
given a monthly retainership of Rs. 1500/-,
Rs. 1000/- and Rs. 700/- respectively, in
addition to the fee paid in each case and a
conveyance allowance at the rate of Rs. 475/
- per month. A fixed monthly retainer fee of
Rs. 2000/- is paid to the Panel Lawyers for
the subordinate courts.

(c) No, Sir.

(d) Does not arise in view of reply to (c)
above.

[English)

Rehabilitation of mentally retarded
persons

1419. SHRI TARIF SINGH: Will the
Minister of WELFARE be pleased to state:

(a) whether Government have any pro-
posal to rehabilitate and establish mentally
retarded persons;

(b) if so, the action taken to register the
names of mentally retarded persons in re-
gional employment exchanges;

(c) whether it is also a fact that mentally
retarded persons are not permitted to have
share in the inherited properties; and

(d) if so, the steps contemplated by
Government to overcome such discrimina-
tion?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Placement services to persons
with mild mental retardation are being pro-
vided by the existing Special Employment
Exchanges for the Physically Handicapped,
and by the Vocational Rehabilitation Centres
for the Handicapped, depending upon their
suitability to the job.

(c) No, Sir.
(d) Does not arise.

[ Translation]

Survey to Identify Sugar Mill Areas

1420. SHRI RAMLAL RAHI: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government propose to
survey and assess the areas of Uttar Pradesh
where co-operative sugar mills can be set
up; and

(b) if so, the details thereof?
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THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). The Central Government does
not propose/identify or survey any specific
areas to set up new sugar factories in any
part of the country (including areas of Uttar
Pradesh). The State Governments are re-
quired to assess the potentiality/availability
of sugarcane cultivation while recommend-
ing the application to the Central Govern-
ment for establishment of new sugar facto-
nes.

[English]

Accident at Sripur Seam Incline under
Sripur Area of Eastern Coalfields Ltd.

1421. SHRIHARADHAN ROY: Will the
Minister of LABOUR be pleased 10 state:

(a) whether an accident occurred at
Sripur Seam Incline under Sripur Area of the
Eastern Coalfields Ltd. on 23 January, 1990.

(b) if so, the causes of the accident; and

(c)the action taken by the management
and Director General of Mines Safety?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) While a gang of loaders was running
to safety after hearing the warning whistle of
overman about an impending fall of roof in a
goaf, some of them were thrown on the
ground due to high velocity of air expelied
from the goatf, resulting in a fatal injury toone
loader and serious bodily injury to another.

(c) The inquiry into the accident con-
ducted by an officer of the Directorate Gen-
eral of Mines Safety revealed that the sud-
den collapse of the roof could not be antici-
pated and that the accident was not on
account of lapse on the part of any person.
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lilegal Constructions on Common Land
by Allottees of DDA Filats

1422. SHRI K. PRADHANI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government are aware that
there is a sharp increase of illegal construc-
tions and encroachments in DDA flats in the
Capital during the last few years;

{b) whether Government propose totake
any action against the owners who have
illegally constructed or encroached the
common land in the DDA flats in Delhi; anc

(c) it so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). During the last three years, DDA has
has issued show cause notices in 3686
cases where illegal constructions in DDA
flats were detected, lodged 29 FIRs, carried
out 255 demolition operations and sealed 7
flats. In addition, the Slum Wing took action
under Public Premises (Eviction of unauthor-
ised occupants) Act against around 2000
cases of unauthorised construction in slum
tenements, lodged 300 FIRs and carried out
40 demolition operations.

import of Sugar

1423. SHRI K. PRADHANI: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether imports of sugar have been
arranged/are being arranged through a NRI
owned companies;

(b) 1t so, the total quentity with value of
sugar proposed to be imported through the
NRI owned companies; and

(c) the reasons for contracting imports
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from NRI owned companies?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (c). Government had imported 2.42
lakh tonnes of sugar during October & No-
vember, 1989 by floating tenders. All the
parties through whom the sugar was im-
ported were registered with State Trading
Corporation of India as suppliers of sugar.
Government are not aware whether any of
those companies are owned by Non-Resi-
dent Indians (NRI). No further imports of
sugar have been made.

.Export Achlevements in Food Process-
ing Industries

1424, SHRI MULLAPPALLY RAMA-
CHANDRAN: Wilt the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state:

(a) the achievements in exports made
during 1989 by the Food Processing Indus-
tries;

(b) whether any suggestions have been
received from the FICCI (Federation of In-
dian Chamber of Commerce and Industry)
for the development of agro food industry;
and

(c) it so, details thereof and action taken
thereon?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) In
addition to export of marine products worth
Rs. 613.54 crores during 1989, other proc-
essed foods worth Rs. 266.55 crores (ap-
proximately) were exported during 1988-89.

(b) and (c). The Confederation of Indian
Food Trade and Industry has sent a paper
suggesting some policies required for devel-
opment of food protessing industries during
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the 8th Five Year Plan. Whenever such
suggestions are received, they are consid-
ered and appropriate action is taken.

Regularisation of Minor Constructions
in Houses

1425. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether any representation hasbeen
received by Government to regularise minor
constructions made in houses/shops with-
out prior permission in Delhi; and

(b) if so, the decision taken by Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). Minor additions/alterations and
repairs of the following nature done without
prior approval of the competent authority are
compoundable under the Unified Building
Bye-laws in force in Delhi:-

(a) Plastering and patch repairs.

(b)  Re-roofing or renewal of roof in-
cluding roof of intermediate fioor at
the same height.

(c) flooring and re-flooring.

(d)  Opening & closing windows, venti-
lators and doors not opening to-
wards other's property.

(e) replacing fallen bricks, stones,
pillers, beams etc.

(f)y  Construction or re-construction of
sun-shad not more than 75cm in
width within one’s own land and not
overhanging over a public street.

(@) Construction or reconstruction of
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(i)
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parapet exceeding 1m and notmore
than 1.5m in height and also con-
struction or reconstruction of bound-
ary walls as permissible underthese
bye-laws.

reconstruction of portions of build-
ing damaged by storm, rains, fire,
earthquake or any other natural
calamity to the same extent and
specification as existed prior to the
damage, provided the use conforms
to provisions of Master Plan.

White washing, painting etc. includ-
ing erection of false ceiling in any
floor at the permissible clear height
provided the false ceiling in no way
can be put to use as a loft/\J/mez.

erection or re-erection of internal
partitions provided the same are
within the purview of the bye-laws.

The Delhi Development Authority has

reported that it in response to representa-
tions received from the allottees of the DDA
flats for permission for minor addition/ altera-
tions/ modifications in the flats without prior
permission, the Authority has permitted
condonable additions/alterations of 15 types
as given in the Statement below. However,
no additions/alterations/ modification are
ordinarily permitted in the shops.

STATEMENT
Conversion of mumty into room.
Grill & Glazing in Varandah.
Raising height of courtyard walls
upto 7' inrear and 4 1/2' in front by

putting jali or by fencing etc upto
10’ in rear courtyard.
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Providing additional door in court-
yard. ‘

Providing sun shades on doors and
windows.

Fixing doors in back or fron: court-
yard.

Conversion of window into Almi-
rah.

Closing the door.

Shifting of water tank/raising of
parapet wall or putting additional
water tanks.

i the bath room or we are not
having any roofthese canbetreated
as open urinal.

Raising the wall of balcony and
terrace parapet with grill or glazing
upto the height of 5' - 0 “ limal
height.

Construction of bathroom and WC
in the rear courtyard.

Ramoval of original structure and
reconstruction with due permission
in the case of single storeyed built
up houses only, subject to the sat-
isfaction of building Bye-laws and
prior approval of the local Author-
ity.

Interchanging the position of
kitchen, bathroom and WC with
proper power connection subject
to structural safety.

Construction of open stair-cases
where no staircase has been pro-
vided, for approach to the terrace,
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Deportation of Foreign Students Found
Positive for AIDS

1426. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether any foreign students have
been sent back to their countries during
1989-90 as they were found positive for
AIDS tests;

(b) if so, the number of students and the
countnies to which they belong to:

(c) whether all foreign students in India
and those coming into India are being tested
for AIDS;

(d) whether tests are also performed on
those Indian students who live in close prox-
imity with the foreign students; and

(e) if so, what did the tests hitherto
performed reveal?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). 14 foreign students
have been deported to their respective coun-
tries during 1989-90 as they were found
positive for AIDS.

It would be prejudicial to India's rela-
tions with the concerned countries if the
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names of the countries are disclosed.

(c) Yes. All foreign students enrolled in
Indian educational Institutions will have to
produce a HIV free certificate from an ac-
credited W.H.O. laboratory abroad or un-
dergo a medical test in an indian Laboratory
recognised by DGHS, within one month after
arrival in India.

(d) No.
(e) Does not arise.

Centrally Sponsored Schemes to Check
Rise in Population

1427. SHR! SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Centrally sponsored
schemes were introduced to check the rise
in population; and

(b) if so, the details theraof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) Yes, Sir.

(b) The various schemes under Na-
tional Family Welfare Programme alongwith
the corresponding outlay for 1989-90 are
given in the Anriexure.
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Asssssment of Work done under
Family Planning Programme

1428. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Govemment have made
any assessment of work done under the
National Family Planning Programme dur-
ing the Seventh Plan period;

(b) if so, what were the performances of
different States so far; and

(c) the steps taken by the States to
implement the family planning programmes
with greater enthusiasm?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! NILAMANI
ROUTRAY): (a) and (b). The work done
under the National Family Welfare Pro-
gramme is constantly appraised with refer-
encetothree broad indicators namely; Couple
Protection Rate (CPR), Birth Rate and Infant
Mortality Rate (IMR). The achievements in
respect of the above three para-meters by
the States at the beginning of 7th Plan and as
perthe latest available position are giventhe
statement below.

(c) Family Welfare Programmeis acent
percent centrally sponsored programme. To

Written Answers 250

keep the population growth in the country
within the manageable limits, a well defined
strategy has been evgived which lays em-
phasis on improving quality of health serv-
ices, strengthening health infrastructure,
enhancing child survival rates through Uni-
versal Immunisation Programme, intensify-
ing population education, enhancing com-
munity participation, adopting improved
communication approaches and involving
voluntary organisations. Besides, schemes
of reinforcement of training and retraining of
personnel at the grass-root level, establish-
ing and strengthening linkages with related
development programmes like female liter-
acy and improvement of women's status and
adoption of area intensive approach are
being implemented and will be further
strengthened. The States are expected to
follow the above strategy while implement-
ing the programme. In order to cater to the
special requirements, a number of area
projects for augumenting the infrastructure
for health and family welfare service delivery
system and the training of medical and para-
medical staff have been taken up in selected
States like Rajasthan, Madhya Pradesh,
Tamil Nadu, West Bengal, Orissa etc with
the assistance of external funding agencies.
In order to get over the problem of strong son
preference which mitigates againstthe small
family norm, States like Maharashtra and
Guijarat have introduced, out of their own
resources, long term maturity bond schemes
to attract couples with female childrenonly to
accept terminal methods of family planning.
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Deterioration in Medical Services

1429. SHRISANAT KUMAR MANDAL :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there have lately been a
considerable deterioration in the medical
services not only in the All India Institute of
Medical Sciences, New Delhi but in all other
Union Government Hospitals with the doc-
tors and para medical staff suddenly striking
work on some reason or the other thus
causing considerable in convenience and
suffering to the general public; and

(b) if so, the steps being taken to
countenance such situation arising frequently
in Union Government Hospitals and Institu-
tions?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). There is nodeterio-
ration in the medical services in the All India
Institute of Medical Sciences, New Delhi and
other Union Government Hospitals. All ar-
rangements and contingency plans are made
to look after the indoor and critically ill and
emergency patients during the periods of
strike, it and when they occur.

Capital Outlay on N.C.R.

1430. SHRISANAT KUMAR MANDAL :
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the estimated capital outlay on the
National Capital Region Plan since its incep-
tion, the funds made available to the neigh-
bouring States concerned uptil 1989-90 and
those spent by Union Government;

(b) wnat monitoring over the proper
spending of these funds by the States con-
cemed is done by Union Government; and
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(c) whether in view of the constrained
financial resources at present, Government
are having a fresh iook on this project; if so,
the details in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). So far 50 schemes have been finan-
cially assisted in the parts of the States of
Haryana, Rajasthan and Uttar Prafeshwhich
fall in the National Capital Region. The total
investment on these so far has been Rs.
117.63 crores. Contribution of the Union
Government and the N.C.R. Planning Board
has been Rs. 47.22 crores upto 31.12.89.
Implementation of these projects is moni-
tored by the N.C.R. Planning Board.

The viability of projects sponsored by
the States and the availability of resources is
kept in view while approving the schemes
and while submitting proposalis to the Plan-
ning Commission for plan allocations.

High-Rise Buiidings in Delhl

1431. SHRISANAT KUMAR MANDAL.:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether high-rise buildings, some
as high as six floors, have started coming up
in various posh colonies in the capital as
against 2 1/2 storeys allowed under the
Municipal Building Bye-laws;

(b) whether the addition of such large
number of residential units is likely to create
a plethora of problems since all the munici-
palservices like sewerage, water, electricity,
roads and drainages were planned and laid
for a pre-determined population on the basis
of 2 1/2 units of residence per plot; and

(c) if so, measures 1axen by Govern-
mentor proposed to be takento contain such
a menacing situation?
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
to (c). The height of the buildings in Delhi is
regulated by the Development Control norms
prescribed for the buildings keeping in view
their location, land use and availability of
infrastructural facilities. No high rise building
is sanctioned unless it conforms to the pre-
scribed norms. Any violation of these norms
makes the construction liable to action under
the law by the local authority concerned.

Survey of Handicapped

1432. SHRI HET RAM: Will the Minis-
ter of WELFARE be pleased to state:

(a) whether Government have con-
ducted any survey of visually handicapped
in the country with specific reference to meet
their educational and employment need;

MARCH 21, 1990
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(c) the actual expenditure incurred by
Govemment on National Institute for Visu-
ally Handicapped during last three years,
year-wise, with details of number of students
in model schools, number of new Braille
books published and number of persons
trained in various programmes for man-power
development and employment of visually
handicapped in the country; and

(d) the steps taken by the Government
to provide more facilities of education and
empioyment to visually handicapped during
next three years?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Government of India conducted a survey
of the handicapped including visually handi-
capped through National Sample Survey
Organisation in 1981.

(b) if so, the details thereof; ()
Details as per N.S.S. 1981 In Lakhs
(a) Total number of visually Handicapped 34.70
(b) Educable (Age Group : 5-14) 1.27
(¢) Employable (Age Group : 15-59) 8.72

(c) Details of expenditure incurred by
the Government at National Institute for the

Visually Handicapped Dehradun during the
last five years is as under—

Sl. No. Year Expenditure (Rs. in lakhs)
) 2 3
1. 1985-86 90.579
2. 1986-87 115.416
3. 1987-88 138.118
4, 1988-89 132.490
5. 1989-90 151.223
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The expenditure shown above covers alithe  try including the activities, the details of
activities of the Institute at Dehradun and at ~ which are as mentioned below:
various State/Regional Centres in the coun-

i) Number of Students of Model School

1985-86 91
1986-87 102
1987-88 103
1988-89 109
1989-90 115

i) Number of New Braille Books

Year Title No. of volumes produced
1 2 3

1985-86 62 22,718

1986-87 91 22,066

1987-88 75 21,410

1988-89 55 25,455

1989-90 52 16,865

(upto Feb. 1990)

iii) Number of Persons Trained in various Programmes for Man Power Development:

Sl No. Year Training Programmes Total
Long Term Short Term
1 2 3 :1 — 5
1. 1985-86 55 70 125
2. 1986-87 29 236 265

3. 1987-88 68 322 390
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1 2 3 4 5
4. 1988-89 110 385 495
5. 1989-90 124 269 393
iv) Employment of Visually Handicapped
Sl. No. Year Through NIVH Through other sources
1 2 ) 3 4
1. 1985-86 13 not known
2. 1986-87 10 —do—
3 1987-88 35 —do—
4, 1988-89 37 —do—
5. 1989-90 16 —do—
(18 persons have been
interviewed. Results awaited)

(d) Steps proposed to be taken by the
Govemment to provide more facilities of
Education and Employment to the Visually
Handicapped during next Five Year Plan:

The eighth Five Year Plan aims at 50%
coverage of the visually handicapped. This
would be achieved through the following:

i) Training of Teachers
ii) Training of extension workers
i) Training of employment officers

iv) Training of vocational instructors

5,000

5,000

500

2,000

v) Training of Teacher educators and research

personnel (senior level)

vi) Setting up of Regional Centres:

125

Two inthe north-eastem and
other States and areas.

vii) Setting up of States level Training Centres for

Teachers/Extension Workers.

15
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viii) Production of aids and applications:

ix) Provision of text books in braille:

Rise in Urban Land Prices

1433. SHRI BHAKTA CHARAN DAS:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the urban land prices have
been increasing very rapidly;

(b) it so, the main reasons therefor; and

(c) the steps taken to check the rise in
urban land prices?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
A study conducted by the Town and Country
Planning Organisation on urban land prices
in India showed a general upward trend in
urban land prices.

(b) The main reasons for increase in
urban land prices inter-alia are, growth in
urban population, shortage of land in urban
areas, inflationary trend in the economy,
strategic location of land and Development
programmes in the various cities and towns.

(c) As land is a state subject, different
strategigs are evolved by the various State
Governments to make developed land avail-
able at affordable price. Some of the meas-
ures taken in this direction are:

(1) allotment of developed land
and housas at controlled prices
to the economically weaker
sections of the society;

(2) aliotting developed land and
flats through Housing Boards
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For 15,000 additional Chil-
dren and adults.

For 50,000 more children
and 20,000 adults.

and Development Authorities
of the State Governments to
Cooperative Societies at sub-
sidised rates; and

(3) Environmentalimprovementof
urban slums schemes to re-
duce the pressure of demand
of existing urban land.

Supply of Levy Sugar to Tripura

1434. SHRISONTOSH MOHAN DEV:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government are aware that
monthly quota of levy sugar to State of
Tripura is far below the actual requirement of
the State;

(b) whether in view of this inadequate

supply of sugar, rural people, particularly the
tribals, are being put to severe strains;

(c) whether Government propose to
augment the supply of levy sugartothe State
as per its requirement; and

(d) if not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). Under the present policy of
partial control levy sugar allotments to State
Governments/Union Territories are made
on uniform norms of ensuring minimum 425
gms. per capita monthly availability for pro-
jected population as on 1.10.1986 effective
from 1st February, 1987. Accordingly,
monthly levy sugar quota for Tripura is 1001
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tonnes. Its further distribution to consumers
inurban and rural areas is undertaken by the
State Government. In additionfree sale sugar
is also avallable in the open market for
internal consumption

(c)and (d) Keeping in viewthe present
estimates of sugar production and availabil-
ity, it will not be possible to revise the norms
of levy sugar allocations to States/Union
Terrtories at present

Supply of Yarn to Weavers of Tripura

1435. SHRISONTOSH MOHAN DEV
Will the Minister of TEXTILES be pleased to
state

(a) whether the handloom constitutes a
major segment of Tripura’s cottage industry
which gives empioyment to about 3 lakh
persons of the State,

(b) whether this cottage industry 1s
facing an acute problem of very iow supply of
count yarn tc the poor weavers,

(c) whether the National Handloom
Development Corporation propose to imme-
diately help in the matter, and

(d) if so, the details thereot?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV) (a)
Yes, Sir. According to the recently conducted
National Handloom Census, the handioom
industry in Tripura gives full time employ-
ment to 0 23 lakh persons and part time/
domestic employment to 1 15 lakh persons

{b) There had been no complaint re-
garding the availability of yarn to handloom
weavers in Tripura

(c) and (d) Under the Yarn Depot
Scheme, Government of India have opened
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ayarndepotin Agartalathroughthe National
Handloom Development Corporation for
supply of yarnto handloom weavers in Tripura
at mill-gate prices.

[Translation)

Grants glven to Organisations by SC/
ST Welfare Directorate, Dethi Admini-
stration

1436 SHRI GOVINDA CHANDRA
MUNDA. Will the Minister of WELFARE be
pleased to statn.

(a) the details of the organisations that
are given grants by the Scheduled Castes
and Scheduled Tribes Welfare Directorate,
Delhi Administration for their various pro-
grammes,

(b) the programme-wise details of the
grants so given during the last three years;

(c) the details of the centres being run
by these organisations; and

(d) the details of the office bearers of
these organisations?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(ayand (c) The details of the Organisations
that are given grants by SC and ST Welfare
Directorate, Delhi Administration for their
various programmes, and the details of the
Centres run by these Organisations are given
in Statement-'A’ below.

(b) The programme-wise details of the
grants given dunng 1988-89 as furmished by
the Delhi Administration are given In
Statement-'B’ below.

(d) The details of the office bearers of
these organisations are given in
Statement-'C’ below.
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Welifare of Minorities-implementation of
15 Point Programme

1437. SHRIPARASRAMBHARDWAJ:
Will the Minister of WELFARE be pleased to
state:

(a) whether directions were issued to
the State Governments to furnish informa-
tion regarding the progress of the implemen-
tation of an action plan prepared by the
Union Government for the welfare of minori-
ties by the end of February, 1990;

(b) if so, the details regarding the action
plan that had been chalked out to give a new
thrust to the 15-Point programme for the

PHALGUNA 30, 1911 (SAKA)

Wiritten Answers 294
minorities welfare; and

(c) the details regarding the progress
made by the State Governments towards, its
implementation?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). During the month of January,
1990, Union Government finalised certain
time bound action programmes under 15-
Point Programme for the Welfare of Minori-
ties which will be implemented by various
concernaed Ministries with the active invoive-
ment of the State Governments.

A Statement giving the details on the
decision taken and the Status regarding
action taken is given belaw.
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Sale of Kidney and other Human
Organs

1438. SHR! MULLAPALLY RAMA-
CHANDRAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased tostate:

(a) whether Government have received
any report on alleged criminal act of removal
of kidneys and other human organs for sale
at high prices in Bombay and other parts of
the country;

(b) the number of such cases reported
during 1989-90; and

(c) the steps proposed to be taken to
prevent the recurtence of this criminal act?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! NILAMANI
ROUTRAY): (a) and (b). The Government
have called for a report from the State Gov-
emmeni of Maharashtra, on a case of a
Libyan National treated by a medical practs®
tioner in Bombay who managed to obtain a
kidney from an unknown poor donor and
transplanted it.

(c) With a view to regulate the trading in
humanorgans including kidneys inthe coun-
try, the Government is actively considering
the enactment of a comprehensive legisla-
tion which will be applicable throughout the
country. The proposed legisiation aims at
regulating the use of human tissues and
organs and their donation for therapeutic

purposes.

[ Translation]

Investigation into Corruption Charges
against Engineers of D.W.S. and S.D.U.

1439. SHRI BALESHWAR YADAV:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:
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(a) whether the Central Vigilance
Commission investigated charges of corrup-
tion against engineers of Delhi Water Supply
and Sewage Disposal Undertaking;

(b) if so, the findings thereof; and
(c) the action taken thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
to (c). The Central Vigilance Commission
(CVC) has informed that it does not conduct
any investigation on its own but it tenders
advice with reference to the investigation
made by the concerned Department of
Central Bureau of Investigation against public
servants.

it has further intimated that the Delhi
Water Supply and Sewage Disposal Under-
taking, MCD referred 5 cases involving 16
officials of the Undertaking for advice. The
Commissionadvised departmental proceed-
ings against allthe personsin alithe 5 cases.
The advice was accepted by the Disciplinary
Authority.

{English)

Vacancles for Physically Handicapped
pending with various Employment
Exchange

1440. SHRI R.L.P. VERMA: Will the
Minister of LABOUR be pleased to state:

(a) whether inordinate delay is prevail-
ing in the employment exchanges for spon-
soring the names of candidates for the va-
cancies which are kept pending in the sub-

Regional Employment Exchange, Pusa, New
Delhi;

(b) if so, the details of such vacancies
pending with the Pusa, Employment Ex-
change, New Delhi;
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(c) whether vacancies are properly
circulated to Sub-Regional Employment
Exchange for physically handicapped,
Curzon Road, New Delhifrom sub-Regional
Employment Exchanges, Pusa and Dar-
yaganj, Delhi; and

(d) if so, the number of vacancies of
cutting and tailoring instructors received in
Pusa Employment Exchange from various
employers and circulated to the physically
handicapped, Employment Exchange
Curzon Road, New Delhi during the last one
year?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). By and large prompt action is
taken for sponsoring of names against noti-
fied vacancies. However, there have been
somedelays recently inthis regard. 23 requi-
sitions from various employers involving 88
vacancies of various categories were pend-
ing for sponsoring of names at the Employ-
ment Exchange, Pusa.

(c) All vacancies in Delhi reserved for
handicapped persons are being dealt with
by Special Employmentfor Physically Handi-
capped, Curzon Road, New Delhi. However,
in order to provide more employment oppor-
tunities to handicapped persons, in certain
cases, other vacancias received at Employ-
ment Exchanges Pusa, and Daryaganj, Delhi
are also circulated to Special Employment
Exchange for Physically Handicapped.

(d) During the last one year, eight such
vacancies were notified but the same were
not circulated.

[ Translation]
Remunerative Price for Sugarcane

1441. SHRI RAMLAL RAHI: Will the

Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:
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(a) whether producers of khandsari and
sulphur procure sugarcane from farmers at
rates cheaper than that given by sugar mills
and sell them in the market at higher rates
than that of sugar after adding cost of pro-
duction to it;

(b) if so, whether Government propose
to lay down any guidelines to help the tarm-
ers in getting remunerative price for their
sugarcane from these units, as it is done in
the case of sugar mills; and

(c) whether Government propose to
procure sugar and khandsari and make them
available for sale to consumers through Fair
Price Shops?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). The Central Government fixes .
the statutory minimum price of sugarcane
payable by sugar factories. The prices paid
by khandsari units depend primarily on the
market forces of demand and supply. In view
of the unorganized and scattered nature of
the handsari industry, it is not practicable
for the Central Government to fix and en-
force the statutory minimum price of sugar-
cane payable by khandsari units. However,
the State Governments can also fix, with the
approval of the Central Government, price
payable by such units. In the last few years
Andhra Pradesh Government has been fix-
ing the minimum price of sugarcané payable
by khandsari units.

(¢) The Government is already procur-
ing 45% of the sugar produced by vacuum
pan factories as levy for distribution through
the Public Distribution Systent. There is no
proposal at present to impose levy on
khandsari.

Iincreasing Crushing Capacity of Sugar
Milis in U.P.

1442. SHRI RAMLAL RAHL: Wil the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:
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(a) the names of cooperative sugar
mills which were granted permission to
expand their crushing capacity in Uttar
Pradesh during the years 1988 and 1989
and the mills to which permission is pro-
posed to be given during 1990;

(b) whether there is any proposal to set
up alcohol producing distilleries in coopera-
tive sugar mills also;

(c) if so, the particulars thereof;

(d) whether it is in public interest to set
up distilleries; and

(e) if so, the reaction of Government
thereto?

THE MINISTER OF FOOD AND CIVIL
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SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) A statement giving the position as on
28.2.90 is given below.

(b) and (c). Letters of Intent have been
granted to M/s. Kisan Sahkari Chini Mills
Limited for setting up of distillery units for
manufacture of industrial alcohol at Sam-
pumanagar, Distt. Lakhimpur-Kheri and at
Ghosi, Distt. Azamgarh in Uttar Pradesh in
November, 1989. Both the units will have a
capacity of 9000 K.L. per annum each.

(d) and (e). Itis in public interest to set
up distilleries, as industrial alcohol is the
basic raw material for many chemicals.
Proposals for setting up of distilleries are
considered on merits, keeping in view the
existing capacities, the need for additional
capacity and availability of raw material.
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[English}

import of Jute Bags

1443. SHRIMATI GEETA MUKHER-
JEE:
SHRI INDRAJIT GUPTA:

Willthe Ministerof TEXTILES be pleased
to state:

(a) whether Government are consider-
ing to import jute bags by inviting global
tenders; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). No, Sir. On the other hand our Jute
Industry is capable of and wellgeared to
meeting the entire domestic and interna-
tional demand for jute bags.

Setting up of klectron Microscope
Laboratory

1444. SHRIRAJVEER SINGH: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether a new Electron Microscope
Laboratory has been set up in All India
Institute of Medical Sciences despite the fact
that a fully equipped laboratory with very
good transmission and scanning Electron
Microscopes is available;

(b) if so, the reasons tharefor; and
{(c) the details of the expenditure in-
currea in respect of old laboratory situated in

tha basement of AlIMS and the new one
constructed atthe Animal House separately?

THE MINISTER OF HEALTH AND
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FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). Anewtransmission
Electron Microscope has been added to the
old set up of the electron micrascope facility
at the All India Institute of Medical Sciences
because the previously installed Transmis-
sion Electron Microscope is 20 years old and
had a major breakdown during the year
1987-88 adversely affecting the diagnostics
service to the hospital and research activi-
ties.

(c) The expenditure incurred for the
renovation of old laboratory including air-
conditioning during 1970-71 was Rs. 5.50
lakhs and Rs. 2.75 lakhs approximately for
renovation for the new laboratory. No new
construction has been made.

Handlioom Industry in Andaman and
Nicobar islands

1445. SHRI MANORANJAN BHAKTA:
Will the Minister of TEXTILES be pleased to
state:

(a) whether any allocation had been
n.ade for the development of handioom
Industry in Andaman and Nicobar Islands, in
the current Five Year Plan;

(b) if so, the details thereof; and

(c) the names of various items and
heads of accounts under which allocations
have been made for the purpose?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). No separate allocation of funds has
been made for the development of the hand-
loom industry in Andaman and Nicobar Is-
lands during the current Five Year Plan, as
allocation of funds for the handloom sectoris
made Scheme-wise and not State-wise.
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Sale of Substandard Drugs

1446. SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:
SHRI V. SREENIVASA
PRASAD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether some chemistsinthe Capital
were raided to unearth the sale of sub-
standard drugs during the last one year;

(b) if so, the details thereof; and

(c) the steps taken to check sub-stan-
dard drugs?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): As per the information received
from Delhi Administration, the reply is as
under:—

(a) Yes, Sir.

(b) Thedetails of chemists shops raided
during the year 1989-90 (upto 28.2.90) are
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given in the statement below.

(c) The Drugs Control Department of
DelhiAdministration is taking following steps
to check the manutacture and sale of sub-
standard drugs:

1) The licensed sale premises of
Union Territory of Delhi are inspected by the
Inspectorate staff of Drug Control Depart-
ment and samples of drugs are taken for test
or analysis on suspicion/doubt.

2) Licensed manufacturing units are
inspected by the inspectorate staff and’
samples of drugs manufactured by them are
taken for test/analysis from time to time.

3) The medical stores of hospitals are
also inspected by the inspectorate staff and
samples of drugs are taken for test/analysis
from time to time.

4) Surveillance samples of drugs are
got test purchased through decoy custom-
ers from chemists of various parts of Delhi.
These samples are screened for identifica-
tion test. Where the sample does not give
identification test, the premises of the chem-
ist from where drugs was purchases are
raided and necessary action taken
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Setting up of Vanaspati Units in Orissa

1447. SHRI BHAKTA CHARAN DAS:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pieased to state:

(a) whether Industrial Promotion and
Investment Corporation of Orissa Limited
(IPICOL) had submitted applications for
setting up of vanaspati plants in Bolangir,
Kalahandi and Phulabani district in Western
Orissa which were rejected;

(b) if so, the ground on which the
applications were rejected;

(c) whether Government propose to re-
examinetheissueforgrantof letter of intents
to IPICOL; and

(d) if so, the steps taken in this direc-
tion?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) Yes, Sir.

(b) In addition to one existing unit at
Cuttack, two licences for manufacture of
15,000 MT per annum each have been
granted to Industrial Promotion and Invest-
ment Corporation of Orissa Limited (IPI-
COL) and Orissa Cooperative Oilseeds
growers Federation Ltd. to establish vanas-
pati units at Tehsil Anandpur, Distt. Keonjhar
and District Khurda respectively.

(c) and (d). The vanaspati capacity
already granted for Orissa is adequate to
meet the requirement of vanaspati.

Sugar Factories in Maharashtra
1448. SHRISUDAMDESHMUKH: Will
the Minister of FOOD AND CIVIL SUPPLIES

be pleased to state:

(a) the number of licences issued for
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the setting-up of sugar factories in Mahar-
ashtra duringthe lasttwo years, sector-wise;

(b) the number of applications pending
for approval in the State; and

(c) whether Union Government have
rejected any application for new sugar fac-
tory in Maharashtra, if so, the details thereof
and reasons for rejection?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) 25 Letters of Intent have been issued for
the establishment of new sugar factories—
all in cooperative sector—in Maharashtra
during the last two years viz. 1988 and 1989.

(b) 26 applications for grant of industrial
licences for setting up of new sugar tactories
are pending with Union Government as on
28.2.90. Information regarding the number
of applications pending with the State Gov-
ernment is not available.

(¢) No application for setting up new
sugar factory in Maharashtra has been fi-
nally rejected during the last two years, viz.
1988 and 1989.

Development of Papankalan Project

1449. SHRIMADAN LAL KHURANA:

SHRICHIRANJILAL SHARMA:
SHRI JANARDHANA
POOJARY:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Papankalan project/Dwarka
has been developed;

(b) i so, the details thereof;
(c) if not, the reasons for the delay; and

(d) the time by which it is likely to be
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developed and land allotted to Cooperative
Group Housing Societies?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). The Delhi Development Authority has
reported that the following activities have
since been completed.—

1. A layout plan of the residential
sector covering an area of about
188 hectares which will generate
about 15,000 dwelling units was
prepared and supplied to the Engi-
neering Department in November,
19891or execution. The layout plans
provide for development of about
8068 plots which include 6264 ‘site
and services' plots of 26 Sq.M.
each for EWS, 32 large plots, 486
mixed land use plots and 1286 plots
for allotment to the persons whose
land has been acquired.

2. Roads have been laid and water
bound macadom work completed.
Tubewells have been dug and the
water supply lines have also been
laid. Work relating to provision of
sewage disposal facilities individu-
ally has also been completed.

3. A Project Report and layout plans
for development of isolated DDA
pockets in built up areas have been
prepared. Within the pockets, the
layout provides for construction of
2600 dwelling units of group hous-
ing.

4. Architectural designs of sample
categories of housing proposed in
the Sector have been prepared.

5. Architectural designs and details
for about 436 dwelling units have
been prepared and issued.
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6. Architectural, landscape and work-
ing details of various parks/play
grounds, Bullding Centre, Conven-
ient Shopping Centres, Local Shop-
ping Centres, Fruit and Vegetable
stalls, Community Halls, pump
housaes, etc. proposed in the pock-
ets within the built up areas have
been prepared.

(d) At this stage of the Project, it is not
possible to indicate the time by which the
activity of development of land and its allot-
ment to Co-operative Group Housing Socie-
ties would be completed.

News-item Captioned “Cobait Unit for
Cancer Cure in india”

1450. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn 1o the news item
captioned “Cobalt units for cancer cure in
india” appearing in the Statement dated 23
January 1990;

(b) if so, the reaction of Government
thereto;

(c) the steps taken to ensure that order
hospitals like Safdarjang hospital also use
cobalt radiotherapy and are equipped with
latest technology in the treatment of cancer;
and

(d) in what way the treatment differ
between the All India Institute of Medical
Sciences and Safdarjung hospital in the
matter of treating cancer patients?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). Yes, Sir. This
Ministry as a policy encourage indigenous
manufacture of Cobalt machines for easier
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availability and saving of foraign exchange.

(c) and (d). All major hospitals, includ-
ing Safdarjung Hospital and All india Insti-
tute of Medical Sciences, treating Cancer
patients have Cobalt Radiotherapy facilities.
There is no basic difference between the All
India Institute of Medical Sciences and
Safdarjung Hospital in the matter of treat-
ment of cancer patients.

NDMC dues from Hotels

SHRIMADAN LAL KHURANA:

SHRI PYARE LAL KHANDEL-
WAL:

SHRI L.K. ADVANI:

SHRI SHANKERSINH
VAGHELA:

SHRI MANDHATA SINGH:

SHRI HUKMDEO NARAYAN
YADAV:

1451.

Wil the Mirister of URBAN DEVELOP-
MENT be pleased to state:

(a) the names of hotels in New Delhi
which owe to the NDMC huge amount on
account of licence fee, ground rent, house
tax and related charges;

(b) the details of these dues and the
penod for which these are outstanding;

(c) the steps taken to recover these
dues and with what results; and

(d) any punitive action being taken or
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contemplated against them?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)

1. Hotel Meridien

2. Hotel Bharat

3. 17 hotels (as per given statement)
(b) to (d).

1. A sum of rupees 13.14 crores
approximately is outstanding
against Meridien hotel on account
of licence fee and interest with
moratorium granted by the NDMC.
The licence of Meridien hotel has
been cancelled on 6.3.90. The
NDMC has initiated eviction pro-
ceedings against the hotel.

2. Regarding M/s. Bharat Hotels of
licence fees a demand for a sum of
Rs. 7 crores approximately is being
raised against the said hotel on
account of interest charges.

3. Asumof Rs. 58.02 crores approxi-
mately is outstanding on account of
house tax in respect of 17 hotels
mentioned in the attached list. A
stay has beengranted by thecaurts
of law against the recovery of the
above mentioned house tax dues
from the hotels.

STATEMENT

Statement showing the details of House Tax in respect of 17 Hotels

S! No. Name of the Hotel

Amount outstanding March 1990

1 2

3

1. Ashoka Hotel

Rs. 9,24,33,569.00
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Sl. No.  Name of the Hotel Amount outstanding March 1990
1 2 3
2. Taj Palace Rs. 11,17,40,744.00
3. Hotel Diplomat Rs. 14,25,728.00
4 Maurya Sheraton Rs. 10,27,09,283.48
5. Samrat Hotel Rs. 4,64,82,120.57
6. Hotel Claridges Rs. 1,34,41,979.50
7. Hotel Ambassador Rs. 46,33,338.37
8. Hotel Oberoi Rs. 4,84,90,688.66
9. Hotel Kanishka Rs. 8,16,35,228.04
10. Ashok Yatri Niwas Rs. 1,44,27,823.68
11. Hotel Imperial Rs. 1,43,01,859.90
12. Hotel Janpath Rs. 1,18,10,751.66
13. Hotel Marina Rs. _ 42,45,065.85
14, ‘Hotel-55 Rs. 3,73,705.91
15. Yark Hotel Rs. 9,94,171.60
16. Hotel Park Rs. 2,46,09,608.00
17. Hotel Hans Rs. 64,11,675.70
) Total : Rs. 58,01,67,441.97
Amaravathi River Project vathi River Project namely Komaralingam

Canal, Kannadiputtum Canal, Solamadevi

1452. SHRI B. RAJARAVI VARMA: Canal, Karatholivu Canal, Kadathur Canal,

Will the Minister of WATER RESOURCES Kallapuram Canal, Ramakulam Canal,
be pleased to state: Chalavaipaltanam Canal, etc.;

(a) the reasons for the delay in execut-

ing the World Bank aided scheme for the (b) whether the scheme would be taken
modernisation of the old canals of Amara- up and completed soon; and
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(c) the steps taken inthis regard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). Moderni-
sation of the Amaravathi System in Tamil
Nadu was accorded approval by Govern-
ment of India level in December, 1989 under
the World Bank assisted National Water
Management Project (NWMP). The Project
is under implementation and is scheduled to
be completed by 1992-93.

Water and Sanitation Facilities

1453. SHRI D.M. PUTTE GOWDA:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether according to a Senior
Advisorto U.N.|.C.E.F.for water supply nearly
40 per cent of humanity still lacks adequate
access to safe drinking water and sanitation
facilities;

(b) what is the estimated percentage of
population in the country still deprived of
these facilities;

(c) the details of any plan chalked out by
Unon Government in this regard for imple-
mentation during the Eighth Five Year Plan;

(d) whether a global conference on the
subject is to be held by India; and

(e) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir. The percentage however refers to
safe drinking water only in the developing
countries as a whole.

(b) On the basis of information received
from the State Governments and Union
Territories, 17.76% of the urban population
of 1981 did not have access to safe drinking
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water, and 56.10% to sanitation facilities as
on 31.3.88.

(c) The Eighth five Year Plan proposals
are yet to be finalised.

(d) and (e). A Global consultation safe
water and sanitation is proposed to be held
under the joint auspices of the Government
of India and U.N. Development Programme.
The Global Consultation which will be at the
level of officials from various countries is
proposed to be held during September, 1990
at New Delhi. About 125 countries are likely
fo participate. The objective of the Global
Consultation is to provide a forum for devel-
oping countries and the External Support
Agencies, to formulate strategies for envi-
ronmentally sound and sustainable water
supply and sanitation services for the 1990s
and beyond, based on the experience of the
programme during 1981-90.

Training to Birth-Attendants and
Midwives

1454, SHRIK.S. RAO:
SHRIMATI CHENNUPATI
VIDYA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether an expert of the World
Health Organisation has recently opined, at
the Global Workshop on prevention and
management of birth asphyxia through bet-
ter care of infants and their mothers, held in
New Delhi in February, 1990, that birth
asphyxia is number three cause for infant
mortality in India; if so, the details thereof;

(b) whether Government have drawn
any programme for training of traditional
birth-attendants and midwives in this regard;
and

(c) if so, the details thereof?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) As the official report of the
Workshop on birth asphyxia held in New
Delhi during February, 1990 is not yet avail-
able and estimates cf incidence of Birth
Asphyxia in India are not available, it is not
possible to confirm the statement referred in
the question.

(b) and (c). As a large proportion of
deliveries in our country, particularly in rural
areas, are conducted by traditional birth at-
tendants, a training programme to update
the skills of the Dais for conducting aseptic
delivery has been in question since 1974. In
addition to the above, an intensified Training
Programme for traditional birth attendants
has been taken up as a pilot project in
selected districts of Bihar, Madhya Pradesh,
Origsa, Rajasthan, Uttar Pradesh and Tamil
Nadu. Handling of cases of birth asphyxia is
also taught to the traditional birth attendants
under the intensified training taken up in
these districts.

Seminar on Cancer

1455. SHRIK.S. RAQO: Wilithe Minister
. of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether a one-day seminar on
‘Cancer-its challenges in 20th Century’ was
held in New Delhi in January, 1990;

(b) if so, whether the experts participat-
ing in the seminar stated that the nenplastic
diseases like cancer, lymphomes and ovar-
ian malignancies were spreading tantacles
at an almaring rate in the third world coun-
tries;

(c) whether Government have under-
taken any study of the prevelance of these

diseases and their cases in India‘ and

(d) if so, the details thereof?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). Yes, Sir. Aone day
seminar on Cancer was organised in New
Delhi on 28.1.90 by a Voluntary Organisa-
tion under the auspecies of Sunder Lal Jain
Charitable Trust, Delhi.

(c) and (d). Government is already
engaged in studies and research work in the
prevalence of the diseases, through autono-
mous bodies like Indian Council of Medical
Research, New Delhi and other Regional
Institutions. In India a large proportion of the
cancer cases are related to tobacco use.
According to National Cancer Registry Proj-
ect of ICMR, incidence of tobacco induced
cancer is as follows:—

20 to 30 male per 100,000 population.
12to 14female per 100,00C population.

Incidence of Cervix cancer and Breast
cancer are as follows:

Cervix cancer incidence:
11.6 to 34 per 100,000 population.

Breast cancer: 9.9 to 15.2 per 100,000
population. As preventive measure various
health education programmes are under-
taken to educate the people to create aware-
ness amongst them about the likely causes
of cancer and need for early detection. The
ill effects of smoking are also highlighted.

National Workshop on Research and
Documentation on Adoption

1456. SHRIK.S. RAO: Willthe Minister
of WELFARE be pleased to state:

(a) whether a National Workshop on
Research and Documentation on Adoption
organised by the Indian Council of Child
Waeltare was held recently in New Delhi;
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(b) if so, whether the need for setting up
a National Agency for better monitoring of
child adoption was stressed at the work-

shop;

(c) whether presently the adoption of
destitute children by Indian families has not
been popular to the extent desired; and

(d) if so, the steps proposed to be taken
in this regard?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) Yes, Sir.

(b) Yes, Sir.

(c)and (d). The Government have been
stressing the need for greater in-country
adoptions, and have been involving the
Voluntary Co-ordinating Agencies in various
States in this campaign. Besides, the Gov-
ernment also insists on a minimum level of
in-country adoptions by every voluntary
agency which is recognized for inter-country
adoptions. According to recent trends, the
voluntary agencies are having greater suc-
cess in placing larger number of children in
Indian homes, by way of adoption/guardian-
ship.

Garment Exports

1457. SHRIK.S. RAO: Willthe Minister
of TEXTILES be pleased to state:

(a) whaether there has been substantial
increase in garment exports during the year
1989;
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(b) i so, the value of garment exports
during the last three years, year-wise;
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(c) the names of the countries which
imported Indian garments during the last
three years indicating percentage of gar-
ment exports;

(d) whether Union Government pro-
pose to offer some more incentives to the
garment exporters; and

(e) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Yes, Sir. Exports of garments from
India during the last 3 years are as follows:

(Rs. crores)/Provisional

1987 1857
1988 2149
1989 3118

Source: Apparel Export Promotion Council.

(c) India exports garments to almost all
countries of the world. The major importers
of indian garments are EEC Member States,
U.S.A, U.S.S.R,, Japan, Canada, Switzer-
land, U.A.E., Australia etc. The value of
exports and the percentage share to these
countries during the last three years are as
follows:

(Rs. crores/Provisional)

1987 1988 1989
EEC 808 939 1312
(43.51) (43.69) (42.08)
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1987 1988 1989
USA 595 657 910
(32.04) (30.57) (29.19)
USSR 166 204 281
(8.94) (9.49) (9.01)
Japan 38 50 94
(2.05) (2.33) (3.01)
Canada 46 55 82
(2.48) (2.56) (2.63)

Source : Apparel Export Promotion Council.

(d) and (e). Government reviews the need for giving additional incentives from time to

time.
1987 1988 1989
Switzerland 44 50 80
(2.37) (2.33) (2.57)
U.A.E. 9 21 70
(0.48) (0.98) (2.25)
Australia 23 30 47
(1.24) (1.40) (1.51)

(Figures in brackets indicate percentage shares).

Source: Apparel Export Promotion Council.

Employment in Pepsi Project

1458. DR. A.K. PATEL:
SHRI PYARELAL KHANDEL-
WAL:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(@) whether the Pepsi Food Project
Private Ltd. contemplated to provide jobs to
fifty thousand people directly or indirectly;

(b) if so, the number of people actually
employed by it so far;

(c) whether there has been any impact
on horticulture with the establishment of this
project;

(d) if so, the details thereof; and
(e) the estimated number of farmers in

Punjab who would be benefited by this proj-
ect in the next two years?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) In
a communication received from the Punjab
Government in November, 1987 it was inter
alia, indicated that Punjab Agro Industries
Corporation-Voltas—Pepsico project will
create empleyment for 50,000 pet':ple na-
tionally.

(b) The requisite information is being
collected and to the extent available will be
laid on the Table of the House.

(c) and (d). M/s Punjab Agro Industries
Corporation have intimated as follows:

The snack food unit at Channo is using
potatoes locally procured from Punjab. The
project has introduced contract farming under
which the growers are assured of off-take at
guaranteed prices. This will induce farmers
to grow horticultural crops as they will have
a secured market. The Company is under-
taking extension work on a large scale par-
ticularly amongst tomato growers by intro-
ducing new technologies. These include
introduction of improved varieties, growing
of disease free nurseries, plant protection
measures and frost protection. This has
helped Punjab farmers to grow tomatoes in
winter on a large scale for the first time. The
Company plans to extend the season for
tomatoes.

(e) M/s Punjab Agro Industries Corpo-
ration have indicated that it is difficult to
estimate the exact number of farmers to be
banefitted.

New Medical Colleges In Kerala
1459. PROF. P.J. KURIEN: Wil the
* Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether there is any proposal to
sanction new medical colleges in Kerala
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during the year 1990-91; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). The Central Gov-
ernment has no proposalto open new medical
colleges in Kerala.

Water Shortage in Kerala

1460. PROF. P.J. KURIEN: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether the water level in many
high-lying areas in Kerala has gone-down
creating acute shortage of water during
summer months;

(b) whether the technology missions for
drinking water has made any significant
headway in the state;

(c) if so, the details thereof; and

(d) the steps being taken to solve the
problem of water shortage in Kerala?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Local declines
in Ground Water levels ranging from 0.01 m
to 2.15 m have been observed in January,
1990 in comparison to January, 1989 in
certain pockets of Kasaragod, Khozikode,
Wynad, Cannanore and Palaghat districts of
Kerala.

(b) and (c). Underthe National Drinking
Water Mission, all villages in Kerala have
been covered fully or partially except 10 “no
source” problem villages which are included
in the Action Plan for 1989-90.

(d) Water Supply Schemes are imple-
mented by the State Government. However,
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during 1989-90 sums of Rs. 7.41 crores and
Rs. 88 lakhs have been released under the
Centrally Sponsored Accelerated Rural
Water Supply Programme and National
Drinking Water Mission, respectively.

Immunisation Programme

1461. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:

(a) whether requests have been re-
ceived by Government to accord highest
priority to immunisation programme in the
country; and

(b) if so, the details thereof and the
decision taken by Government on those
representations?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! NILAMANI
ROUTARY): (a) and (b). Recognising the
importance of reducing morbidity and mor
tality related to vaccine preventable diseases
very high priority has been accorded to
Immunization Programme as part of our
effort to ensure “Health for All by 200 A.D.”
An outlay of Rs. 240 crores was provided for
this priority programme during the 7th Plan.
This Programme shall continue to receive
priority attention during 8th Plan also.
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Price of Puises

1462. SHRIMADHAVRAO SCINDIA:
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) the average prevailing prices of
each type of dal both wholesale and retail,
during November and December, 1989 and
January and February, 1990; and

(b) the steps taken to keep these prices
in check and increase production thereof?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) The required information is given in the
Statements |, II, and il below.

(b) Government is regularly reviewing
the prices. Measures taken to increase pro-
duction of pulses are mentioned in the State-
ment at Annexure-ll attached. However,
availability of pulses at present is being
augmented by imports. The custom duty of
pulses was reduced from 35% to 10% from
1.11.1989 so that the prices of indigenous
pulses are also brought down.
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STATEMENT-E

To increase the production of Pulses
following strategy has been adopted:—

i) Introduction of pulses crops in iri-
gated farming system such as
double and multiple cropping;

i) Bringing additional area under—

a) In summer puises with imiga-
tion after mustard, sugarcane,
potato and wheat; and under
lentil in Rabi season.

b) Under short duration arhar in
rotation with wheat in North-
em States.

c) Shortduration vanetiesofurad,
moong etc. in rice fallows by
utilising the residual moisture
in Rabi season.

i) Inter-cropping of arharin soyabean,
bajra, cotton, sugarcane and
groundnut both under imgated and
unirmigated conditions;

) Increased use of inputs like im-
proved seeds, adoption of plant
protection measwures; use of phos-
phatic fertiksers and rhizobium
culture;

The above strategy is supported by the
two programmes:—

i) Centrally Sponsored National
Puises Development Programme
(NPD.P.). The NPDP. is in
operation from 1986-87.

i) Central Sector Programmes under
Special Foodgrains Production
Programme.
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a) Plant Protection Umbrelia on
Gram and Arhar against Pod
Borer, Cut Worm and Termite.

b) Expansion of Area under
Summer Moong/Urd.

Schemes for urchins and Street Chil-
dren

1463. SHRI MADHAVRAO SCINDIA:
Will the Minister of WELFARE be pleased to
state:

(a) whether any survey has been con-
ducted in various metropolitan cities about
the number of urchins and street children by
concemned State Governments or the Cen-
tral Government with/without the help of
UNICEF;

(b) if so, the estimated number of such
children driven 10 streets and o pavements
due 1o abject poverty and neghigence of
parents, in each metropolitan city; and

(c) the schemes laid down for providing
them with proper conditions of development
and for protection against exploitation, crime
and begging?

THE MNNISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) o (c). The information is being collected
and will be laid on the Table of the House, as
soon as it has been compiled.

Regularisation of C.P.W_D. Deily Wage
Workers

1464. SHRI MADHAVRAO SCINDIA:
Willthe Minister of URBAN DEVELOPMENT
be pleased 1o state:

(a) whether thousands of dally wage
workers have been working with CPWD for
past several years;
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() i so, the number of skilled and
unskilled workers working on daily wage
basis for more than two years; and

(c) the steps taken or proposed to be
taken to regularise their services?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) 12,317.

(c) Eligible daily-rated workers are
regularised on work charged establishment
against available vacancies under the direct
recruitment quota. Till all the daily rated
workers are regularised, no posts are filled
up by direct recruitment.

Dally Wage Beldars and Khalasis
Working as Clerks in D.D.A.

1465. SHRI MADHAVRAO SCINDIA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of graduates/post gradu-
ates working in the Delhi Development Au-
thority as clerks but being paid as daily wage
beldars and khalasis for over two years;

(b) the reasons for not regularising their
service; and

(c) the steps taken to absorb them as
regular clerks?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). The Delhi Development Authority has
reported that there are no graduates/post
graduates employed as Clerks and working
as daily wage Beldars/Khallasis. The serv-
ices of all the Beldars/Khallasis have been
regularised.
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Specilal Cell in Employment Exchanges
For Handicapped

1466. SHRI BHAKTA CHARAN DAS:
Wili the Minister of WELFARE be pleased to
state:

(a) whether Government propose to set
up a special cell in every district employment
exchange in the country for physically handi-
capped persons seeking jobs;

(b) if so, the financial implications
thereof;

(c) whether some State Governments
have sought financial assistance from the
Centre for opening such cells; and

(d) if so, the assistance given by the
Centre to Orissa and other states for that
purpose?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (b). Under the Central Scheme of
Employment of the Handicapped, 100% fi-
nancial assistance is given to State Govern-
ments for setting up Special Cells in those
normal employment exchanges which have
asizeable number of physically handicapped
persons on the live register.

(c) Yes, Sir.

(d) During last three years (1986-87 to
1988-89) a sum of Rs. 21.76 lakhs has been
givento State Governments/UTs outof which
Rs. 18,000/- has been given to Government
of Orissa.

Tapti River Irrigation Projects
1467. SHRISUDAM DESHMUKH: Will

the Minister of WATER RESOURCES be
pleased to state:
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' (a) whether Upper and Lower Tapti
River Irrigation Projects have not been
cleared so far;

{b) if so, the reasons for delay in accord-
ing necessary clearance;

(c) whether the States of Madhya
Pradesh and Maharashtra have agreed to
these projects; and

(d) if not, the steps taken or being taken
to bring about agreement between the two
States?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). While
Uppar Tapi Stage-| project was given invest-
ment clearance in March, 1970, Upper Tapi
Stage-Il Project received at the Centre in
August, 1984 was returned to the State
Government in November, 1988, for compli-
ance of the observations of Central Water
Commission. The State Governmenthas yet
to submitthe modified proposalfor appraisal.

(c) Both the State Governments have
agreed, in principle, to take up Upper Tapi
Stage-ll as a joint venture project.

(d) Does not arse.
Upliftment of Tribal People

1468. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of WELFARE be
pleased to state:

(a) whether itis a fact that the efforts of
the Integrated Tribal Development Agency
and other bodies to uplift tribal people are
often exploited by middiemen and get ne-
gated; and

(b) the steps being contemplated by
Government to remove the middiemen from
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the plans for uplittment of the tribal p;eople?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). It is a fact that in spite of the
setting up of ITDPs to protect the Scheduled
Tribes interests the existence of middiemen
in marketing of forest and other produce and
in the field of credit have prevented the
Scheduled Tribes from getting a fair return
for their produce as well as from getting
cheap credit.

For removal of middiemen, institutional
arrangements for marketing of tribal pro-
duce have already been created in several
States. The States have set up State Tribal
Development Cooperative Marketing Devel-
opment Federations for this purpose. The
Government of India has set up the Tribal
Cooperative Marketing Development Fed-
eration of India Limited (TRIFED) as an apex
body, at the national level, of these federa-
tions in August, 1987. The TRIFED has
handled 12 items of tribal produce during the
first year of its operation. It has also been
made the canalising agency for export of
gum karaya and has also been declared the
central nodal agency for organising collec-
tion, processing, storage and development
of oilseeds of trees and of forest origin.

Besides, 16 Tribal Sub-Plan States/UTs
have enacted laws/regulations to regulate
the business of moneylending and to give
debt relief. The Working Group on develop-
ment and welfare of Scheduled Tribes dur-
ing Eighth Five Year Plan have recommended
that the existing laws/regulations of money-
lending should be strictly enforced and
marketing of produce/supply of agricultural
inputs, and supply of essential commodities
should be arranged through cooperatives or
through other institutional frame work. The
recommendations have been brought to the
notice of tribal sub-Plan States.
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National Census of Handioom

1469. SHRIMAT| BASAVA RAJES-
WARI: Wil the Minister of TEXTILES be
pleased to state:

(a) the details of the national census of
handiooms;

(b) the efforts being made to improve
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the earnings of weavers in the country; and

(c) the total number of weavers at
present in the Country?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). A statement is given below.
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®) 1)

2)

3)

Various steps have beentaken
by Govemment to ensure
adequate supplies of yarn to
the handioom sector in the
country at reasonable prices,
such asthe Hank Yarn Obliga-
tion Scheime, Loan assistance
to National Cooperative De-
velopment Corporation for
setting up of new Weavers’
Cooperative Spinning Mills and
expansion of existing units and
through the operations of the
National Handloom Develop-
ment Corporation. Further, a
Yarn Depot Scheme was in-
troduced in September 1989
under the aegis of the National
Handloom Development Cor-
poration (NHDC) for supply of
hank yarn to the handloom
sector at mill-gate prices.

For providing marketing sup-
port to handioom products
Government of India is imple-
menting Market Development
Assistance Scheme besides
organising National Handloom
Expos, National Design Col-
lection programmes and set-
ting up of marketing complexes
through the National Hand-
loom Development Corpora-
tion.

In order to ensure higher earn-
ings for the handioom weav-
ers, the Central Government
have been making efforts
through various measures
such as

() Financial assisiance for
modernisation of looms;

(ii) Scheme of decentralised
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training to train weavers

on improved technology;

(i) Scheme .of training a
cadre of ‘Bunkar Sevaks’
for assisting weavers n
trarrsfer of improved tech-

nology;

(iv) Scheme for the produc-
tion of mixed and blended
fabrics on handlooms;

(v) Protection to handiooms
by reserving certain va-
rieties of cloth for their
exclusive productioninthe
handloom sector;

(vi) Design support and pro-
vision of technological
inputs through a number
of Weavers’ Service
Centres in the country;
and

(vii) A number of fiscal con-
cessions to the handioom
sector to remove the cost
handicap of handlooms
vis-a-vis the powerlooms.

US Quota Scheme for Handloom
Exports

1470. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of TEXTILES be
pleased to state:

(a) whether quota system introduced
for the first time for the Indian goods by the
United States, will hit the handloom exports;

(b) if so, the details thereof; and

(c) the steps taken by Union Govern-
ment in this regard?
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THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
No, Sir.

(b) Does not arise.
(c) Does not arise.
Safety Measures in Industry

1471. SHRIMATI BASAVA RAJES-
WAR!: Will be Minister of LABOUR be
pleased to state:

(a) whether Ministries of Labour and
Petroleum and Chemicals have come to an
agreement for having a single authority to
check the implementation of Government
regulations on salety in factories;

(b) if so, the main features thereof;

(c) the steps proposed to be considered
for sdfety measures in the industry; and

(d) to what extent, it will be helpful ?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(@) to (d). The Factories Act, 1948 is the
principal legislation for regulating various
aspects relating to safety, health and welfare
of workers employed in factories. The State
Government and the Administration of Un-
ion Territories enforce and the Act through
their Factories Inspectorates.

By an amendment carried out in the
year 1987, a chapter to regulate various
matters concerning safety and health in
‘hazardous processes’ was incorporated in
the Act. In the case of a major accident in a
factory, which may affect the environment,
the provisions of the Factories (Amendment)
Act, as well as those of the Environment
(Protection) Act, 1984 _\ia ted Ine o
to avoid overlapping jurisdicton of ay

PHALGUNA 30, 1911 (SAKA)

Written Answers l368

enforcing the relevant rules issued underthe
Factories Act as well as the Environment
(Protection)Act, it has been decided in con-
sultation with the Ministry of Petroleum &
Chemicals Deptt. of Chemicals and Petro-
chemicals and Ministry of Environment and
Forests, that only one agency, namely, the
Inspectorate of Factories will enforce the
rules issued under both the Acts, in respect
of factories.

Treatment of African Diplomat in
ALLMS.

1472. SHRIPARASRAM BHARDWAJ:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Resident Doctors Asso-
ciation of the All India Institute of Medical
Sciences has called for an ‘impartial public
inquiry’ by experts, not belonging to institute,
to look into the facts related to the death of an
AIDS patient in the hospital; and

(b) if so, the details thereof and the
reaction of Union Government thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE ( SHRI NILAMANI
ROUTRAY): (a) and (b). In accordance with.
the established procedures, an internal
enquiry was conducted by the Head of the
Deparntment of Microbiology, All India Insti-
tute of Medical Sciences, who is also re-
sponsijble for infection control. Thereafter,
the Director General of Health Services
ascartained the facts and submitted a report
ontheincident. The report reveals that there
was no negligence on the part of the doctors
at ALLLM.S.

Union Government has also drawn up
guidelines for clinical management of HIV
infected persons and AIDS cases. Ten
Medical Colleges including All India Institute
of Medical Sciences have beenindentified - .
Jtialent States whare the 7! nt are
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being established. These guidelines are
constantly under review and wifl be modified
as and when nee-ed.

Opening of C.G.H.S. Dispensaries in
Bihar

1473. PROF. YADU NATH PANDEY:
Will the minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is a demand to open
more C.G.H.S. dispensaries in Bihar in view
of the large number of Union Government
employees posted there; and

{b) the action taken by Union Govern-
ment in this regard and the details of the
dispensaries likely to be opened during 1990-
917

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! NILAMANI
ROUTRAY):(a) and (b). A request was re-
ceived for extension of C.G.H.S dispensa-
ries at Raxaul and Bettiah in Bihar. The
request was considered carefully but it was
not found possible to extend C.G.H.S. facili-
ties to these cities as they do not fuffil the
criteria for extension of C.G.H.S. facilities to
a new city i.e. concentration of 7500 or more
Central Government employees/Pensioners.
There is no proposal to open-any new
C.G.H.S. dispensary in Bihar during the
currentfinancialyears. Howeverone C.G.H.S
dispensary forthe employees of A.G’s Office
will be opened at Ranchi.

Agro-based Industry with French Ald

1474. SHRI DARMESH PRASAD
VARMA: Will the minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

(a) whether a French organisation for
agro business has agreed to help the food
processing industries in India;
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(b) whether any agreements in this
regard has been reached; and

(c) if so, what are the food processing
industries that are proposed to be set up with
the help of France?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(c). The Contederation of Indian Food Trade
& Industry, New Delhi had organised a
meeting on the 2nd February,1990 with a
French organisationfor agri-business, known
as Association Pour le Development des
Echanges Internationaux de Produits et
Techniques Agro-Alimentairesi.e., ADEPTA
ACMATIFEL, which is an association o
French manufacturers specialising in fruit
and vegetable processing lines, and manu-
facturers of machinery and equipment. The
meeting explored the opportunities for col-
laboration and trade in the areas of food
processing industries, machinery and pack-
aging materials.

The Confederation of Indian Food Trade
& Industry has signed a Memorandum of
Understanding (MOU) with ADEPTA. No
specificindustries are mentioned in this MOU
for being set up with the help of France,

Food Anocation to Bihar

1475. SHRI DHARMESH PRASAD
VARMA: Wil the Minister of FOOD AND
CIVIL SUPPLIES be pleased 1o state:

(a) whetner the demand of the Bihar
regarding foad supplies have not been fully
met by the Centre during 1988-89;

(b) if s0, the total food allocations made
to the State during 1988-89; and

(c) the propased.aliacafipns forthe year
1990-917
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THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM
MIRDHA):(a) and (b). During the year 1988-
89, the Government of Bihar was allocated a
quantity of 1.69 lakh tonnes of rice and 6.69
lakh tonnes of wheat under PDS from Cen-
tral Pool against their demand of 5.75 lakh
tonnes of rice and 16.44 lakh tonnes of
wheat. The State Government had lifted only
0.49 lakh tonnes of rice and 5.48 lakhtonnes
of wheat against the allocations. These allo-
cations are only supplemental to open mar-
ket availability and are not intended to meet
the entire demand of the State.

(c) The allotment of foodgrains (Rice
and Wheat) i1s made to various States/UTs
including Bihar on a month to month basis,
taking into account the overall availability of
stocks in the Central Pool, offtake trend,
relative need of the various States, market
availability and other related factors.

Family Planning Programme in Bihar

1476. SHRI DARMESH PRASAD
VARMA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the targets fixed and achievements
made in the Family Planning Programme in
Bihar during the Year 1989-90;

(b) the financial assistance provide for
the implementatien of the programme during
1988 and 1989; and

(c) what further steps are being taken to
achieve the target set during 1990-91?

THE MINISTER OF HEALTH AND

PHALGUNA 30, 1911 (SAKA)

Written Answers 370

FAMILY WELFARE (SHRI NILAMANI
ROUTRAY):(a) A statement giving method-
wise family planning targets fixed and
achievements made sofar during 1989-90n
Bihar State is given below.

(b) Rs. 2737.29 lakhs and Rs. 2002 27
lakhs have been released for the implemen-
tation of Family Welfare Programme to Bihar
State during 1988-89 and 1989-90 respec-
tively.

(c) Method-wise targets for the States
are yet to be fixed for 1990-91. However, a
well defined strategy for achieving popula-
tion stabilisation for the country including
Bihar has been developed. As part of the
strategy, the small family norm 1s sought to
be achieved through improvement in serv-
ices, strengthening of infrastructure, educa-
tion and motivation and structured materal
and non-material incentives. In order to
enhance acceptance of Family Planning n
the State, greater efforts are being made for
aliround improvement in the socio-economic
developmental status including the status of
women in the society backed by communi-
cation eftorts directed at the eligible couples
in the State. Besides, the officials of the
Ministry frequently visit the State, to discuss
the level of performance with the State offi-
cials, make field visits and review the prob-
lems and constraints faced by the State, if
any, and suggest remedial measures that
are needed. Periodically, the meetings at
Secretary and Ministerial levels are organ-
ised at New Delhi to take stock of the situ-
ation of the State in order to identify bottle-
necks and suggest ways and means to
improve the performance.

STATEMENT

Methods

Annual targets

Achievements*

(1989-90) (April, 1989 to
February, 1990)
Sterllisations 513,000 267,601
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Methods Annual targets Achievements*
(1989-90) (April, 1989 to
February, 1990)
JUD Insertions 400,000 193,569
C.C.Users 202,000 131,553
0.P.Users 20,700 33,065

*Provisional figures.

Governments Nepartments to Purchase
Uniform Materials etc. From NTC

1477. SHRIMATISUBHASHINI ALI: Will
the Minister of TEXTILES be pleased to
state the details of the measures Union
Government propose to take to ensure that
orders by the Defence Ministry and other
Government departments for canvas cloth
blankets and uniform material, are placed
with the NTC ard BIC mills?

THE MINISTER OF TEXTILES AND
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): The
placement of orders by the Defence Ministry
and other Government Departments with
the National Textiles Corporation and British

“India Corporation Mills is ensured by the
Scheme of Single Tender System under the
existing arrangement.

Cotton Textile Exports

1478. SHRIYASHWANTRAOPATIL:
SHRI SHANTILAL PU-
RUSHOTTAMDAS

PATEL:

Willthe Ministerof TAXTILES be pleased
to state:

(a) the export of cotton textiles during
the period April-November, 1989 as com-

pared to the figures of the corresponding
period in 1988.

(b) whether the export performance is
expected to fulfil the targets set forthe years
1989-90;

(c) if so, the details thereof and if not,
the reasons therefor; and

(d) the measures taken or proposed to
be taken to increase exports of cotton tex-
tiles?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR!I SHARAD YADAV): (a)
The exports of cotton textiles (Mill made/
FPowerloom) during April-November,1989
amounted to Rs. 906.9 crores as againstthe
exports of Rs. 659.1 crores in the corre-
sponding period of 1988, representing an
increase of about 38%. Nearly 73% of the
export target of Rs. 1250 crores fixed for
1989-90 has been achieved during the first 8
months of the financial year.

(b) The export performance for the year
1989-90 is expected to fulfil the target fixed
tor export of cotton textiles.

(c) The break-up of exports is as
follows:
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April-November 1989 April-November 1988
(Rs. Millions) (Rs. Millions)
Cotton piecegoods 3996.63
5193.80
Yam & sewing thvead 221467 1461.61
Madeups 1660.48 1132.98
Total 9068.95 6591.22

(d) Government has taken several steps
for increasing the exports of textiles items
including cotton textiles such as permission
to import sophisticated machineries under
OGL with concessional duty, creation of Rs.
750 crores modernisation fund, 5% addi-
tional SCS for export of textiles to non-
shipment credit, reduction intherate of inter-
est for packing credit, income tax exemption
etc. Besides, the Cotton Textile Export Pro-
motion Council underntakes regular export
promotion measures such as sponsoring
Buyer-Seller-Meets, participation in fairs and
exhibitions, overseas publicity etc.

Price of Cotton

1479. SHRI CHITTA BASU: Will the
Minister of TEXTILES be pleased to state:

(a) whether the price of cotton has
shown signs of decline and the growers are
not getting remunerative prices for the year
1989-90 due to plenty of production; and

{b) i so, the steps taken to protect the
nterests of growers?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV):(a)
Prices of cotton have generally declined
from the level prevailing at the beginning of

the current cotton season due to an all time
record production. However, kapas prices
are stll ruling fairly above the minimum
support level, which itself is considered to be
remunerative as it includes a reasonable
return to farmers, apart from covering the
cost of inputs.

(b) The Cotton Corporation of India
Limited had been directed to step up its
purchase operations to provide stability to
prices of cotton especially in regions where
prices approach support levels. Accordingly,
CCl has already purchased 9.43 lakh bales
of cotton till 14.3.90 as compared to pur-
chase of only 4.36 lakh bales during the
corresponding period in the previous sea-
son. Quotas for the export of 11.50 lakh
bales of staple cotton have been released
(as against 1 lakh bales released last year)
to provide benefit of higher international prices
to growers. Reserve Bank of India have
relaxed selective credit control restrictions
on purchase of cotton.

Scheme for Flood Control in Assam

1480. SHRI CHITTA BASU: Will the
Minister of WATER RESOURCES be

pleased o state:

(a) whether Government have charked
out any comprehensive pian for the control
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of floods in Assam; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA):(a) and (b). Yes, Sir,
Master Plans for the main stem of Brah-
maputra and Barak river have been pre-
pared by the Brahmaputra Board, indicating,
inter-alia, therein, the works for removal of
drainage congestion, protection from ero-
sion, river embankments and storage reser-
voirs—which will have to be surveyed and
technically detailed out further.

Rising Textile Price

1481. SHRI KARIA MUNDA: Will the
Minister of TEXTILES be pleased to state:

(a) whether Government propose to
stamp all textiles with sales price by manu-
facturers of textiles indicating the cost of
textile and the retail sale price on dvery two
metres compulisorily in the textile factories
itself to enable consumers to get the cloth at
reasonable rates;

(b) if so, the details thereof and if not,
the reasons therefor; and
\
(c) the steps Government had takento
control the rise intextile prices during the last
few years?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING iIN-
DUSTRIES (SHRI SHARAD YADAV): (a)
No, Sir.

(b) Does not arise in view of (a) above.

(c) Theprices of textiles are determined
by the free play of market forces i.e. demand
and supply, besides increase in the costs of
the inputs and manufacturing costs.
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Appointment of Drug Controller

1482. SHRI KARIA MUNDA: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government propose to
appoint Drug Controllers besides authorities
of State Governments to control the produc-
tion and sale of spurious drugs mainly in
Union Territories and the tribal areas of
Bihar, Assam, Madhya Pradesh and Uttar
Pradesh;

(b) it not, the reasons therefor; and

(c) the steps Union Government pro-
pose to take to control the use of spurious
drugs in hospitals?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) No. Sir.

(b) The States/Union Territories Gov-
ernments appoint Drugs Controllers in their
States/Union Territories as Licensing Au-
thorities to control and regulate manufac-
ture, sales and distribution of drugs under
the provisions of Drugs and Cosmetics Act,
1940 and Rules thereunder.

State Government of Bihar, Assam,
Madhya Pradesh, Uttar Pradesh and U.Ts,
have already appointed Drugs Controllers in
their States/UTs.

(c) The procedures for purchases and
measures for quality drugs in hospitals are
being streamlined in order to ensure availa-
bility of quality drugs and injectibles.

Central Aid to States for Welfare
Activities

1483. SHRI KARIA MUNDA: Will the
Minister ol WELFARE be pleased to state:
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(a) the details of the associations and
institutions which were granted Central aid
for more than Rupees Fifty Thousand in a
financial year during the last three years for
welfare activities;

(b) whether Government have con-
ducted any auditof such institutions for proper
utilisation of grants; and

(c) if so, the details of the irregularities
detected, if any?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Information is being collected and
will be laid on the Table of the House.

[ Translation]
Fruit Processing

1484. SHRIHARISH RAWAT: Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether any scheme has been
formulated for processing fruits being grown
in the country; and

{b) if so, the total production of various
fruits in the country and the quantity thereof
likely to be processed?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) There is no official estimate for tota!
production of fruits in the country. However,
a production of 27.67 million tonnes has
been estimated during 1987-88. While there
is no estimate of the quantity of fruits likely to
be processed, the actual production of fruit-
based products in units licensed under the
Fruit Products Order was 1.69 lakh ton in
1987.
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Decline in Availability of Sugar

1485. SHRI HARISH RAWAT: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether the availability of sugar is
declining during the last three months in a
number of States;

(b) if so, the reasons therefor; and

(c) the steps being taken to increase
the availability of sugar?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a)to (c). There has been no reduction inthe
monthly levy sugar quota allotted in favour of
States/UTs since February, 1987. Besides,
aquantity of 16 lakhtonnes of free sale sugar
has been released forsale in the open market
during December, 1989 to February, 1990
as compared to 14.95 lakh tonnes during the
corresponding period last season. Accord-
ingly adequate availability of sugar has been
maintained.

Handloom Training Centre In Hiil Areas
of Uttar Pradesh

1486. SHRIHARISH RAWAT: Will the
Minister of TEXTILES be pleased to state:

(a) whether his Ministry propose to
open more handloom training centres in the
hill areas of Uttar Pradesh; and

(b) if su, the names of places where
such training centres are proposed to be
opened during 1990-917

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRi SHARAD YADAV): (a)
No, Sir.

(b) Does not arise.
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N.T.C. Showrooms in Hilly Areas of
Uttar Pradesh

1487. SHRI HARISH RAWAT: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government propose to
open some N.T.C. showrooms in the hilly
areas of Uttar Pradesh during the year
1990-91; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
No, Sir.

(b) Does not arise.
[English}
Jute Industry

1488. SHRISANAT KUMAR MANCAL:
Will the Minister of TEXTILES be pleased to
state:

(@) whether the jute industry is facing
crisis and stiff competition in exporting the
jute items from the neighbouring Bangla:
desh; and

(b) if so, the steps being taken to
revamp this industry by re-opening the vi-
able jute mills and explore further, the export
market for jute goods?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
indian Jute Industry is facing difficulties in
exporting jute items on account of stiff com-
petition not only from other exporting coun-
tries like Bangladesh and Thailand but also
from synthetic substitutes. Inspite of these
difficulties, the export performance of the
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jute sector in 1989-90 is likely to be better
than the previous year.

(0) The number of closed jute mills
today stands at only nine, as comparedto 24
in July, 1989. Reopening of closed jute mills
is essentially a State subject. The Govern-
ment of India, however have taken a number
of steps to revamp this industry like introduc-
tion of Jute Modernisation Fund Scheme,
Special Jute Development Fund, duty-free
import of identified machinery items etc. On
the export front, Governmant has continued
the policy of grant of CCS, <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>